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LOK SABHA DEBATES
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LOK SABHA
Tuesday, March S, 1959/Phalguna 12, 

1880 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[M r . S p e a k e r  in the Chair]
ORAL ANSWERS TO QUESTIONS 

Raw Film Factory
+

"Shri S. C. Samanta:
Shri Rajendra Singh:
Shri Subodh Hansda:
Shri R C. Majhi:
Shri Ram Krishan Gupta:
Shri S. M. Banerjee:
Shri Tangamani:
Shri A. K. Gopalui:
Shri Shiee Narayan Das:

•asi "i Shrimati Parvathl
Krlahnan:

Shri Ajit Singh Sarhadi:
Shri D. C. Sharma:
Sardar A S. Salgal:
Shri Damani:
Shri Fangarkar:
Shri Kodiyan:
Shrimati 11a Palchoudhuri:

.Shri Naajappa:

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question No.
128 on the 20th November, 1958 and 
state:

(a) whether the negotiations for
securing collaboration of the East 
German Finn for setting up a raw

factory in India, have been 
finalised;

(b) if so, the main features of the 
y eject to be undertaken; and

<c) tlie vnftrwa m«4e w  fcr in
setting up the raw flm factacy?
389 (Ai) L&D.—1.

3866
The Minister of Industry (Shri

Manubhai Shah): (a) No, Sir.
(b) and (c). Do not arise.
Shri S. C. Samanta: May I know

whether there was an offer from West
Germany at a much lesser cost; if
so, why was that not taken up?

Shri Manubhai Shah: It was not
quite a similar offer A smaller pro
ject has recently come from a West
German Arm, but because we had 
earned on detailed negotiations with
the East German Government, we
just did not want to proceed with
another project till we got a final
reply from the East German Govern
ment It is true the East German 
Government has taken far too long
a tune on this matter, and therefore
we have recently reminded them,
and they have assured us that very
soon a reply will be given.

Shri S. C. Samanta: Is it not a fact
that the former plant would cost
Rs. 4 crores and this plant will cost
Rs. 8 crores?

Shri Manubhai Shah: These are net
two comparable projects. The pro
ject which the Government is negoti
ating with the East German Govern
ment is of a very wide nature cover
ing all the requirements of raw 
film in the country both for the
cinematographic industry as well as 
the photographic and X-ray indus
tries.

Shri D. C. Sharma: What are the
factors that are hindering the flnalis- 
ation of this project with the East
German Government, and what is be- 
ing done to overcame those obgtgctosT

f M  Manubhai Sfcafc That 4a 
X mentioned. I9»e East German Off*
ammant had to 4m r m  tkdr mm* 
Five Yaar Plan, m * tfctr mu M  4*
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am how fir they could accommodate 
<m« project in that We u# expect
ing their reply very soon

Shrt Ram Krishan Gupta: May I
know the nature of the assistance 
offered by the East German firm’

Shri Manubhai Shah: The nature 
of assistance which we usually seek 
from foreign collaborators is provision 
of the necessary credit for the en
tire equipment to be imported and 
ai«> the technical know-how

Shri Tangamaoi: These negotiat
ions were carried on between the 
East German experts and our Gov
ernment so that the raw film factory 
could start m Ootacamund May I 
know whether negotiations have 
started with the State Government 
about the location etc?

Shri Mannbhai Shah: All those
matters are already over The place 
has been selected, we have taken the 
test of the raw film being properly 
preserved at the site Really now the 
basic question is of the credit and 
the technical know-how

Shrimati Parvathl Krishnan: May
I know whether one of the reasons 
for the delay m coming to an agree
ment is that there is doubt as to whe
ther this factory is going to be m 
the public or m the private sector? 
So, is it a firm decision of the Gov
ernment to have it in the public 
sector’

Rhri Manubhai Shah: It is the firm 
decision of the Government to have 
it in the public sector

Shri Tanganuml: In view of the 
fact that there has been a repeated 
demand that more raw film should 
be imported, may I know whether the 
Government will take a firm decision 
about completing this raw film factory 
before the end of this Plan?

Shri Manubhai Shah: This hardly
urtf+g out of the question It is al
ways our endeavour to see that this 
factory Is established as early as

possible. Regarding the import o f 
raw films, even if the preliminaries 
are finalised, actual production ia 
this factory will take at least four 
years to come about So, the import 
of raw film is not directly linked 
with the establishment of this 
factory

Shri Nath Pal: Has Government
reached any decision with regard to 
the sales of the films that will be pro
duced at this factory, Whether they 
will be under the State or in private 
hands9

Shri Manubhai Shah: It is too early 
to say Firstly, the East German 
Government, as I have already said, 
has taken an unconscionably lonff 
time on this matter The sales and 
the distribution can be decided when 
this factory gets into production It 
is too early today to say anything on 
that matter

Shri T. B Vlttal Bao: Is it not a
fact that the hon Minister for Com
merce and Industry m one of his 
speeches recently at Bangalore stated 
that there will be a possibility of 
locating another film factory there

The Minister of Commerce and In 
dustry (Shri Lai Bahadur Shastri);
There should be possibilities of setting 
up other plants m the country be
cause our demands are goiftg up, 
but at present we cannot think in 
terms of other factories We have 
first to set up the first factory

Productivity Team
+

rShri S C. Samanta:
| Shri Subodh Hansda:

*822J  Shri R C Majhi:
I Shri Thanalingam Nadar; 
I'Shri Ram Krlshan Gupta:

Will the Minister of Commerce an* 
Industry be pleased to state*

(a) whether it is a fact that am 
eight-man productivity team went to 
Western countries and America in the 
month of September, 1958;
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(b) if so, the ninm of the countr
ies visited by tin team;

(c) the object of their visit; and
(d) whether they have submitted 

any report to Government?
The Minister of Industry (Shri 

Maanbhal Shah): (a) Yes, Sir.
Actually, it was a nine-member Pro
ductivity Team.

(b) West Germany, UK and U.S.A.
(c) The terms of reference of this 

Team are given below:
‘To make a general study of 

the processes and techniques in 
the fields of scientific manage
ment, human relations, methods 
analysis, wage and bonus incen
tives, plant layout and main
tenance, materials handling, and 
product design etc, which are 
conducive to the increase of 
productivity in the large scale, 
medium and small scale indus
tries; and to recommend ways 
and means for propagation and 
incorporation of these processes 
and techniques m Indian indust
ries for increasing productivity”.
(d) Not yet It is expected short

ly.
Shri S C Samanta: Is it not a fact 

that an ILO productivity team came 
to India, and stayed here for some 
years? May I know whether their 
recommendations and the recom
mendations of this productivity team 
tally’

Shri Manubhai Shah: It was as a 
result of not only the ILO team but 
several productivity experts who 
came to our country that the Nationsl 
Productivity Council was established. 
The recommendation of those people 
was really basically to start this 
movement in the country, whereas 
this team was only to look after a 
particular part of the productivity en
terprise.

Shri Khlmji: May I know whether 
Government are contemplating send
ing another productivity team to these 
countries; if so, what will be the 
qualifications of the personnel?

Shri Mambbal Shah: As I have
had the privilege to inform the hon. 
House several times, various countries 
have greatly benefited by the national 
productivity movement, and Japan 
last year sent out about 100 to 180 
teams throughout the world to learn 
the art of productivity in different 
sectors of national economy. Similar
ly, we are also endeavouring here, 
and we are fortunate to have the 
collaboration, both financial and 
technical, from different countries in 
the world, to send out seven teams 
this year The people properly quali
fied for this will be selected by the 
National Productivity Council.

Shri Tangamani: May I know whe
ther m this productivity team the 
representatives of labour were also 
included, and if so, whether represen
tatives from all the four central 
trade union organisations were in
vited and were also included?

Shri Manubhai Shah: As the hon. 
House is aware, and as I bad men
tioned last time also, the selection 
teams of the National Productivity 
Council comprise representatives of 
labour, employers and the Govern
ment, and it is usually endeavoured 
to see that in every team represen
tatives of labour selected by these 
committees are appointed and sent 
out

Shri Tangamani: He is not answer
ing my question.

Shrimati Parvathi Kriahnan: Apart 
from these productivity teams that 
are being sent abroad, may I know 
whether the Productivity Council is 
considering sending teams within the 
country to study the problems of 
productivity in our country’

Shri Manabhal Shah: Precisely so. 
The productivity programme really 
starts at home This is only a small 
portion of sending delegations out
side. The National Productivity 
Council has divided the country into 
five zones, and zonal cells have al
ready been appointed, and experts
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a n  working within India to ftxmmine 
and X-ray the position of different 
industrial units to see how (he lard 
of productivity can bo raised.

Shri Baa Krishna Gnpta: May I
know whether the view of the trade 
union congresses, or labour represen
tatives, will also be taken before 
taking a final decision?

Shri Mannbhal Shah: That is what 
I have mentioned. In the council 
itself, the representatives of labour 
and the representatives of the em
ployers are equal in number and the 
rest are Government representatives 
and technical experts and others.

SnsgsaL batnsKnSa, (isnNaam 
+

Shri S. C. Samanta:
Shri Subodh Hans da:

•823 J Shri s M Banerjee: 
j Shri Tangamani: 
j Shri A K. Gopalan:
[  Sardar Iqbal Singh:

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question No 
872 on the 29th November, 1958 and 
state:

(a) whether the recommendations 
made by the panel for surgical instru
ments and appliances, have been 
examined; and

(b) if so, the steps proposed to be 
taken to implement them?

The Minister of Industry (Shri 
Mamubhai Shah): (a) and (b). The 
recommendations of the Panel were 
received by the Ministry towards the 
end of the last year. Most of the 
recommendations have been accepted 
and are being implemented. New 
schemes for establishment of indigen
ous manufacture of sufgical instru
ments and appliances will be encour
aged and the existing units are also 
being allowed to modernise and ex
pand. Some of the items will also be 
undertaken in the National Instru
ment Factory, Calcutta. Under til* 
MMtoration with the Soviet Union,

a full-fledged unit for the manu
facture of medical appliances and 
surgical instruments has already been 
approved. It will cater for a very 
large requirement for these instal
ments required in the country.

Shri S. C. Samanta: In the previous
question on the subject, I had re
ferred to the fact that there are some 
indigenous artisans who are manu
facturing surgical instruments which 
are preferred by surgeons in Calcutta 
hospitals and other places. May I 
know what sort of encouragement 
will be given to them over and above 
encouraging the established institut
ions’

Shri Manubhai Shah: As a matter 
of lact this industry has so much 
expanded in the small-scale industries 
sector that many types of instru
ments, medical appliances and sur
gical apparatus are now being manu
factured m the country As the 
House is aware, every type of en
couragement by way pi loan assist
ance, extension centres, technical 
guidance and advice are berng afford
ed to these small units

Shri S C. Samanta: May I know
when this full-fledged unit with the 
collaboration of the Soviet Union will 
be established’

Shri Manubhai Shah: Thev location 
has not yet been decided, but as the 
House is aware, one of the five pro
jects to be established with Soviet 
collaboration is to manufacture on a 
large scale medical appliances and 
surgical instruments.

Shri 8 M. Banerjee: May I know
whether we have readied a state of 
self-sufficiency in the matter of suN 
gical instruments, and if not....

Shri Mannbhal Shah: Tar from it

Shri S. ML Banerjee: We are ex
porting something?

Mr. ■prrtwt The has. Msmbet 
may continue his question What 4M 
ha say after ‘if not*? I did not hear 
what followed after V  nof.
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Stef T>w«imwii- He « id  H  not* 
why not?’.

Shri Majrrthai Shah: Actually, we 
mb Ur from self-sufficient, and that 
was why this panel was appointed, 
and their recommendations are being 
implemented. I have mentioned in 
the statement what steps Govern
ment are taking to reach national 
self-sufficiency in this very import
ant item.

Shri Tangamani: A full-fledged
unit for the manufacture of medical 
appliances and surgical instruments 
with the collaboration of the Soviet 
Union has been approved by Gov
ernment May I know the nature 
of the help which the Soviet Union 
is giving to this unit in terms of 
material and in terms of money?

Shri Manubhai Shah: There is no 
separate help; it is that same 80 
million roubles loan, which is meant 
for the five projects, details of which 
I have placed before the House 
several times.

Shri Tangamani: What is the
amount earmarked for this particular 
unit?

Shri Manubhai Shah: No separate 
amount is earmarked for this parti
cular unit. It will be for the entire 
project; when the project reports 
come, we shall know the extent of 
the expenditure on each of the pro
jects.

Violation of Cease-fire Line
*825. Shri Ram Krishan Gupta: Will 

the Prime Minister be pleased to refer 
to the reply given to Starred Question 
No. 722 on the 8th December, 1958 
and state:

(a) whether Government have since 
received any reply to the complaint 
on cease-fire violation lodged with 
the UN. Military observers group; 
and

(b) if so, the nature of the reply 
received?

The Depoty Mtnistw at External 
Affairs (Shrimati falrtfcmi Menon):
(a) Yes, Sir.

The U.N. Chief Military Observer 
has given his findings in respect of 
five flights between 1245 and 1409 
hours on November 21, 1858 against 
which we had lodged complaints with
lum

(b) The Chief Military Observer 
has held that aircraft did fly over 
our area on all the occasions men
tioned in our complaints, adding, how. 
ever, that it had not been possible 
to fix the identity of the aircraft.

Shri Sam Krishan Gupta: In view of 
this finding of the U.N. observer, may 
I know whether UNO has given any 
warning to Pakistan?

Shrimati Ijikahmi Menon: The
usual procedure is to report to the 
U.N. observer. We do not send any 
direct warning.

Mr Speaker: Did the U.N. Observer 
send any warning?

Shrimati I.akshm! Menon: The
Observer has sent a letter to us in 
reply to our note, in which he says:

“If both your forces will fre
quently remind their formations 
concerned to keep well away 
from disputed areas and thus be 
certain that they do not cross 
over the Cease-fire line or Jammu 
and Kashmir border, a lessening 
of the number of complaints 
could be expected.”

The Prime Minister and Minister 
of External Affairs (Shri Jawaharlal 
Nehru): Hon. Members will realise
that when an aircraft is flying at 
about 30,000 feet altitude at six 
hundred to B ev en  hundred miles an 
hour, it is very difficult to know ex
actly where it is—within a few miles, 
I mean. At 30,000 feet altitude, no 
frontier and no border is seen. And 
the speed is such that in a few 
seconds, it may go miles and miles 
this way or that way. So, normally, 
mistakes are liable to occur unless
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a person ln«pi right away Jtan the 
border. If one tries to fly too near 
the border, then without one's 
knowledge, one nay go across. 
Sometimes, complaints are made 
•bout our aircraft That it what the 
U.N. Observer has pointed out, that 
they came; they might have been 
accidental; and the best way is to 
keep right away from the border. 
That is the only remedy. Of course, 
if a kind of accident or so-called 
accident happens again and again, 
then one begins to think it is not an 
accident, that is, it may be deliberate. 
But it is quite extraordinarily diffi
cult, in the normal case, to find out 
without a very big apparatus of in
quiry as to how far an aircraft has 
come for a minute or so.

Shri Hem Barua: In view of what 
the Prime Minister has stated, may I 
know whether the U.N. Military 
Observer has definitely indicated to 
us that this mysterious flight was an 
accidental flight, and there was no 
deliberate intention of violating the 
cease-fire line?

Mr. Speaker: He said that it was 
difficult to know.

Shri Hem Barua: He said that it 
was difficult to identify the aircraft. 
That was what he said. That was 
how I followed the reply given by 
the hon. Deputy Minister. May I 
know whether the U.N. Military Ob
server has held that this was an acci
dental flight and that it was not in
tentional? May I know whether it is 
there in his communication or not?

Shri Jawaharial Nehru: I have not 
got the exact words of the communi
cation. But according to what my 
colleague has read out, a part of that 
communication was to the effect that 
they should not fly near the border, 
because accidents happen, accidents 
ill the sense of going over. From 
that, one would infer that he thought 
that some of them at any rate were 
accidental;—he could not say about 
all—that is, that there was a possi
bility of accident.

Sale Wihrngri Pratap: It has be
come a chronic disease. I want to 
know whether he has examined my 
plan of Aryan federation. That is 
the only medicine for this chronic 
disease. Has he examined my plant 
Does he accept my prescription?

Mr. Speaker: That is a suggestion
for action.
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Processing and Printing Machinery

*826. Shri Rameshwar Taatia: Will 
the Minister of Commerce and In
dustry be pleased to state:

(a) whether there is scarcity of 
processing machinery and printing 
machinery in the cotton mills in 
India;

(b) whether some of them want to 
ins tal such machinery; and

(c) if so, the reaction of Govern
ment in the matter?

The Minister of Industry (Shri 
MimMai Shah): (a) Availability of 
indigenous processing and printing 
machinery is not adequate.
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(b) Yu, Sir.
(c) Installation of additional pro

cessing machinery it not prohibited 
wh&e installation of printing wmohirw 
is permlted only if it is in replace
ment of existing old and worn-out 
machines. Applications for import 
licences for such machinery as are not 
indigenously manufactured are con
sidered on their merits and on the 
availability of foreign exchange from 
time to time.

Shri Bameshwar fu ttt : May I
Tcnow whether Government are aware 
that cloth exported from India is re
exported from U.K. after being pro
cessed and printed? May I know 
the difficulties that stand in the way 
of giving licences to those mills that 
want to purchase the processing and 
printing machinery, so that we can 
earn more foreign exchange and also 
give more employment to labour?

Shri Mannbhal Shah: There are
two aspects to the question. It is true 
that some of the grey cloth which 
goes out from this country as export 
is reprocessed in the countries of im
port and both sold inside those coun
tries and also re-exported to the 
other countries. But it is not always 
possible that those people will buy 
the finished cloth from us, because 
the quality of finish required is of a 
very high standard, but we are giving 
all encouragement for the expansion 
of the local processing industry, and, 
therefore, the indigenous manufacture 
of processing machinery as the House 
will be glad to know, has risen in the 
last two years from Rs. 39 lakhs to 
over a crore of rupee during 1958, 
and further steps are being taken to 
manufacture as much machinery in
digenously as possible.

Shri Das&ppa: May I know what 
percentage of the textiles imported in 
this grey cloth?

Shri Mannbhal Shah: According to 
the present estimate, it is about 60 
to 70 per cent.

Shri Bameshwar Tantia: May 7
know what will be the Government

policy if there be indigenous machin
ery available for printing? Will they 
allow anything?

Shri Mannbhal Shah: I have al
ready mentioned in answer to part
(c) that if indigenous machinery is 
available, there is no restriction on 
processing. But, at course, in print
ing, in order to protect the hand
printing industry, no indiscriminate 
expansion will be allowed in the 
machine printing.

Synthetic Babber Plant
*827. Shri Osman All Khan: Will

the Minister of Commerce and In
dustry be pleased to state:

(a) whether a team of experts from 
U.S. has visited India in connection 
with the setting up of a synthetic 
rubber plant;

(b) if so, whether this team has 
been invited by the Government of 
India;

(c) whether the team has selected 
a suitable place for the setting up of 
the factory; and

(d) what is the decision of Gov
ernment thereon9

The Minister of Industry (Shri 
Mannbhal Shah): (a) and (b). Yes, 
Sir. A team of experts from a lead
ing U S. firm visited India recently, in 
connection with the setting up of a 
synthetic rubber plant, and under
took investigations.

(c) and (d). The report of the team 
is expected by March or April, 1959.

Shri Osman All Khan: May I know 
whether the team has had discussions 
with the Government and has indicat
ed that the synthetic rubber plant 
with petroleum base is a much more 
economic proposition from the point 
of view of future expansion?

8hri Manubhai Shah: Last week I 
had the privilege of answering the 
hon. Member that there is no ques
tion of a second synthetic rubber plant 
based on any other base excepting
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power alcohol and that too at Bareilly 
because, after careful Investigation, 
Government came to the conclusion 
that the right place for the overall 
availability ef power alcohol is Bareil
ly where we have the problem of the 
disposal of the surplus power alcohol 
in this country.

Shri Itamanathan Chettlar: May I 
Icnow whether, by establishing this 
synthetic plant, our rubber production 
in the country will be seriously 
affected?

Shri Manubhai Shaft: Not at all. On 
the contrary, our plans for the expan
sion of rubber replantations and new 
plantations is forging ahead But, 
because, as the hon. Member and the 
House is aware, replantation and 
production of yield of natural rubber 
takes a considerably long time, we 
have got to make our country self- 
sufficient in the requirement of rub
ber.
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Shri Warior: May I know whether 
this Report will be available for the

Rubber Board for their consideration; 
ted may X also know whether the 
Rubber Board has intimated to Qm* 
eminent its reactions on synthetic rub
ber production?

Mr. Speaker: Have the views of the 
Rubber Board taken on this?

Shri Maanbhal Shah: The question
in this simple matter is this. Today 
Our requirement has risen to about 
( 0,000 tons of total rubber per year. 
Production of natural rubber conies to- 
&bout 20 to 22 thousand tons; in 
Another 10 years, with all efforts, it 
Will not rise to more than 35,000 to
40,000 tons Therefore, in view of the 
(reat requirements of rubber—for 
Various rubber industries and trans- 
tort industries—we have got to make 
Our country self-sufficient by the 
Manufacture of synthetic rubber.

Shri Warior: Have they referred it 
to the Rubber Board7

Shri Manubhai Shah: The Govern
ment of India is in charge of the Rub
ber Board and we have always con
sulted that aspect with the experts 
in our country

Shri Bose: Has it been examined
Whether all the raw materials neces
sary for the synthetic rubber will 
be available in India or whether it 
Will depend on foreign import7

Shri Manubhai Shah: The entire
Manufacture of synthetic rubber will 
be made from indigenous raw mater
ial, styrent from Rourkela and 
butadiene from power alcohol from 
Uttar Pradesh, roundabout Bareilly.

Mr. Speaker: Next question, Pandit 
Tiwary

Shri Tridlb Kumar Chaudhurl: Sir,
I am a sponsor of this question I 
put a question with regard to an 
incident which took place in Dhulian 
in Mun>hidabad district, just about 
100 miles from this place I do not 
understand how this Nadia has come 
in It is question No 828

Some Hon. Members: We are in 
827.
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MEr. Speaker; 837 isover now. What 
is the hon. Member’s complaint? 

SM  1MM K taar OknAari: My
question Is about 888. My complaint 
it that this incident which has been 
mentioned in the question took place 
In Nadiad. The question, notice of 
which I sent related to some incident 
taking place in the Murshidabad dis
trict just about 100 miles from this 
place.

Mr. Speaker: It is a mistake that 
there was some incident there also. 
They were clubbed together. The 
hon. Member may put that question 
also.

Pandit Tiwary.

Indians Kidnapped by Pakistanis
4"

r Pandit D. N. Tiwary:
*828. J Shri Tridlb Komar 

Chaudhuri:
Will the Prime Minister be pleased 

to state:
(a) whether it is a fact that 21 

Indian nationals were kidnapped and
3 boats loaded with jute captured by 
the Pakistani Military personnel from 
the border near Nadia (West Bengal) 
in the third week of November, 1958; 
and

(b) if so, whether they have since 
been released?

The Deputy Minister of External 
Affairs (Shrimati Lakshmi Menon):
(a) Between 14th and 18th November,
1958, Pakistani Military personnel 
trespassed into Indian territorial
waters in River Padma near Nurpur- 
kuti under P.S. Suti, District Mur
shidabad and kidnapped 21 Indian 
nationals along with 3 boats loaded 
with 350 bales of jute belonging to 
an Indian national.

(b) The Government of West
Bengal have reported that according 
to their information these persons 
have been convicted and are now
undergoing imprisonment in East
Pakistan, presumably for alleged tres
pass into Pakistan territory.

Pandit D. N. Tiwary: May I know 
whether any enquiry has been made 
whether the three nationals actually 
trespassed into Pakistan waters? May 
I also know whether the jute con
fiscated is to be returned or not and 
what is the value of the jute?

Shrimati I.aksfamt Menon: It is the
Pakistani military personnel that tres
passed into Indian waters.

The Prime Minister and Minister 
of External Affairs (Shri Jawaharial 
Nehru): Obviously, an attempt at 
an enquiry is made. But, it is very 
difficult to enquire when the persons 
chiefly concerned, the persons who 
have been arrested by the Pakistani 
people, are not available. The argu
ment is—remember—as to what part 
of the river the boat was in. It is an 
exceedingly difficult thing, normally, 
to say whether it was on that side or 
on this side. According to our in
formation, such as we can get, and it 
is not possible to be very compre
hensive, they were in our territorial 
waters and the Pakistanis came to our 
territorial waters. But the Pakistanis 
say that the boats had gone to their 
side of the river; and thev have got 
the mam witnesses with them.

Shrimati Lakshmi Menon: With
regard to the second part of the ques
tion, about the amount of jute goods 
taken, the answer is that 350 bales 
weighing 1,400 mds. and worth 
Rs. 36,000 were taken.

Shri Tridib Kumar Chaudhuri:
This incident took place .ibout 1} 
months after the two Prime Ministers 
came to an agreement. May I know 
if there was any formal agreement or 
informal understanding that, as the 
mam stream of the river Ganga is 
liable to change shifting sometimes 
more to the Pakistan side and some
times more to the Indian side, that 
plying by country boats on these 
rivers would not be interfered with; 
and may I know if Government has 
taken advantage of that understand
ing to draw the attention of the Pak
istan Government to prevent the- 
recurrence of such incidents?
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Shri Jawafcartal Nehta: It seems to
m e obvious that there should be lull 
freedom of traffic in a river and it Is 
<qulte absurd, u  far as I can see, to 
■My that the middle at the river is 
Ihe boundary and if the boat* go to 
'the other aide, they are committing 
.some kind of trespass.

Shri Hem Baraa: It is difficult to 
'■control the boat because of the cur
rents.

Shri Jawaharlal Nehra: Sometimes 
you cannot help it; the currents take 
it way. I entirely agree with the 
hon. Member that there should be this 
understanding. We have said that 

-j o  tar as I remember. But, I do not 
-remember that there was an under
standing to that effect at the meeting 
of the Prime Ministers. I do not 

'think this question, as such, was 
raised; but, on other occasions, it has 

"been raised.
Shri Tridib Kumar Chandhuri:

May I know if any effort has been 
made, after the information was re
ceived that these people were con
victed and are still in Pakistan jails, 
to obtain their release?

Shri Jawaharlal Nehru: Yes, Sir;
‘ they are still continued.

Raja Mahandra Pratap: What
orders have our Government given 
at the front—to fire back or to do 
satyagrahal

Mr. Speaker: All these are sug- 
-gestions. Once for all, he may note 
them down and hand over to me. 
I will pass them on to the hon. Prime 
Minister.

Shri A. C. Guha: May 1 know if 
4he Government had taken up the 
matter with the Pakistan Govem- 

jnent for the release of these men 
and also for the release of this jute 
and after the agreement how many 
persons kidnapped from the East- 
Bengal Indian border by the Pakis
tanis have been released?

Shri Jawaharlal Nehra: The answer 
to the first part is: yes. We have 
taken it up and we are continuously

dealing with fids matter. After the 
Prime Ministers’ Conference there 
was an exchange or release of pri
soners on either side. There was a 
good number, but at the moment X 
forget how many. On a certain 
specified date all were released. But 
subsequent to that release, others 
have been arrested in twos, threes 
and (fours. Since the conference, 
according to my information, 41 
Indian nationals were arrested as a 
result of the border incidents during 
the period 11th September, 1958 to 
date and are still in detention in East 
Pakistan—that is, when this answer 
was prepared. The Pakistan Govern
ment have been requested through 
our High Commissioner at Karachi 
to release these persons immediately 
in terms of para 4 of the joint com
munique issued after the recent 
Secretaries' Conference which said 
in that communique that this was a 
human problem and future cases of 
this type, if any, should be dealt with 
on the basis of expeditious release 
and, if possible, within 24 hours. 
There are a few—I cannot say the 
number, probably very few amount
ing to not more than six Pakistanis— 
at present detained by us for border 
troubles.

Shri Prabhat Kar: In view of the 
incidents of this kind occurring off 
and on and Pakistani military per
sonnel crossing the border and kid
napping the Indian citizens, what per
manent steps do the Government of 
India propose to take to stop the 
recurrence of these things in the 
border of India?

Shri Jawaharlal Nehru: So far as
this particular question is concerned, 
we are here dealing with the water 
border which is shifting—not the 
land border.

Shri Hem Baraa: In view of the 
reference made by the hon. Prime 
Minister to the recent Karachi talks, 
may I know whether it is a fact that 
not much headway could be made at 
the Secretaries’ level conference la
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Karachi became ot the tension creat
ed by these firings across the border 
as also because off the climate being 
vitiated by the Pakistani Press?

Shri Jawaharial Nehrn: I submit 
that a statement is going to be read 
after Question Hour today about these 
talks and so I do not now want to 
say anything on this particular issue 
raised by the hon. Member. He has 
suggested that the talks did not meet 
with great success because of various 
factors. That is his appraisal of a 
situation which may be partly right 
and partly wrong, but it is difficult 
for me to deal with it in answer to a 
question.

Baja Mahendra Pratap: May I know 
whether the Government is prepared 
to accept my service? I go and I 
release these prisoners?

Shri Jawaharial Nehru: The Gov
ernment will be very happy to ex
pedite the hon. Member’s passage.

Shri Tridlb Kumar Chaudhuri: May
1 know if the Government are aware 
that this interference with the 
country-boats plying in the river on 
this border has become very frequent 
after the Pakistan side came to be 
guarded by the East Pakistan Rifles 
whereas on our side we have still the 
old border police armed with 
lathis’  May I know whether that 
factor has been taken into consider
ation and some effective method of 
providing protection to our nationals 
plying on the river can be devised or 
thought of?

Shri Jawaharial Nehrn: Certainly
we will keep the hon. Member's sug
gestion in mind.

Metalliferrons Mines Regulations
•839. Shri T. B. Vittal Rao: Will

the Minister of Labour and Employ
ment be pleased to state:

(a) when the new Metalliferrous 
Mines Regulations under the Mines 
Act, 1952 will be promulgated;

<b) the reasons for the delay so 
ter; and

(c) the steps taken for overcoming 
the same?

Die Parliamentary Secretary to the 
Minister of Labour aad Employment 
and Planning (Shri L  N. MWm): (a)
to (c). The delay u  largely due to the 
fact that the old Regulations needed 
considerable modifications and ampli
fications. A large number of com
ments have been received. These are 
being examined with a view to finalise 
the Regulations as early as possible.

Shri T. B. Vittal Rao: This Act
was passed in 1952 and seven years 
have gone by and the prosecutions 
launched by the various Inspectors 
of Mines for violations of the Act 
have been declared null rnd void 
because these regulations have not yet 
been framed. In view of that, what 
steps are being taken to expedite 
them?

Shri L. N. Mishra: It is a fact that 
the old regulations are not working 
praperly and therefore modifications 
are being made. We hope that in 
about three months’ time the new 
regulations will be promulgated.

Shri T. B. Vittal Rao: In the Indus
trial Committee meeting on Mines 
other than Coal held one year ago 
where representatives of labour as 
well as mine-owners were present 
these were discussed. Who is now 
delaying the matter’

Shri L N. Mishra: It was discussed 
there and that committee made cer
tain recommendations. After that we 
have been receiving various comments 
both from the labour unions and em
ployers and other organisations and 
also the State Governments and now 
they are being complied. Out cf 198 
clauses, 176 have been done and very 
few clauses have been left We hope 
that m about three months’ time all 
the regulations will be ready for 
promulgation.

Shri T. B. Vittal Rao: May I know
if this three months’ timo will be a 
firm period by which these regulat
ions will be promulgated?
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Shri L. If. Mshra: We hope so.

Closure of Mahalaxml Cotton MW, 
Weet Bengal

**31. Hut Muhammed Ettas: Will
the Minister of Cemmeree and Indus-
try be pleased to state:

(a) whether it is a fact that Maha- 
laxmi Cotton Mill in West Bengal is 
going to be closed;

(b) if so, the reasons therefor; and

(c) the steps proposed to be taken 
in the nutter?

D m  Deputy Minister of Conuneroe 
and Industry (Shri Satish Chandra):
(a) The mill is in liquidation and is 
being run by the Official Liquidator 
since 1855. No closure notice has been 
put up by the mill.

(b) The Mill Employees Union have 
represented that the mill may close 
down under strain of losses.

(c) The Government of West Bengal 
have stated that the matter is being 
examined by that Government

Shri Muhammed Elias: May I know 
whether it is one of the biggest cotton 
textile mills of West Bengal and due 
to corruption and bad management 
the mill has come to such a stage and 
the workers had to submit a memor
andum to the Government of India to 
take over the mill themselves? May
I know what are the steps taken by 
the Government to take over this 
mill and run it properly?

Shri Satish Chandra: Accordmg to 
our information, the mill is an un
economic unit. It has had its diffi
culties for the last ten or eleven years 
and is under liquidation proceedings 
for last five years. It is being run 
by the official liquidator and has been 
showing losses during the last two 
or three years. The matter is under 
the consideration of the Government 
of West Bengal It is a small mill 
and 1 would not say it is one of the 
good mills.

Meeting of BCAFE at Bangfcelr
+

f  Shri Kaghiwath Siagfc:
•818. J Shri D. C. Shanna:

[Shri Wodeyar:
Will the Minister of Commerce u fl  

Industry be pleased to state:
(a) whether a meeting of the U.N. 

Economic Commission for Asia and 
Far East on the promotion of trad* 
was held at Bangkok in Januarv. 
1959;

(b) if so, whether India also parti
cipated in the meeting;

(c) the composition of the Indian 
Delegation;

(d) whether the Delegation ha* 
since submitted any report; and

(e) what is the outcome of the 
meeting m so far as Indian trade is 
concerned’

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) and (b). Informal talks among 
the countries of South Cast Asia re
gion including India were held at 
Bangkok between 8th and 19th 
January, 1959 under the auspices of 
the ECAFE.

(c)
(1) Shri S. K. Sinha, Joint Chief 

Controller of Imports and 
Exports.—Leader.

(2) Shri K. A Menon, Secretary, 
Southern India Chamber of 
Commerce, Madras.—Member.

(3) Shri S. R. Biswas, Secretary, 
Bengal National Chamber of 
Commerce and Industry.— 
Member.

(4) Shri B. R. Abhayankar, 
Second Secretary, (Com
mercial) Embassy of India, 
Djakarta, Indonesia—Mem
ber—Secretary.

(d) Yes, Sir.
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(•) Thesoeeting pfovidad a forura 
for tbe exchange of views and infor
mation on the scope for further de
velopment of trade between India and 
the countries of the region.
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f^ g ^ R ’ % 3ft srfafafa 
*rtr % sjKfrot *t t o

sr?r *pt sftt sfa  faro ftr
w t 5*r ^Rt *rck s^ t t  t  fr 

& *PRt £  1 «r? snrrarr fp&T far
:W T V U  ’ f W  f*T 1TS*ft ^sft V t  ^

f  ’PIT *WT af̂ T ?T *TT tftfeft
t  1 ^fa*r v t i . fw - q f t  * t  v rN r t  
*5 t *1$  5$  I

«T> WSfTW ftr$ : WTH ft?
?r^r «iid 1 *f «n*nr ^

ftr fjpgRIH ^ flt ^  5JJF5T
amnr ^  ^  ^  ^  o?R p ftt f t  f  ?

« f t  w ffer  t o :  r ^ « n * r  %  s % -  

^  ^ r # r  * t  « f l r  * | r  far 

•*§<r tft  ^ ? f  3 %  tfrftfiw f f r r »$*&, 

*nft # *t % ^  f  srsrnr ft? 
■$at 3f 1 4t j f  ft?
1**¥ #  f*  WT #  1
« t w « f f  1 |

Shri D. O. Shama: May I know It
the after-care programme of this 
conference has been followed up, and 
what are the net results of this confer
ence?

« M  Battah OodMra: Aa I said, Kr, 
Mw cMfatuaee was at an exploratory 
nature. It was htU last l u w r  aoi

the report of our representatives has 
been received only a few days back 
It is under examination.

Cede at DbutpUaa
*835. Shri Tangamanl: Will the

Minister of Labour and Employment
be pleased to state:

(a) whether Employers in tobacco 
industry have given consent to the 
acceptance of Code of Discipline;

(b) whether Government have re
ceived any representation from the 
All In îa Tobacco Employees Feder
ation regarding the flouting of Code 
of Discipline by employers in tobacco 
industry; and

(c) the steps taken by Government 
in the matter?

The Parliamentary Secretary to the 
Minister of Labour and Employment 
and Planning (Shri L. N. Mishra):
(a) The major Employers in tobacco 
industry have accepted the Code of 
Discipline.

(b) Yes.
(c) The matter falls in the State 

sphere. The Bihar Government have 
been requested to explore the possi
bility of bringing about an out-of-! 
court settlement.

Shri Tangamaai: May I know whe
ther the Government have received a 
representation from the AU India 
Tobacco Employees Federation that 
their General Secretary has been dis
missed which will constitute, un un
fair labour practice and thereby a 
breach in the Code of Discipline; and, 
if so, may I know what action Gov
ernment have taken regarding that 
particular breach?

■fcrl l . N. Bttfcra: I have said that 
we have received a representation.

Skrl Tangamaai: I am asking about
a specific thing, diwnisul of an tflc i 
bearer which constitutes an unMr 
labour practice and which will Ml ft 
breach of the Code at IMufrHw .
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tJhrt L. N. MUm: About this
particular case, Sir, one Shri Akhilea- 
war Prasad has been dismissed by the 
imperial Tobacco Company and we 
have received a representation about 
his case. The hon. Member must be 
aware that the Union took his case to 
a local labour court and the labour 
court gave its judgment. The em
ployer has gone to the Supreme Court 
and there has been a stay order. In 
spite of all this the Ministry took 
some initiative and requested the 
State Government to get some out of 
court settlement made. Therefore, 
we have an our own taken some in
itiative, but we found that the gentle
man concerned has been charged with 
some senous crimes like falsification 
of records. He was in charge of 
writing the leave register and it was 
found that he used to falsify the re
cords etc.

Shri Tangamani: May I know whe
ther it has come to the notice of 
Government that certain employers 
are only exhibiting the duties of em
ployees and not the duties of em
ployers as mentioned in the Code of 
Discipline?

Shri L. N Mishra: The attitude of 
the Government should be considered 
from an overall point of view and not 
on an individual basis We have tried 
to be sympathetic to the case of 
labour, but in this particular case

Mr Speaker: What the hon Mem
ber wants to know is whether only 
that portion of the Code of Disci
pline which relates to the employees is 
exihibited by the employers or, is it 
that the obligations on the part of the 
employers also are exhibited for re
ference?

Slirl L. N. Mishra: Both.
Shit Tangamani: May I know whe

ther it is true—what has appeared in 
the Press—that the Government will 
be soon convening the Indian Labour 
Conference and one of the main items 
in the agenda will be “how far this 
Code of Discipline has been received 
by employers and employees, and

then to evolve a uniform future 
bolicy"?

Shri L. N. Mishra: The hon. Mem
ber may table a separate question.

Shri Tangamani: I would like to 
know___

Mr Speaker: He wants notice.

Shrimati Renn Chakravartty: May
 ̂ know the actual procedure that is 

Wng followed by Government on the 
References received by them every 
day regarding breaches of the Code of 
biscipline?

S M  I*. JV JKic&o1.' A s st 2z&f 2vea 
Agreed to m the Code itself.

Shri Tridib Kumar Chaudhuri: Has- 
H come to the notice of Government 
hat many employers, particularly big 

Employers, are resorting to delaying: 
itigation in the Supreme Court and 
t̂her courts against the Code of Dis

cipline and the understanding that 
hey gave at the Labour Conference;

1f so, may I know what &teps Gov
ernment have taken to see chat this 
Js not done and the Code is followed 
*n this regard at least?

Shri L. N Mishra: Thi primary
Objective of the Code is to stop such 
itigation, but so far as the breach of 
discipline is concerned, it has been 
shared equally by both the employers: 
‘tad the employees

Shri Tangamani: May I know v.he- 
Hier it has come to the notice of Gov
ernment that in the Chartered Bank, 
Madras, only that portion of the 
-ode which deals with the obligation 

°< employees alone is featured?

Shri L. N Mishra: I am not aware 
°f it.

Mr. Speaker: The hon. Mertber
*Jiay bring it to the notice of the hon. 
minister, and he will take steps.



Oral Answers PHALGUNA 12, 1880 (SAKA) Oral Answers 3894:

All M b  H udlow  Board
+

t m m  Shri Meaum:
I NadReddy:

Will the Minister ol Commerce and 
ladutry be pleased to state:

(a) whether any proposals have 
been made by the All India Hand- 
looni Board for aiding weavers out
side the cooperative fold;

(b) if so, the details of the pro
posals made and the decision taken 
by Government; and

(c) the action taken to implement 
the same?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) Some proposals were recejvcd 
in 1957.

(b) and (c) After considering the 
suggestions of a Sub-Committee 
appointed by it to go into the ques
tion of giving aid from the Cess fund 
to handloom weavers outside the 
co-opcrative fold, the All India Hand
loom Board forwarded the following 
recommendations which had been 
accepted by the Standing Com
mittee of the Board*

(1) A rebate of two annas may 
be allowed to established ex
porters on the value of cloth 
exported m excess of the ex
ports in 1956.

(2) State Governments may 
assist weavers outside the 
cooperative fold to secure 
credit requirements through 
the State Bank of India, com
mercial banks and other 
financing agencies.

(3) Government sales depots may 
be allowed to buy cloth from 
weavers outside the co-opera
tive fold for sale.

(4) Common service facilities may 
be made available to weavers 
outside the cooperative fold

after the needs of weavers 
within the co-operative sector* 
had been fully met

(5) If and when arrangements 
are made for the supply of 
yarn, dye6, chemicals etc. at 
reasonable rates to weavers 
within the cooperative fold, 
such arrangements may be 
extended to weavers outside 
the cooperative fold, subject 
to the full needs of weavers 
within the co-operative fold 
being met in the first in
stance

These recommendations were con
sidered and the following two alone- 
were accepted by Government*.

(1) that sales depots may pur
chase cloth for sale front 
weavers outside the co
operative fold; and

(2) that common service facilities 
may be made available to the 
weavers outside the co
operative fold after the needs 
of the weavers w it h i n  the 
cooperative fold have beem 
fully met.

These are subject to the condition 
that the cooperatives running these 
depots and centres agree to cater to 
the needs of weavers outside the 
cooperative fold on payment of a 
suitable commission The rebate 
scheme, however, does not apply to 
the sales by the depots of cloth pur
chased from outside the co-operative 
sector.

These decisions were communicated 
to the All India Handloom Board and" 
all the State Governments.

Shri Tangamani: Several recom
mendations were made and one of the 
recommendations is that the rebate of 
two annas to those handlooms weavers 
who produce outside the co-operatives 
should be given if the quantity Is in 
excess of what they have exported in- 
1956. May I know why Government 
did not think it proper to accept this- 
recommendation?
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Shri flattA Chandra: Government Mr. Ipntar; They want to en

courage oo operative, whatever effect 
it may have.

have not been aide to accept this re
commendation became they want to 
encourage formation of co-operative 
societies which make an ideal form 
of organisation for such decentralis
ed industries. If weavers form 
societies they will be entitled to the 
benefit

Shri Ramanathan Chettiar: What
is the percentage of the handloom 
production under the co-operative 
sector and also under the non-co
operative sector9

The Minister of Industry (Shri 
Manubhai Shah): At different times 
different estimates have been made 
of the total number of working hand- 
looms in the country varying from 2 
million to 2£ million, and the House 
will be glad to know that as a result 
of the policy of Government during the 
last five years to encourage co-opera
tives about 60 to 70 per cent, of the 
working handlooms have come in the 
co-operative sector. The present 
number is about 11,97,000 handlooms in 
the co-operative sector up to 31st 
March, 1958, and I expect that another 
two lakhs to three lakhs may have 
been added during the current year.

Shri Thinunala Rao: Has the atten
tion of Government been drawn to the 
fact that a large number of units 
which are outside the co-operative 
sector and producing large quantities 
of cloth also require protection of 
Government as an overall proposition 
of protecting the handloom industry?

Shri Mannbhal Shah: It is obvious 
that if they come to the co-operative 
fold they will get it because, after 
all, it is not very difficult for them -  
If the master weavers continue to 
remain outside the co-operative fold 
all that we can give them by way of 
help is what we have indicated hex*.

Shri TMnwwala I m : Is Govern
ment going to utilise its machinery as 
a part of its policy to coerce people 
who have got control over large unite 
of handloom industry to come into 

* he co-operatfos taU compulsorily?

The Minister eC Coauaerae and In
dustry (Shri Lai Bahadur Shafltft): I
think this is the, if I may say so, no
blest form of coercion. Wte are try
ing to develop co-operative societies 
and, as has just now been said, about 
60—70 per cent, of working handlooms 
are in the co-operative sector. We 
hope that other weavers will try to 
join the co-operative societies. They 
can also form their own co-operative 
societies. Besides this, we are trying 
to help those weavers also who are not 
in the co-operative sector, but in a 
different way. We are giving them 
help in servicing and other matters, 
and recently certain proposals have 
been further made to me, and a depu
tation has also met me. We will 
consider whether we can do something 
further in their case.

qo mo W&Vft: TOT ^
* f f r  s ft  3TR * W T  5  fap TT3R*TH H

^fr fasrft
+i*l ^ 7 

5TT$ : TRFTR % ?ft

TO

^ooo t f t r  fltaTfzfar ft#  ft
«rreiT | i
Shri Panlgrahl: May I know the 

total amount of handloom doth which 
now lies unsold in the co-operative 
sector?

Mr. Mannbhal Shah: I have already 
indicated that out of 1700 million 
yards which is the national production 
during the last year from handlooms, 
over 40 to 50 per cent is from the 
co-operative societies.

Me. Spoafcert How much is unsold? 
Shri Manubhai Shah: I am sorry, X 

dUL not follow Ox question. As tar 
as unsold quantity Is eoneemed, there
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is no comnlaiat now became recently 
we 1vm  taken several step* like in
creasing rebates, having special bids 
etc. There h  no complaint of any 
major nature with ua.

Shri Dasappa: May I know whether 
it is not a fact that in Madras State 
more than 6ft-2|3 per cent of the ham. 
looms are not yet in the co-operative 
field and, particularly, there is an |p- 
aociation which wants import licence 
for importing dyes which are now 
very difficult for them to obtain7

Shri Manubhai Shah: As far as the
percentage in Madras is concerned, I 
have not got the figures ready with 
me now. As the hon. Member 
pointed out just now, we have an 
export promotion scheme which is 
also applicable to handlooms and we 
are working out in what manner even 
the non-co-operative sector of hand
loom weavers, who will help the Gov
ernment to export more cloth, are and 
can be assured in the procurement of 
dyes chemicals etc

Shri Dasappa: Does not the term 
“non-co-operative handloom weavers” 
connote some kind of decentralization’

Shri Manubhai Shah: It can be said, 
‘out-side the co-operatives’ if not ‘non- 
co-operative*

Shri Sankarapandian: May I know 
whether the Government are aware 
of the fact that many of the weavers’ 
co-operative societies claim rebate for 
bogus looms?

Shri Tangamani rose—
Mr. Speaker: I cannot allow the hon 

Member to put in supplementaries in 
every question. Next question.

Shri Tangamani: About the Textile 
Enquiry Committee....

Mr. Speaker: The hon. Member has 
got other opportunities. Whatever he 
wants to say may be said during the 
general discussion of the budget. Next 
question.
SW (Ai) L.S.D.—2

Swing Cxwdfe
*940. Shri Jinachandran: Will the 

Minister of Commerce and Industry
be pleased to state:

(a) whether Government have 
established “Swing Credit” arrange
ments with any foreign country;

(b) if so, what are the terms of 
such arrangements and what are the 
goods covered by the arrangements; 
and

(c) whether any triangular trade 
deals have been effected with any 
country, and if so, the details there
of?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) to (c). A study of the mechanism 
of trade with the countries maintain
ing rupees accounts in India has re
vealed that purchases of Indian goods 
are sometimes held up due to tem
porary shortages of their rupee funds. 
Discussions have taken place with 
some of those countries with a view 
to find a solution to this difficulty. It 
will not be advisable to disclose the 
nature of these discussions

Shri Jlnachandran: May I know
whether this arrangement will offset 
the discrimination shown against India 
bv some of the European Common 
Market countries?

Shri Satish Chandra: This question 
has nothing to do with the European 
Common Market. The question, in 
fact, relates to credit arrangements 
with the East European countries for 
trade on a bilateral basis. This matter 
has been discussed during the last 
year, and we are aware of each other’s 
difficulties. Some formula is being 
devised to overcome such difficulties.

Shri Jlnachandran: May I know 
whether it is extended to the Arab 
countries in the Middle East?

Shri SatUi Chandra: There is no 
proposal at present to have a swing 
credit with those countries.
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A a ttk u  Capital faratw at
+

f  Shrimati Bean 
'M i J ChikriTartty:

Shri Rafhunath Singh:
Will the Minister of Commerce and 

Industry be pleased to state
(a) whether any talks have been 

held with Mr. Henry Kearns of U.S 
Department of Commerce regarding 
investment by private American capi
talists in Indian industry,

(b) what are the specific industries 
where American capital is sought to 
be invested;

(c) how many such applications 
have been received; and

(d) the names of their Indian col- 
laboratorc?

m e Minister of Industry (Shri 
Manubhai Shah): (a) to (d). Mr 
Henry Kearns, Assistant Secretary, 
U.S. Department of Commerce, made 
a courtesy call on the Minister of * 
Commerce and Industry on the 21st 
January, 1959 The discussions were 
of a general nature pertaining to 
matters of mutual interest to India 
and the U.S.A. like export of manga
nese ores to U.S.A. and other matterv 
of trade and industrial development 
No specific proposals were discussed

Shrimati Renu Chakravartty: The
statement shows that Mr. Henry 
Kearns visited India and there was no 
discussion on any specific proposal 
May I know whether Mr Henry 
Kearns came here to meet only pri
vate industrialists and had no dis
cussion with Government, or whether 
he did come to have preliminary talks 
with the Government9

Shri Mfcnuhhai Shah: If the hon
lady Member reads the statement, she 
will find that “the discussions were of 
a general nature pertaining to matterc 
of mutual interest to India and the 
U.S.A. like export of manganese ores 
to U.SA. and other matters of trade 
and industrial development*. So, it 
will not be right to say that no dis

cussion took place. Discussions did 
take place, but there were no specific 
proposals, or there were no proposals 
of a specific nature or things like that, 
in the discussions.

Shrimati Renu Chakravartty: Are
we have been discussing for a long 
had taken place on the manganese ore 
related to the barter deals over which 
we have been discussing for a long 
time, and of getting food in exchange 
for manganese ore, which has been 
held up because of the low price 
which has been offered, or, are we to 
take it that the discussions were on 
other matters9

Shri Manubhai Shah: This was quite 
a different matter Because there was 
recession in the American economy 
and all over the world, our exports of 
manganese ore, as the House is aware, 
have fallen down. Therefore, we took 
the opportunity of bringing to the 
notice of Mr. Henry Kearns that some
thing should be done at their level, 
while we are also making efforts at 
our level to increase the export of 
manganese ore to the United States 
and other countries

Shri Hem Barua: May I know whe
ther it is a fact that Shn Gopala 
Menon, our Consul-General in New 
York, met some 45 top American busi
nessmen m January and explained to 
them our tax structure and, if so, how 
far has it improved the mission of Mr 
Henry Kearns to India9

Shri Manubhai Shah: These are un
related things, because every Trade 
Commissioner and Consul-General in 
different countries is stationed there 
in order to create a proper goodwill 
and climate. Therefore, it is true that 
Shri Gopala Menon might have met 
so many people But it has nothing 
to do with the occasional visits of 
foreign dignitaries to this country, 
when opportunities are taken to dis
cuss problems of mutual advantage 
and benefit with them.

Shri Thlmmala Rao: Is it customary 
for the Government of India to take 
advantage of the presence of foreign
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dignitaries, either from trade or com
merce or in Government, to contact 
them and discuss matters of mutual 
interest both in trade and public 
matters and, if so, has the Govern
ment of India in its Commerce De
partment contacted the Russian dele
gation which has recently come here 
and is still in this country, and had 
any opportunity of discussing the pro
blems with it9

Shri Manubhai Shah: I would not 
say any formal discussions took place 
because this delegation is meant for a 
different type of work, but we indivi
dually have contacted the various 
members of the Soviet delegation In 
fact, I was pleased to meet them the 
other day at a dinner and discuss with 
some of them some of the projects in 
which they might possibly be able to 
take interest

Shri Ramans than Chettiar: Has the
attention of the Government been 
drawn to the statement recently made 
by Mr Averall Harriman in Madras 
to the effect that conditions arc not 
such as to create a good climate for 
American private investment in India 
and, if so, what active steps Govern
ment are taking to improve the con 
ditions m order to create the right 
type of climate for American private 
investment7

Shri Manubhai Shah This would 
not arise out of this question at all 
Every individual who comes here 
might have his own opinion and we 
do what we think best m our national 
interests

Shrimati Benu Chakravartty: The
hon Minister said that there was a 
further discussion of matters of 
mutual interest May I know whe
ther this was only relegated to 
realm of trade or whether the 
question of investment in particular 
industries w«r> also discussed’

Shri Manubhai Shah: As I said, 
generally, both the things were dis
cussed I have placed the statement 
already But no specific proposal, as 
the hon lady Member wanted to know 
in the mam part of the question, was 
discussed

Shrimati Renu Chakravartty My
point covers the general investment 
policy also I want to know whether 
it was discussed

Shri Manubhai Shah. No policy as 
such was discussed, but there were 
general indications as to how his 
country can come to the assistance of 
the others for mutual benefit

Trade Position with Iraq and Iran

*842. Shri Pangarkar*. Will the 
Minister of Commerce and Industry
be pleased to state

(a) the position of our trade with 
Iraq and Iran during 1958-59,

(b) whether it is on the increase or 
decrease, and

(c) the steps being taken to im
prove the position’

The Deputy Minister of Commerce 
anfl industry (Shri Satish Chandra)*
(a) and (b)

Tradt cuM ft Iraq

Year 1 xportb Imports
(Value w lakhs of Rs ) Total trade Balance of trade

1957-581958-59 (Apnl-Nov)
225

66
201

90
426
i*6

(+)24 
t—)*4

1957-58*958-59 (Apnl-Nov )

Tradt with Iran 
629 
39«

5690
1988

6319
2384

( —)506 
(-)J59*

Note — Statistics beyond November 1958 are not yet available
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(c) Star foltoriag are some of th* 
steps taten to improve the position 
ot oar trade with Iraq Be Iran:—

IRAQ:
(i) A Trade Agreement with 

Iraq has been signed on 28th 
December, 1938.

(ii) Special arrangements have 
been entered into with Iraq, as a 
result of which the present level 
of trade in respect of certain 
commodities is expected to in
crease.

(iii) A wholly Indian Exhibition 
is being organised in Baghdad in 
March, 1959.

(iv) It has been decided to set 
up a showroom in Baghdad.

(v) A delegation sponsored by 
Chemicals Sz Allied Products Ex
port Promotion Council visited 
Iraq, in addition to some other 
countries, in 1958*59. A proposal 
is under consideration for'sending 
a delegation consisting of repre
sentatives of Export Promotion 
Councils to visit Baghdad during 
the period of the Exhibition pro
posed to be organised there in 
March, 1959.

IRAN:
(i) A showroom was set up in 

Tehran in 1956 to provide visual 
commercial publicity to Indian ex
portable goods.

(ii) A Treaty of Commerce and 
Navigation has been conduded 
with Iran

(iii) A delegation sponsored by 
Chemicals and Allied Products 
Export Promotion Councils visited 
ban, in addition to some other 
countries, in 1958-59.

(iv) During January 1959, a pro
minent journalist from Tehran 
was invited to visit the India 1958 
Exhibition to see for himself the 
Wide range of manufactured goods 
ia respect of which Iran could 
meet her requirements from India.

Shri Pangarkar: May I know—
Mr. Speaker: Let the hon. Member 

^and erect, put the question boldly,
Shri Paagarkar: May 1 know the

ejctent to which....
Mr. Speaker: The hon. Members 

aould talk loudly. We are not 
s.>le to hear in the midst of 
a rise here. Let them put the 
nljestions boldly and courageously.

Shri Paagarkar: May I know the 
rtent to which the trade of India 

ejith Iraq and Iran has decreased dur-
wtg 1958-59?ir

Shri Satish Chandra: There has
»pn jmnjovement .in.-trade .witb-Iran... 
frS far as Iraq is concerned, there has 
„een some decline, but the negotia
tions that have taken place recently 
pfe likely to lead to better results.

Shri Tangamani: In the statement 
ye find that an Indian Exhibition is 
peing organized in Baghdad, to come 
M in March, 1959, that is, this month.
< would like to know whether the 
.jchibition has started and, if so, how 
viuch money is being spent on that 
ĵchibition?

Shri Satish Chandra: The exhibition 
âs not yet started. It has to be 

organized after two weeks or so in 
^aghdad. The expenditure is not 
.jkely to be much. I could not give 
tpe exact figure just now. It will be
4 wholly Indian Exhibition, and the 
products which we can export to 
^aghdad will be exhibited there.

Shri Hem Barua: The statement
^ys that a Journalist was invited 
(fom Iran to see our India 1958 Exhi
bition. May I know whether he has 
.ubmitted any report about the exhi
bition, or rather, published an article 
.bout the exhibition in his country, 
.nd whether the Government has any 
^formation about his reactions?

Shri Satish Chandra: We expect
t{iat he would try to do his best to 
>ive publicity about the capacity of 
widia to supply several types of goods 
«phich Iran has been importing from
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other countries. W? do not know 
exactly what publicity he gave on his 
return.

HHnrtrial Utilisation of Alcohol

- flll ("Shri Kauai Singh.
\  Qaxi Matin:

Will the Minister of Commerce and 
Industry be pleased to state

(a) what steps Government are 
taking to shift the emphasis to the in
dustrial utilization of alcohol from its 
use as a supplementary motor fuel,

(b) what industries are being set up 
to use alcohol, and

(c) whether it is a fact that Gov
ernment are considering a proposal for 
exporting alcohol against imports of 
newsprint from countries like Norway 
and Sweden?

The Minister of Industry (Shri 
Manubhai Shah). (a) and (b) 
Government have encouraged the set
ting up of alcohol based industries to 
the extent to which development in 
that direction is possible A state
ment showing such industries which 
have been approved by Government i« 
given below

S t a t e m e n t

The following alcohol based indus
tries have been approved by Govern
ment —

was not accepted and it cam* as a 
starred question It may be answered

Industry 
Acetic Acid 
Polythelene 
Butanol 
Acetone

(c) No, Sir

No of untts 
Five 
T*o 
Two 
Two

WRITTEN ANSWERS TO QUES
TIONS

Shri Mohammad Elias: Regarding
Question No 870, we gave a short 
notice question about the accident in 
Saund* Colliery, the number of 
workers killed and injured, etc It

Mr. Speaker: No
be printed

The answer will

Mineral Advisory Board
*824. Shri Vldya Charan

Will the Minister of Commerce 
Industry be pleased to state

(a) whether a decision has been 
taken on the matter of consulting the 
Mineral Advisory Board before taking 
any major decision of policy such as 
extending the scope of operations in 
the field of mineral export by the 
State Trading Corporation, and

(b) if so the nature 
taken7

of decision

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) and (b) The policy for export of 
different minerals is announced at fix
ed intervals which are known to the 
trade and industry All recommen
dations made to Government before 
th policy is announced are carefully 
considered by Government

Import Licences to Silk MiUa

*829 Shri V P. Nayar: Will the
M.nister of Commerce and Industry
be pleased to state

(a) whether under Export Promo
tion Schemes, Silk Mills have been 
allowed import licences for Art Silk 
m the previous licensing period; and

(b) if so, the total value of imports 
thus allowed and exports so far made 
by the Mills’

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) Import licences for Art Silk 
Yam have been issued to Mills pro
ducing Art Silk Fabrics for export, 
under the Export Promotion Scheme

(b) The information is being collect
ed and will be laid on the Table of 
the House
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Expert of Hosiery Goods
*832 Shri Ajit Singh Sarhadl: Will 

the Minister of Commerce and Indus
try be pleased to refer to the reply 
given to Starred Question No 228 on 
the 25th November, 1958 and state the 
steps taken to increase the export of 
Hosiery goods9

The Minister of Industry (Shri 
Manubhai Shah): 1 The Cotton Textile 
Export Promotion Council has been giv
ing wise publicity for Indian Hosiery 
goods in overseas markets

2 Samples of Hosiery goods are dis
played in all important fairs and exhi
bitions m foreign countries and m De

partmental Stores
3 An Ad-hoc Committee has been 

set up at Calcutta to look into the 
problems connected with exports of 
Hosiery goods

4. Exporters of Art Silk. Hosiery 
goods are granted licences for import 
of Art Silk Yarn to the extent of 100 
per cent of the fo b  value of such 
exports

5 Import Licences are granted to 
manufacturers and exporters to im
port raw materials against exports up 
to 75 per cent of the fo b  value of 
exports

6 The National Small Industries 
Corporation (Private) Limited assists 
in supplying basic technical data, pre
paration of new designs, etc This 
corporation is also considering the 
question of supply of knitting needles 
for the hosiery industry

Trade Centres

*>34- Shri Morarka: Will the Minis
ter of Commerce and Industry be 
pleased to state

(a) whether it is a fact that a sum 
of about Rs 6,70,000 has been spent 
on a trade centre in a foreign country,

(b) if so, the name of the country, 
and

(0) the value of goods sold at this

Centre (year-wise) during the last 3 
financial yean?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) Yes, Sir

(b) Switzerland
(c) A statement is given below

Year
Sales of 

Port Franc Mcun. 
Depot Aranas at 

the 
Showroom

1955-56

1956-57

1957-58
1958-Jan  59 

T o t a l

&  
48,324 31 

46,108 79

45,005 41 

33,868 02

&
1*42,705

1.38,831

1.73.292

1,57,641

1.73.306 55t 6,12,469

tThis includes sales worth Rs 1,61,044 
biade to Messrs Arunas from the Port Franc 
Depot

Facilities for Indian Nationals Abroad 
to learn Mother Tongue

*836 Shri M. R. Krishna: Will the 
Prime Minister be pleased to state

(a) the countries in which arrange
ments have not been made so far to 
help Indian Nationals to learn their 
mother tongue, and

(b) whether any request had been 
made by the Indians settled m 
Malaya to provide facilities for Telugu
Education7

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
iSadath All Khan), (a) The Govern
ment so far have not been able to 
make any arrangements to teach 
Indian Nationals abroad their mother 
longue except to a limited extent; 
facilities exist for teaching Hindi to 
bur India-based staff m some of our 
Missions abroad In a few countries
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the local Indians have organised their 
own schools to teach Hindi.

(b) Government of India received 
no such request directly from the 
Indians settled in Malaya. But the 
Andhra Pradesh Government referred 
to us certain representations received 
from the Andhras living in Malaya 
regarding provision of amenities for 
cultural development. The represen
tation was examined and the State 
Government was apprised of the views 
of the Government of India

Powertooms In Bombay State
*838. Shri Jadhav: Will the Minis

ter of Commerce and Indnstry be
pleased to state.

(a) whether it is a fact that there 
are more than 30,000 power looms which 
are running without necessary per
mits m Bombay State, and

(b) whether any inquiry is con
templated in the above matter’

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) It has been reported that there are 
a number of powerlooms working in 
Bombay State without permits.

(b) A ccnsus of such powerlooms is 
proposed to be undertaken shortly

Egyptian Tea Delegation

*839. Shrimati Mafida Ahmed: Will 
the Minister of Commerce and Indns
try be pleased to state the outcome of 
the talk held with the Egyptian Tea 
Delegation during the last week of 
November, 1958’

The Deputy Minister of Commerce 
and Indnstry (Shri Satish Chandra):
Five representatives of the General 
Interior Trading Co., Cairo, a Govern
ment-owned commercial organisation 
in Egypt visited India in November 
last for setting up their organisation 
in Calcutta to make direct purchases 
of tea from the auctions. They only 
had informal discussions with the 
Tea Board in this connection.
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Mill-made Cloth
•845. Shri Bimai Ghose: Will the 

Minister of Commerce and Industry
be pleased to state:

(a) whether any representation has 
been received from the Madras Gov
ernment for pegging the production 
of mill-made cloth;

(b) if so, at what figure; and
(c) the action taken or proposed to 

be taken by Government in the 
matter?

The Deputy Minister of Commerce 
and Indnstry (Shri Satish Chandra):
(a) Yes, Sir

(b) 4,800 million yards
(c) The Madras Government, refer

ring to an observation of the Textile 
Enquiry Committee that the alloca
tion to the handloom sector which 
was to produce the entire additional



Answer* M AR CS 8, 'Written A im ee* 39*4

requirement for the Second Five Year 
Plan may have to be pruned down to 
reach only 2100 million yards against 
the original allocation of 2500 million 
yards, have stated that they do not 
agree with this recommendation of the 
Committee They have added that if 
any reduction of allocation has to be 
made it must be initially the mill
sector that should accept a cut Ac
cordingly they have suggested that
the ceiling of 9300 million yards for 
the mill industry may be reduced to 
92 per cent of its rated capacity

2 The Textile Enquiry Committee 
reviewed the rate of increase in pro
duction in the different sectors of the 
textils industry The null sector had

'ift.'WS.
capacity except for 300 million yards 
intended, for export The additional 
requirement of cloth was to be pro
duced entirely from the handloom end 
powerloom sector; The production m 
the handloom sector had increased 
only from 1480 million yards in ltel 
to 1643 milion yards in 1957, the pro
gress m the powerloom sector was 
even slower On this basis the Com 
mittee came to the conclusion that the 
additional production to be ear-mark
ed from the handloom sector should 
be pruned down to 2100 million yards

3 Government wish to make it clear 
that they do not intend to restrict the 
production from the handloom sector, 
if any, m excess of 2100 million yards 
or 2200 million yards, in their view, 
there is likely to be no need to impose 
any restriction by a system of regu
lation m the production of cloth, either 
mill-made or handloom These view* 
were stated m the Government’s reso
lution on the Report Presumably 
the Madras Government’s suggestion 
is based on a misapprehension that a 
restriction on the handloom sector 
might be envisaged At the same time,
and m accordance with their views
stated m the resolution on the subject 
Government consider that there is no
need to think of effecting a cut m the 
production of null clo*h which is al
ready restricted to the rated capacity

M a  M4 Bengali FUut
*846 Shari Shivananj&ppa; Will the 

Minister of Commerce and Industry
bP pleased to state

(a) whether it is a fact that the 
exclusion of Urdu and Bengali films 
ffom the list of importable items 
ajgamst export bonus earnings in 
P a k ista n  has given the local film In
dustry an impression that the Pakis
tan Government is going to impose 
a total ban on the import of Indian 
glim, and

(b) if so, what steps the Govern- 
nient of India have taken in this 
riiatter’

The. U«jh1v Minister of Commerce 
gad Industry (Shri Satish Chandra):
(a) and (b) Government have no in
formation

Block Advisory Boards
*847. Shri N. B Maiti Will the 

jilimster of Planning be pleased Vo 
gtate

(a) the names of States which have 
given effect to the recommendation 
At the Mehta Committee’s Report or 
ftplacement of the Block Adviso.v 
JJoards m the States by Block Deve
lopment Councils, and

(b) the measures taken by Govern
ment so that the remaining States, if 
any may give eflett to the recom
mendations as quickly as possible7

The Deputy Minister of Planning 
(Shri S. N Mtehra): (a) and (b) A 
statement is laid on the Table of the 
House [See Appendix III, annexure 
No 1]

Scheduled Caste Occupants of 
Evacuee Properties

*849. s«r«iar Uqbai Singh: Will the 
Minister of Rehabilitation and Mino
rity Affairs be pleased to refer to the 
reply given to Starred Question 
No 680 on the 8th December, 1958 
and state

(a) whether the information in 
regard to the size of the problem
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rtfgwding «rant of facilities to Sche
duled Caste occupant* of evacuee pro* 
pertieg has since been collected and 
examined; and

(b) if ao, the decision taken there
on?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Ghaad 
Khanna): (a) The information has
been collected and is being examined.

(b) A decision will be taken soon, 

ripe Manufacturing Plant
*850. Shrimati Da Palchoudhnri: 

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether it is a fact that the 
question of setting up a Pipe Manu
facturing Plant in India is under the 
consideration of Government;

(b) if so, the broad details of the 
proposal; and

(c) the extent of progress made in 
regard thereto?

The Minister of Industry (Shri 
Manubhai Shah): (a) to (c). The
question of setting up a pipe manu
facturing plant is under the con
sideration of the Government No 
final decision has yet been taken.

Relaying Stations at Vizianagaram 
and Kurnool

*851. Shri Madhusudan Rao: Will
the Minister of Information and 
Broadcasting be pleased to state:

(a) whether it is a fact that the 
establishment of two relaying stations, 
one at Vizianagaram and the other at 
Kurnool or Ananthapur, is under the 
consideration of the Government of 
India;

(b) if so, the stage at which the 
proposal is; and

(c) the probable date of its flnali- 
sation?

The • of Information and
BnwdwWng (Dr. Keakar): (a) No,
Sir.

(b) and (c). Do not arise.

Shortage of Tyres and SpuM fvti
*852. Shri Khadilkar: Will the 

Minister of Commerce and Industry
be pleased to state:

(a) whether Government are aware 
of the acute shortage of tyres and 
spare-parts required by the Motor 
Transport Industry in India;

(b) what is the extent of this short
age of tyres and spare-parts, if any, 
in terms of the total requirements of 
the country;

(c) whether Government are aware 
that the goods transport industry 
especially the small private transport 
operators have been seriously affected 
by lie  shortage; and

(d) if so, what are the causes 
thereof’

The Minister of Industry (Shri 
Manubhai Shah): (a) to (d). There
is some temporary shortage of tyres 
m some particular sizes of giant 
tyres This is mainly due to there 
being a heavy demand for this parti
cular size, as a lorry fitted with this 
size (in place of 8*25-20 or 34x7) can 
carry heavier loads. Internal pro
duction of all types of tyres is also 
increasing rapidly.

Some complaints about shortage of 
spare-parts have been received conse
quent upon the restrictive import 
policy In the new import policy, it 
is proposed to liberalise these imports 
to some extent.

Pamhmina Industry In Kashmir
*853. Shri A. M Tariq: Will the

Minister of Commerce and (industry
be pleased to state:

(a) whether it is a fact that the 
pashmma industry in Kashmir is fac
ing a crisis;

(b) if so, whether any steps have 
been taken to safeguard the interests 
of the industry; and

(c) if so, what are they?
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The Deputy Minister of Commerce 
mad Industry (Shri Satish Chandra):
(a) Government have no information 
to this effect

(b) and (c). Do not arise

Sindri Fertilisers and Chemicals 
(Private) Ltd.

'Shri Subodh Haasda:
Shri S. C. Samanta:
Shri R. C. Majhl:
Shri Ansar Harvani:

*854. \ Shri Daljit Singh:
Shri Kamal Sla*h:
Qasi Matin:
Shri Prabhat Kar:
Shri Aurobindo Ghosal:

Will the Minister of Commercc^uid 
Industry be pleased to state.

(a) whether the expansion scheme 
for the production of Urea and double 
salt at Sindri Fertilizers and Chemi
cals (Private) Ltd has been com
pleted;

(b) if so, whether this project has 
been commissioned into operation; 
and

(c) what is the target of produc
tion of the project’

The Minister of Industry (Shri 
Manubhai Shah): (a) The erection
of the various plants has been com
pleted.

(b) The plants are under commis
sioning and trial runs are being made

(c) The plants have been designed 
for the production of 1,40,000 metric 
tons of Ammonium Sulphate nitrate 
and 24,500 metric tons of Urea per 
year

Industrial Disputes Act
. . . .  fShri Ram Krishan Gupta:

\Shrl Siddananjappa:

Will the Minister of Labour and 
Employment be pleased to refer to 
the reply given to Starred Question 
No. 850 on the 11th December, 1958

and state at what stage is the ques> 
tion of amendment of Industrial Dis
putes Act?

The Deputy Minister of Labour 
(Shri Abid All): The question of 
amendment of Industrial Disputes Act 
was considered by the Committee set 
up by the Standing Labour Committee 
for this purpose on the 16th-17th 
January, 1959, and the recommenda
tions made by it are under exami
nation

Indian Jute Mills Association
•856. Shri Rameshwar Tantia: Will 

the Minister of Commerce and Indus
try be pleased to state.

(a) whether any delegation spon
sored by the Indian Jute Mills 
Association has gone to the USA and 
Australia last year,

(b) how much foreign exchange 
was spent on the delegation; and

(c) whether Government are con
sidering to send such delegations 
from other trades?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) A delegation visited Australia in 
1958 No delegation was sponsored 
by the Indian Jute Mills Association 
to USA

(b) Foreign exchange equivalent to 
Rs 19,920 was released to the dele
gation

(c) Such delegations are consider* 
ed as and when occasion arises

Fountain Pens and Razor Blades

*857. Pandit D N. Tiwary: Will
the Minister of Commerce and Indus
try be pleased to state

(a) whether any efforts have been 
made to assess the quality of fountain 
pens and razor blades produced in the 
country;

(b) whether Government are aware 
that the standard and quality of 
fountain pens and razor blades have 
somewhat deteriorated;
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(e) whether any complaint has 
been received from the importing 
countries about the quality of these 
articles, and

(d) if so, the steps taken in the 
matter9

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b) No 
complaints have been received in 
regard to any deterioration m the 
quality of fountain pens' and razor 
blades produced m the country On 
the other hand, the quality of razor 
blades appear, to have improved 
considerably

(c) No, Sir
(d) Does not arise

Employees’ Provident Fund Act, 1952

•858 Shri T. B. Vittal Rao' Will 
the Minister of Labour and Employ
ment be pleased to refer to the reply 
given to Starred Question No 553 on 
the 3rd December, 1958 and state*

(a) when the Employees’ Provident 
Fund Act, 1952 will be enforced in 
the Mica Mines,

(b) what are the industries which 
employ more than 10,000 persons and 
where the Provident Fund Act, has 
not yet been enforced and

(c) when the same is likely to be 
enforced in those industries7

The Deputy Minister of Labour 
(Shri Abid Ali) (a) No fixed date 
can be indicated

(b) 1 Rice, flour, and dal mills
2 Cotton ginning and baling
3 Coir and Rope Works
4 Pottery, china and earthenware
5 Cashewnut industry
6 Banks
7 Insurance Companies
8 Transport
9 Hotels and Restaurants

10 General Trading Establishments
11 Tobacco industry
12 Wood and Cork industry
13 Oil-well operation, petroleum re

fineries, coke ovens etc

(c) The position in respect of each 
industry has to be examined carefully 
and no specific date regarding 
enforcement of the Employees’ Provi
dent Fund Act can be fixed at 
present

Iron Ore
f Shri Vidya Charan Shukla:

*859 J Shri Sarju Pandey:
I Shri A jit Singh Sarhadi:

Will the Minister of Commerce and 
Industry be pleased to state

(a) whether the consideration of 
the proposal from Italy to buy iron 
ore on long term basis from the west 
roast has since been finalised;

(b) if so, nature of decision taken; 
and

(c) if the matter is still under con* 
sideration, the extent of progress 
made7

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) No, Sir

(b) Does not arise
(c) Discussions with some of the 

parties concerned are in progress

New Industrial Units
*860 Shri V. P. Nayar: Will the

Minister of Commerce and Industry
be pleased to state the steps taken by 
Government since the publication of 
the report of the States Reorganisa
tion Commission in the matter of 
locational distribution of new indus
trial units licensed under the Indus
tries (Development and Regulation) 
Act7

The Minister of Industry (Shri 
Manubhai Shah) Considerable em
phasis has been laid in both the First 
and Second Five Year Plans on 
special consideration being shown to 
relatively under-developed regions in 
the country in the matter of location 
of industries as part of the over-all 
development of these areas. Th*
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Industrial Policy Resolution Of thu 
80th April 1986 has further reiterated 
tibia view point. It has been Govern* 
meat's constant endeavour to imple
ment this policy while sanctioning
new industrial schemes under the
Industries (Development and Regula
tion) Act, 1951. The requirements of 
various parts of the country are con
sidered alonf with other relevant fac
tors like the degree of essentiality 
and technical feasibility of these
schemes and efforts are made to dis
perse industries on as wide a basis as 
possible subject to (i) the availability 
of raw materials, (ii) supply of water 
and power; (iii) transport facilities, 
and (iv) proximity to consuming
markets.

It will, therefore, be evident that 
the desirability of developing indus 
tries on a regional basis was conceiv
ed as a matter of policy even befopc 
the suggestion of the “states Reorgani
sation Commission and was being 
followed by the Planning Commission 
and the Government. The sama 
policy continues.

Bfcmsrraa to ludtaa «a i Jawusmii 
Property during War
/Shrimati Ha Paloboudharl: 
\Shri Aurobindo Ghoul:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether payment of indemni
ties by the Japanese Government for 
damages done to Indian property in 
Japan during World War II has been 
completed;

(b) if so, the total amount received;
(c) whether any damages were 

caused to Japanese property also in 
this country during war period; and

(d) if so, the amount of indemnity 
which the Government of India have 
paid to the Government of Japan?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b) Rs. 36 lakhs.
(c) Yes, Sir.
(d) Rs 3,743

Fertilizer Plant at Bhilai

*mn f  Shri Muhammed Elias:
^  Shri Hem Raj:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have 
taken any decision in regard to the 
establishment of a Fertilizer Plant at 
Bhilai; and

(b) if so, whether it will be under
taken during the Second Five Year 
Plan period?

The Minister of Industry (Shri
Maaubhai Shah): (a) and (b). There 
is a bye-product plant at Bhilai 
which is an integral part of the steel 
works there which will produce 
16,SpO tons ammonium sulphate per 
yew. Apart from this there is no 
proposal to put up a Fertiliser Plant 
in Bhilai.
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? f '^ h )  fafc % 
vt *fV*rr, w 1? ?mvT5r 
T R T  * ftt *j w r

P̂T n>|q<(5T *TRT

srrfim 1 1  

(<sr) s t f t  % sfh r
^PTPT M l T T  ^  VPT 3ft, 
**faTO  % *FJ3TC, 
*PTT rtc % 3 *  m t  *TT 

*r immnrr ^  vt
«j k t

^ r T f t ^ q T ^ ^ s r R T

dtaT Sr *nr fasrcft 
l^ if l ^ i

(> ) «ClfrW W  $ V T* *H ft 3*1*  
f\ «ta *tct fara 

mftre n ffi wfewf w>t m wsr-sww i

(v ) *rffcw *«mr % amvifyft 
Wo «  % W t

wnr t t  «nPRm »r f t  w r w t it  i 
(%) %ft* (v )

V I^W  VT̂ T TC ’EHST̂ #
sr̂ t farcr «iwn i

(sc) *s rt stt^ t  % qfanr 3  ijfa  
«?k vmra^r, f^ T T  *  lr
*T»fr Tjfa T T  HlPhWR W1H W<»l I 
k r w  ir ^  w r f t  *tfk 
vr x f m  «pt t|t t  i

(^) ^V-qr*RT— ^ H T  "1 % ?fr*TT 
^v-’t^ ptt— j Pnrnt i

shth »rfWr w  M *r *rr ft? ^  w*
?PT̂  ft 1̂%, SĴ I'flTcft VTVH
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Oktt Production

*M5. Shrt Momurka: Will the Minis
ter of Commerce and Industry be 
pleased to state:

(a) whether any representation has 
been made to take steps for different 
stampings to identify mill-cloth from 
powerloom and handloom products;

(b) if so, the action taken by Gov
ernment in the matter; and

(c) the total production of cloth 
from powerlooms during the last 
four years, together with the total 
number of looms actually working as 
on the 31st December, 1958?

Hie Minister of Industry (Shri 
Manubhai Shah): (a) No, Sir

(b) Does not arise
(c) The estimated production of 

cotton cloth on poweilooms for the 
last four years (19S5 to 1958) is as
follows:—

*955 273 million yards
1956 278 11

1957 303
1958 11

The exact number of powerlooms 
actually working is not known The 
number of registered looms as on 
31-12-1958 was 27,129

twdUn Children in South Africa
[■ Shri S. C Samanta:

. . . .  J Shri Vajpayee:
• i  Shri Rajendra Singh:

I  Shri Haider:
Will the Prime Minister be pleased 

to stats:
(a) whether the Government of 

India’s attention has been drawn Vo 
newspaper reports that the Govern
ment of South Africa is using 1,500 
Indian school-going children, some 
aged only six, as ‘hostages’ to force 
their parents to leave Johannesburg 
and go elsewhere,

(b) whether the Government of

India have obtained factual informa
tion from its official sources;

(c) if so, the details thereof; and
(d) the steps taken by the Govern

ment of India to get the children 
released9

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath All Khan): (a) to (d). We
have seen a newspaper report to this 
effect We have no further informa
tion, but we are trying to find out 
how far this report is correct It is 
not an easy matter for us to get 
factual information from official 
sources as we have withdrawn our 
Mission m South Africa We can 
only, therefore, try to get informa
tion through indirect sources That 
we are endeavouring to do

Messrs. Firestones and Dunlops

*867. Shri Khadilkar: Will the
Minister of Commerce and Industry
be pleased to state

(a) whether Government have 
entered into any arrangement with 
Messrs Firestones and Dunlops for 
importing heavy equipment, plants 
and other machinery as part of their 
expansion programmes in India; and

(b) whether these companies have 
also been issued import licences for 
the imports of raw materials requir
ed for the manufacture of tyres as 
well as ready-made tyres from their 
principals abroad9

The Minister of Industry (Shri 
Manubhai Shah): (a) In connection 
with their schemes for the establish
ment of additional qapacity for tyres 
and tubes, Messrs Dunlops were 
allowed to import plant and machi
nery and adjust its cost against their 
investment in the fresh capital issue 
and partly cover it by deferred pay
ment arrangements Messrs. Fire
stones arranged for the import of 
plant and machinery on deferred 
payment terms which were duly 
approved by the Government.
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(b) Licences for the import of raw 
materials not indigenously available 
are issued to the tyre companies in 
accordance with the policy announced 
from time to time They also get 
licences for the import of tyres in 
the categories not indigenously pro
duced in accordance with the import 
policy from time to time.

Employees' State Insurance Scheme

•bar / Shrl 11)11111 Krisiun:1 Shri Sadhan Gupta:
Will the Minister of Labour and 

Employment be pleased to refer to 
the reply given to Starred Question 
No 32 on 17th November, 1958 and 
state:

(a) whether Government have 
taken Anal decision m regard to 
enhancement of statutory rate under 
Employees’ State Insurance Scheme 
in its application to Employers, and

(b) if so, the nature thereof’
The Deputy Minister of Labour 

(Shri Abid All): (a) No
(b) Docs not arise

A. I. K. Coverage of Congress Session 
at Nagpur

*869. Shri V. P. Nayar: Will the 
Minister of Information and Broad
casting be pleased to state*

(a) how the recent Session of the 
Indian National Congress at Nagpur 
was covered by the A IR , and

(b) the expenses incurred by the 
A.I.R. in broadcasting news etc of the 
Congress Session9

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) and
(b). The Nagpur Session of the Indian 
National Congress was covered by All 
India Radio m its central and regional 
news bulletins as part of News Ser
vices Division’s normal activities. It 
is not, therefore, feasible to estimate 
separately the expenditure involved m 
covering the Congress Session.

Accident bt Sasnda Colliery
f  Shrl Mohammed EJUs: 

Shrimati Renu 
Chakravartty:

•870. V Shri T. B. Vittal Bao:
I Shri Khushwaqt Rat:
I Shrimati Maflda Ahmed:
I Shri B. Das Gupta:

Will the Minister of Labour and 
Employment be pleased to state:

(a) whether it is a fact that an 
accident occurred in Saunda Colliery 
of National Coal Development Cor
poration on the 27th January, 1959,

(b) the number of workers killed 
and injured;

(c) the reason for the accident;
(d) when the information of the 

accident was given to the Chief 
Inspector of Mines; and

(e) whether any enquiry is being 
made by Government into this 
accident9

The Deputy Minister of Labour 
(Shri Abid All): (a) Yes

(b) Nine injured out of whom four 
died

(c) Ignition of inflammable gas.
(d) At 5-30 a .m  on the 28th 

January, 1959.
(e) An enquiry has already been 

made by the Regional Inspector of 
Mines

Motor-Tyres

*871. Shri Khadilkar: Will the Minis
ter of Commerce and Industry be
pleased to refer to the reply given to 
Starred Question No. 372, on the 18th 
February, 1959 and state:

(a) whether Government are aware 
of the steep rise in the prices of 
motor-tyres sold in the country dur
ing the last three years;

(b) what is the percentage of 
increase in wholesale and retail prices, 
if any since 1955;
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<c) wheQjer the import policy of 
Ctovenpoent ii responsible for this 
increase prices;

<d) wHetfoe* Government have 
received complaints from transport 
operators with regard to the quality ol 
tyres manufactured by foreign firms 
in India and if so, the nature of these 
complaints;

(e) whether Government intend to 
import tryes directly to ’ meet the 
requirements of the Army and the 
various nationalised undertakings; and

(f) whether Government intend to 
issue import licences to co-operative 
societies of transport operators to
y&JyiK*. 'K&3UXSS&&3&& <8kl Ĥ'SSS.-
directly from abroad?

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b). As a 
result of the recommendations made 
by the Tariff Commission fair pnees 
for tyres and tubes were fixed by 
Government in October. 1955 and the 
tyre companies have published then 
price list in accordance with the deci
sion of Government. The tyre com
panies sell their tyres to their dealers 
at the net dealer prices te. list prices 
less discount and dealers are expected’ 
to sell them at the list prices. There 
has been no increase in the net dealer 
prices. Certain representations have, 
however, been received regarding 
shortages in the country in cer
tain sizes of tyres and regarding 
prices charged being higher than 
the list prices. In such ‘ categories 
in short supply, some imports are 
allowed according to the avail
ability of foreign exchange Also 
several steps have been taken to 
increase the indigenous production 
There has already been a considerable 
rise in the indigenous production of 
all categories of tyres in the country

(c) to (f). ?No, Sir, but wherever 
State Undertakings, State Transport 
Corporations or Cooperative Transport 
Societies have asked for any assistance 
fafen Government, the same is being 
given.

BcHMtaf Im  b M iU li  V M hm

llt ,  /S to i Bam Kriahan: 
\  Shri Awrobinde Ghoaal:

Will the Minister of Works, Housing 
and Supply be pleased to state:

(a) whether there has been short
fall in the fulfilment of the target of 
housing scheme for the Industrial 
workers;

(b) if so, to what extent; and

(c) the reasons therefor?

The Minister of Works, Housing and 
Supply (Shrl K. C. Reddy): (a) to (c). 
The final shortfall under the Subsidised 
Industrial. Housing, Scheme..if any,, 
will be revealed at the end of the 
Plan period. However, against the 
original Plan target of 128,000 houses 
for industrial workers—which will 
have to be reduced as a result of the 
reappraisal of the Flan, the rise in 
building costs and the poor response of 
industrial employers to the Scheme— 
the number of houses built during the 
current Plan period upto 30th Novem
ber, 1958 was 35,254, while 26,000 
houses were under construction on 
that date

Surgical Goods

1193. Shri Ram Krishan: Will the 
Minister of Commerce and Industry be
pleased to state:

(a) the total value of surgical goods 
imported in India during 1958, (coun
try-wise); and

(b) the nature of steps taken or pro
posed to be taken to manufacture 
surgical goods in India9

The Minister of Commerce sad 
Industry (Shri Lai Bahadur Shastri):
(a) ‘Surgical goods’ as such is not a 
specified head in the Import Trade 
classification. Information regarding 
the total value of ‘surgical goods* 
imported into the country is therefore 
not available.
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lb) A rifttement is given balo* 
S t a t e m x n t

Large Sector. A. Panel was consti
tuted by the Government of India in 
January 1056 to examine the question 
of the development of manufacture of 
surgical instruments and appliances in 
fhe country The Panel submitted its 
report in February 1957 The recom
mendations of the Panel are under 
examination of the Government

Small Sector A model workshop 
has been set up attached to Small 
Industries Service Institute, Bombay 
for development of the manufacture of 
surgical instruments and appliances in 
the country A foreign Consultant has 
been attached to the above Institute 
for preparation of drawings, designs, 
moulds and dies and prototypes of 
the surgical instruments to be taken 
up for manufacture by Indian entre 
preneurs Arrangements are also 
made in this model workshop for train
ing the personnel m the correct 
methods and technique to be adopted 
m the production of surgical instru
ments This model workshop will 
provide designs and manufacturing 
methods needed m the production of 
surgical instruments in the country

Companies in Punjab

1194 f  ^  R am  Krishan 
\  Shri D C Sharma

Will the Minister of Commerce and
Industry be pleased to state

(a) the total number of companies 
registered m Punjab during 1958-59 so 
far, district-wise,

(b) the total capital invested in 
these companies, and

(c) the number of companies that 
were wound up in Punjab during the 
above period’

The Minister of Commerce and 
Indnstry (Shri Lai Bahadur Sbastri):
(a) to (c) During the first eleven 
months of 198V39, 27 companies with 
a total authorised capital of Rs 65 56

369 LSD—3

lakhs have been registered in the 
State of Punjab The number of com
panies reported so far to have gone 
into liquidation in the same period isAO

N ote .— The names of newly regis
tered companies together with other 
particulars, such as, situation of regis
tered office (which will show the dis
trict), industrial classification, names 
of managing agents, secretaries and 
treasurers, managing directors, direc
tors, etc, objects, authorised, sub
scribed and paid-up capital, etc, are 
regularly published m the Monthly 
Blue Books on Joint Stock Companies 
m India, copies of which are available 
m the Parliament Library

Exports to U.S.A.
1195. Shri Ram Krishan: Will the 

Minister of Commerce and Industry
be pleased to state*

(a) the value of India’s exports to 
the USA during 1957-58, and

(b) the value of India's imports 
from the USA during 1957-58’

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastrl):
(a) and (b) The value of India’s 
exports to and imports from the USA 
during 1957 58 are as follows —

Exports includ- Rs 13,800 51 lakhs 
ing re-exports

Imports Rs 16,625 32 lakhs

Training of Indians in Atomic Energy 
in U S.A.

tiM /S b ri Ram Krishan:
1 Shri D. C. Sharma.

Will the Prime Minister be pleased 
to state

(a) the Institutions in USA where 
Indian students are being trained in 
peaceful uses of Atomic Energy, and

(b) the number of students being 
trained there?
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D m  M b m  M farister w ad M a t t e r  o f  
E x te rn a l  Affairs (Shri Jawaharlal 
N e h r a ) :  (a) and (b). The Depart
ment of Atomic Energy has not given 
financial assistance to any student tor 
training in U.S.A. in the peaceful uses 
o f Atomic Energy. However, eleven 
scientists and engineers of the Atomic 
Energy Commission are at present 
receiving training in the peaceful uses 
of atomic energy in the following 
Institutions in U.S.A.:—

(1) The International School of 
Nuclear Science and Engineer
ing, Argonne National Labora
tory, U.S.A.

(2) Vanderbilt University, U.SA.
(5\ The ShiQQin̂ QQtt Atomic. 

Power Station, Pennsylvania, 
U.S.A.

(4) Laboratories of the Geological 
Survey antf Atomic Energy 
Commission, U S.A

Information regarding other Indian 
students not sponsored by the Depart
ment of Atomic Energy and who may 
be studying in these or other similar 
institutions is not readily available.

Labour Co-operative Societies in 
Bombay

1197. Shri Pangarkar: Will the 
Minister of Labour and Employment
be pleased to state the amount allotted 
by the Central Government for assist
ance to Labour Co-operative Societies 
in Bombay during 1958-59 so far?

The Deputy Minister of Labour 
(Shri Abid All): Rs. 1,85,500 is expect
ed to be allotted to Forest Labour 
Cooperative Societies and Labour 
Contract Societies during 1958-59 
depending on the actual expenditure 
incurred.

Educated Unemployed In Bombay
1198. Shri Pangarkar: Will the

Minister of Labour and Employment
be pleased to state the number of 
unemployed graduates, intermediates 
and matriculates on the live registers

0f the Employment Exchanges 
UjWnbay at present?

The Deputy Minister •§
(fpui Abid All): The information la 
given below.—

Category

Ci)

Graduates
Intermediates
matriculates

T o t a l

Number 
on the 
Live 

Regigter 
as on 3iir 
December, 

I9J8

C * > _

4 ,18 6

3.731
44.821

51.738

x199.

Pilgrims

f  Shri D. C. Sharma: 
Shri Raghunath Singh:

Will the Prime Minister be pleased 
t(7 state:

(a) the number of pilgrims from 
k̂ th wings of Pakistan who attended 
ipe religious fairs in India during 
j 058-50: and

(b) the facilities provided by the 
jjidian Government for Pakistani 
pilgrims?

The Prime Minister and Minister of 
Internal Affairs (Shri Jawaharlal 
jjehru): (a) During the period from 
] t̂ January, 1958 to February 22, 1959, 
ji/11 pilgrims from West Pakistan 
vjsited shrines in India in officially 
sponsored pilgrim parties. In addition, 
3025 pilgrims visited Ajmer in their 
^dividual capacity. During the same 
period, 542 pilgrims from East Pakistan 
^ere granted visas to visit shrines in. 
y/est Bengal

(b) In the case of officially spon
sored pilgrim parties, Government of
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India provided transport facilities and 
board and lodging on payment, as well 
as security arrangements

Production of Heavy Water at Siadri

1200. Shri D. C. Sharaa: Will the 
Prime Minister be pleased to state 
whether any final decision has been 
taken with regard to the production 
of heavy water at Sindn’

The Prime Minister and Minister of 
External Affairs (Shrl Jawaharlal 
Nehru)* No decision to go ahead with 
the production of heavy water at 
Sindn has been taken since studies of 
various processes for producing heavy 
water at SmdrT indicate that produc
tion of heavy water at Smdri may not 
be economical The matter will, how
ever, be reviewed regularly in the 
light of new developments

Textile Mills in Rajasthan

1201. Shrl Onkar Lai Will the Minis
ter of Commerce and Industry be 
pleased to state

(a) the total number of applications 
received for the grant of licences for 
starting textile mills m Rajasthan 
during 1957-58 and 1958-59 so far,

(b) the number of co operative  ̂ for 
such licence1!, and

(c) the number of licences granted 
and the mmes of those to whom 
these hiv^ bepn granted’

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri)
(a) One application was received dur
ing 1957-58 for a licence for new cotton 
textile mill in Raja than No appli 
cation was received during 1958 59

(b) No application has been 
received from any co-operatives

(c) One licence has been granted 
on 12th September, 1957 to the 
Swadeshi Cotton Mills Company, 
Kanpur for the establishment of a new 
mill at Udaipur

Cottage Industries la Bihar
1208. Shri Rajendra Singh: Will the 

Minuter of Commerce and Industry
be pleased to state the number of 
cottage industries started (district- 
wise) by Bihar Government on co
operative basis during the first two 
years, of the Second Five Year Plan’

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
According to information received 
from the Government of Bihar, no new 
cottage industries on co-operative basis 
have been started by the State Gov
ernment as such during the first two 
years of the Second Five Year Plan 
However, a statement showing the 
number of industrial co-operative 
societies (district-wise) started in that 
State is attached [See Appendix III, 
annexure No 2 ]

State Trading Corporation
1204 Shri N. Keshava* Will the 

Minister of Commerce and Industry
be pleased to state

(a) the total strength of officers m 
the State Trading Corporation of India 
(Private) Ltd and

(b) how many of these officer!, are 
drawn from departments of Govern
ment and how many are recruited from 
private sector’

The Minister of Commerce and 
Industry (Shri L<tl Bahadur Shastri):
(a) 163

(b) Drawn from Government
Departments—92

Reuujtcd from private sectoi—71

Kolar Gold Field Mines
1205 Shri Keshava Will the Minis

ter of Labour and Employment be
pleased to state

1 a) the number of accidents that 
occurred in Kolar Gold Field mines 
since its nationalisation, and

<b) the total number of deaths 
resulting from Such accidents’
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the Depnty ftinister of Lttoar
(SM  AMI AH): <a) and (b). From the 
Stth November, 1956 to the 10th 
February, 1959, there were 730 accid
ents resulting in 16 deaths. The 
figures are provisional.

State Undertakings

1X66. Shri Bam Krishan: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that Gov
ernment appoint big industrialists and 
businessmen as Chairman of the State- 
controlled concerns and corporations 
under his Ministry;

(bl if so., the reasons tor tbs. sa.oa&', 
and

(e) the names of concerns and cor
porations, chairman of which are Mg 
industrialists and businessmen (and 
their names also)?

'rne Minister of Commerce and 
industry (Shri Lai Bahadur Bhaatrl):
(a) and (b). Government’s policy has 
been and is to select as Chairman the 
most suitable person (official or non- 
official) with experience and com
petence required for the efficient 
management of a particular concern 
at the time of appointment. In accord
ance with this policy Government 
have, so far, appointed non-officials 
drawn from industry, trade, or Parlia
ment as Chairman of three out of the 
lb public sector undertakings with 
MthudbL ti*A Muustev oi OsmnuaxR. vaA 
Industry are at present concerned.

S. No. Name of Undertaking Name and address of Chairman
i 2 1

1 Sindn Fertilizers Sc ChemiLala
(Private) Ltd , Smdri

2 Exonrr Risks Tnsurmce Corpjration(Private) Ltd , Bombay.
3 Indian Handicrafts Development

Corporation (Private; Ltd., New Delhi

Survey In Rayon Factories

i*«■> J" Shri Run Krishan:
 ̂Shri T. B. Vittal Rao:

Will the Minister of Labour and 
Employment be pleased to refer to the 
reply given to Starred Question No 
1000 on the 16th December, 1958 and 
state:

(a) whether Government have since 
received the report of the survey 
undertaken to study the deleterious 
effect on the health of workers in 
rayon factories;

(b) if so, the details of the report; 
and

Shri Shri Ram, 22, Curzon Road, New 
Delhi

Shri RatiMI M Gandhi, “Fulchand 
Niwas” , Chowpatly, Bombay

Shri U Raman.ithan Chctriar, M.P., 
13, }>er<i/tsh ih Road, New Delhi

(c) the action taken by Government 
m the matter’

The Deputy Minister of Labour 
(Shri Abid Ali): (a) Yes

(b) The conclusions and recom
mendations are contained on pages 
52—55 of the Report, copies of which 
have been supplied to the Parliament 
Library

(c) Copies of the report have been 
sent to the State Governments, their 
Chief Inspectors of Factories, the 
Organisations of employers and em
ployees etc. Most of the recom
mendations are incorporated in the 
draft chemical regulations which were 
sent to the State Governments for 
adoption in December, 1957.
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Holiday Homes in U.P.
1209. Shri S M. Banerjee: Will the 

Minister of Labour and Employment
be pleased to state

(a) whether the UP Government 
have dccided to have holiday homes 
for regular factory workers,

(b) if so, m which places, and
(c) whether any aid is likely to be 

given by the Centre’
The Deputy Minister of Labour 

(Shri Abid Ali): (a) and (b) The 
State Government are contemplating 
to set up a holiday home for Sugar 
given by the Centre’

(c) Such a proposal has not been 
received

Seventeenth Indian Labour Conference
f  Shri S. M. Banerjee:

1210. J Shri Tangamani:
[  Shri A. K. Gopalan:

Will the Minister of Labour and 
Employment be pleased to state:

(a) whether question of bonus to 
private sector workers is likely to be

dismissed in the 17th Indian Labotu 
Conference, and

(b) if not, whether a separate meet
ing of tripartite nature is likely to b< 
called to discuss this issue?

The Deputy Minister of Labour (8hri 
Abid All): (a) and (b) No guch pro> 
posals are under consideration

Central Implementation and Evaluattoi 
Committee

1211. Shri S. M. Banerjee: Will the 
Minister of Labour and Employment
be pleased to refer to the reply given 
to Starred Question No 220 on the 
25th November, 1958 and state the 
important decisions taken at the meet
ing of Central Implementation and 
Evaluation Committee m September, 
1958 and which have been imple- 
mented so far9

The Deputy Minister of Mfr«nr 
(Shri Abid All): The position regard
ing the implementation of important 
decisions is as follows_

(1) Workers’ and employers' otqq- 
nisattons should take early steps to 
set up a machinery to screen cases 
bufore it is finally decided to take 
them up to higher courts

All Centra] Organisations of 
employers and workers, except one, 
have either already set up or have 
taken steps to set up a machinery to 
screen cases of industrial rfi«P»fw 
before they are taken to higher courts.

(2) Ai regards appeals against in
dustrial awards and agreements 
pending m courts, Central Govern
ment and the State Governments in 
their respective spheres, might explore 
the possibility of bringing the parties 
together with a view to settling fH- 
putes out of courts

Wherever necessary, the Central and 
State Governments are taking steps 
to bring about out-of>court settle
ments of disputes falling in their res
pective jurisdictions

(3) The question of associating 
neutral auditors as assessors with the
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industrial tribunals to as to provide 
them with expert advice on account
ing matters should be considered.

The matter is under consideration.
(4) As the Code was formally rati- 

fied at the Sixteenth Session of the 
Indian Labour Conference held at 
Namital in May 1958 it should be 
deemed to have come into effect from 
June 1, 1958.

Al] Central Organisations of em
ployers and workers have been 
informed of this decision.

(5) A tripartite body comprising 
nominee* of Government and organi- 
sat ons representing employers and 
amp-topees should rtmdurt xm xxn-ttxe- 
spot study of the Calcutta Tram 
Workers’ strike under the Code of 
Discipline.

The Tripartite Enquiry Committee, 
set up to enquire into the strike of 
Calcutta Tramway Workers, held its 
first session from February 16 to 
February 20, 1959 at Calcutta. It will 
meet again from March 12, 1959, to 
record further evidences.

Rayon and Silk Export Promotion 
Council

1212. Shri T. B. Vittal Rao: Will the 
Minister of Commerce and Industry be 
pleased to state:

(a) whether the Government of 
India have received any complaints 
from businessmen in South Asian 
Markets about the functioning of the 
Rayon and Silk Export Promotion 
Council; and

(b) if so, what are the complaints?
Hie Minister of Commerce and 

Industry (Shri Lai Bahadur Shastri):
ia) No, Sir.

(b) Does not arise
Coal Mines Provident Fund

1213. Shri T. B. Vittal Rao: Will the 
Minister of Labour and Employment 
be pleased to state:

(a) the subjects discussed at the last

ttteettog of fiie Board of Trustee* « f 
the Coal Mines Provident Fund;

(b) the recommendations made;

(c) whether Government have 
examined the same; and

(d) if so, the nature of decisions 
arrived at?

«
The Deputy Minister of Labour 

(Shri Abid All): (a) and (b). The
hhportant subjects discussed and 
^commendations made thereupon at 
the last meeting of the Board held on 
the 23rd February, 1959, were:—

(i) Abridged Annual Report for 
the year 1057-50 was approved.

(ii) It was agreed in principle to 
share the cost of the proposed 
Coal Mines Fatal Accident 
Benefit Scheme.

(iii) The Board recommended to 
Government interest at 4 per 
cent, may be allowed to the 
members of the Coal Mines 
Provident Fund during the 
year 1959-60

(iv) Budget estimates for the year 
1959-60 was approved and 
recommended for Govern
ment’s sanction

(v) The question of revision of 
the rate of administrative 
charges payable by the em
ployers was referred to the 
Government for a decision

(c) Not yet

(d) Does not arise.

Wage Board for Cotton Textile 
Industry

1214. Start T. B. Vittal Rao: Will the 
Minister of Labour and Employment
b% pleased to state:

(a) the total expenditure incurred 
bq far by Wago Board, Textile Indus-
try;
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(b) whether they hav* completed 
visit in various textile centres; and

(c) the remuneration paid to the 
Chairman and various members of the 
Committee?

The Deputy Minister of Labour 
<Shri Abid All): (a) Rs 1,01,962 (upto 
Slst January, 1959)

(b) No
(c) The Chairman of the Labour 

Appellate Tribunal, is also function
ing as Chairman of the Wage Board 
He is not paid any additional remu
neration for this work Members are 
also not paid any remuneration They 
receive only travelling and daily 
allowances as admissible under the 
rules

State Trading Corporation of India 
(Private) Ltd.

Shri Vidya Charan Shukla* 
Shri Ki&taiya:

Will the Minister of Commerce and 
Industry be pleased to state

(a) whether the Committee set up 
to advise the State Trading Corpora
tion of India (Private) Ltd m its 
arrangements for procurement of ores, 
has held any meetings,

(b) if so, the nature of suggestions 
made by it at such meetings, and

(c) how many of them have been 
accepted by the Corporation7

The Minister of Commerce and 
industry (Shri Lai Bahadur Shastri):
(a) Yes, Sir One meeting has been 
held so far

(b) and (c) It is not m the busi
ness interest of the Corporation to 
disclose details

Co-operative Sugar Factories
1216. Shri Ajit Singh Sarhadl: Will 

the Minister of Commerce and indus
try be pleased to state*

(a) the decision taken at the Joint 
Conference of the Chairmen and the 
Secretaries of the Co-operative Sugar

Factories held in the first week of 
January, 1959; and

(b) the steps taken to implement 
the decisions7

T h e  Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a) and (b) A Statement is laid on 
the Table of the Sabha [See Appen
dix HI annexure No 3]

Shrines In Pakistan
1217 Shri AJlt Singh Sarhadi: Will 

the Prime Minister be pleased to refer 
to {Starred Question No 1194 ans
wered on the 19th December 1958 and 
lav a statement showing the names 
of tfre 200 Hindu and Sikh shnnes m 
West Pakistan a list of which has been 
given to Pakistan Government for 
protection of property and sanctity*

THe Prime Minister and Minister 
of External Affairs (Shri Jawaharlal
Nehru): No lists of important Hindu 
and Sikh shrines m West Pakistan 
have been exchanged as the Govern
ment of Pakistan have not yet ac
cepted our invitation to the meeting 
of the Indo-Pakistan Joint Committee 
on Shrines, at which these lists were 
to be exchanged

H a n d lo o m  Co-operatives in  UJP.
1218 Shri Ram Garib: Will the 

M m S te r  of Commerce and Industry
be pleased to state

(a) the number of Handloom In
dustries (Small-scale) started in UP 
State on co-operative basis during the 
years 1956, 1957 and 1958 (district- 
wise). and

(b) the total amount sanctioned by 
way of loans and grants for the deve
lopment of Handloom Industries m 
U P ’

TJie Minister of Commerce and in
dustry (Shri Lai Bahadur Shastri):
fa) A Statement is laid on the Table 
of the Sabha [See Appendix II, an- 
nexure No 4]

(t>) The following amounts were 
sanctioned t6 UP State by the Cen
tral Government for the
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year* 19M-54 to 1957-58, ter the d m -  
•opoMnt of the handloom industry*.

Loans Rs 1,03,04,940 
Grants Rs 1,02424,171.

Figures for calendar years are not 
separately available

Refractory and Brick Factories In 
Kashmir

1*19. Shri Raghunath Slnch: Will 
the Minister of Commerce and In- 
Autry be pleased to state whether it 
is a fact that refractory and ordinary 
brick factories are being set up in 
Kashmir and plants are being pur
chased from Czechoslovakia’

The Minister of Commerce and In* 
txafcry tfSfcri U i  ttnaMV.
A brick and tiles factory is proposed 
to be set up at Pampore, near Srina
gar The plant will have an installed 
capacity for the manufacture of 8 
million ordinary bricks and 1 million 
tiles per year Machinery and equip
ment are being purchased from a 
Czech firm
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Contract* and Agreements
1222. Shri Morarka: Will the Minis

ter of Commerce and Industry be
pleased to lay a statement on the 
Table showing the number of con
tracts or agreements entied into by 
his Ministry for technical collabora
tion or purchase of equipment since 
1952 with foreign firms’

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastrl):
A Statement is laid on the Table of the 
Sabha [See Appendix III, annexure 
No 6]

Rubber Plantations
f  Shri Kodiyan:

1223.  ̂ Shri Pannoose:
I Shri V. P. Nayar:

Will the Minister of Commerce and 
Industry be pleased to state:
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<a) whether {be pfogrees of the 
rubber plantations and the rubber- 
bund industries in the Third Five 
Tear Plan period have been consi
dered, and

(b) what is the total value of pro
duction of industries consuming raw 
rubber as one of the mam raw mate
rials in 1957-58, in India as a whole 
and in the Kerala State?

Hie Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a) No, Sir The programme of deve
lopment for different industries dur
ing the Third Five Year Plan is yet 
to be decided

(b) About 120 rubber-based items 
are being manufactured m the coun
try The prices of these items vary 
with the type, quality, size as well 
as manufacturing complexity It is, 
therefore, not possible to give an ac
curate figure for the value of produc
tion for the entire rubber-goods 
manufacturing industry in the coun
try as a whole or m the Kerala State 
The country is practically self-suffi
cient with regard to most of the 
rubber-manufactured goods The indi
genous production during 1958 of 
24 348 tons of natural rubber (valued 
at approximately Rs 7 5 crores) had 
to be augmented by importing about
14,000 tons (valued at Rs 4 2 crores) 
of natural and synthetic rubbers to 
meet the requirements of the rubber- 
goods manufacturing industry during 
the last calendar year Imports of 
some of the more important items, 
such as carbon black, tyre cord, rub
ber chemicals, etc, required by the 
rubber-goods manufacturing industry 
amounted to approximately Rs 4 5 
crores during 1958

(b) if so, tor how many occupation* 
and in wbit language?

The Deputy Minister of î «wwr 
(Shri Abid All) (a) No.

(b) Does not arise
Ejection of Displaced Persons fros* 

Mlklr Hills
1225 Shri Aurobindo Ghoaal: Will 

the Minister of Rehabilitation aad 
Minority Affairs be pleased to state:

(a) whetnei the displaced persons 
have been forcibly ejected from the 
Mikir Hills, and

(b) if so, how many and by whom?
The Minister of Rehabilitation aad 

Minority Affairs* (Shri Mehr Chand 
Khanna)- (a) and (b) No disp la y  
persons have been evicted from the 
Mikir Hills but trespassers who were- 
not able to prove their displaced per
son status are being evicted

Praga Tools Factory
1226 J"Shri D. V. Rao:

[. Shri Nagi Reddy:
Will the Minister of Commerce aad 

Industry be pleased to state
(a) the annual average production 

target of Praga Tools Factory,
(b) the actual production in the last 

two years, and
(c) the step, taken to step up 

production’
The Minister of Commerce aad In

dustry (Shri Lai Bahadur Shastri):
(a) The annual average production 
target of the factory for the year 1959 
is as follows —

Occupational Field Reviews

1224. Shri Aurobindo Ghoaal: Will 
the Minister of Labour and Employ
ment be pleased to state

(a) whether it is a fact that ‘Occu
pational Field Reviews' have been is
sued in the form of handbooks, and

Machine tools 
Machine tool accessories 
Precision tools Auto and Diesel parts 
Railway duplicates Accessories

Total

(Rs in lakhs)
II«0 
*4 5 
4 o »*o 

30 o
°J

72*0
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(b) The actual production at the 
factory during 1957 and 1958 war—

1?s7 CRs. in 
lakhs)

Afac’i 'ools 
Machine rool acces

sories .
Precision tools 
Auto and Diesel 

parts Railway duplicates 
.Miscellaneous .

T o t a l

9 66

10-88
329

4 14 
19-13 _o-25

47 35

195? CRs. m 
lakhs)

9-22

14 27 
4-33
4 82 

26*96 
_ ° ‘53 
59*93

(c) Some of the more important 
measures taken to increase production 
in the undertaking are the recruitment 
of personnel with a certain basic 
technical educational qualifications, the 
training of personnel in the various 
trades relating to the items produced, 
the introduction of an incentive 
scheme to increase the output per 
worker employed in the undertaking, 
and the proposed participation by the 
Central Government in the capital 
■structure of the undertaking

Hr -.wrtfiapnifcft
far sfcw

SRtRR STTT-^R- TO V* SRf
wt 5  ?

a n rm  ( * t  w i o  * 0  f i r * ) :
fa ™  5W PT STTT ^ FT-iTJr

Vt #  St,o«® ^  *T
ferr 1

Cloth Production in Bombay State
1228. Shri Jadhav: Will the Minis

ter of Commerce and Industry be
pleased to state the total production 
of cloth by the various sectors of the 
textile industry in the State of
Bombay during the years 1957-58 and
1958-59 so far?

The Minister of Commerce and In
dustry (Shrl Lai Bahadur Shastri):
A statement is given below:—

STATEMENT
PRODUCTION IN YARDS IN

1957-58 1958-59

Mill sector Cotton
Powerloom sector Cotton
Powerloom sector Woollen-worsted .
Powerloom sector An silk and mixed 

fabrics
Traditional Khadi

Ambar Khadi . . . .

Handloom sector Production 
cooperative foldt

3489.000,000 

200.000,000 

4> 144*684

Not available

1.735.000

269.000

32,449,000

2191,000,000,
(April 10 November, 1958) 

139,000,000 
(April to Novembei 1958)

2,365.031(April to November 1958)
93,444<700

(August to December 
1958)

1,219,000 
(Sq. yards) (Upto December 1938)

391,000 
(Sq. yards) (Upto Decem

ber 1958)
20,̂ 91,000'

(April to November 1958)

t Figures for the production in the handloom sector outside the cooperative fold are not avail
able.

Non -conventional Timber for Gov
ernment Buildings

1229. Shri V. P. Nayar: Will the 
Minister of Works, Housing and Sup
ply be pleased to state:

(a) whether the decision to intro- 
•duce non-convpntional timber in con

struction is being implemented in con
struction of Government buildings 
through C.P.W.D; and

(b) if so, the percentage of such 
timber as against conventional timber 
used in 1958?
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The Mtnbter of Works, Bousing and 
tamOr (Sfarl K. C. Reddy): (a) The 
National Buildings Organisation 16, at 
present, considering, in collaboration 
with the Forest Research Institute, 
Dehra Dun, how far secondary (non- 
conventional) species of timber can 
be used in the construction of build
ings. Such secondary species of tim
ber, however, can be used only after 
proper treatment For this, the 
Hindustan Housing Factory, New 
Delhi, which is doing a major part 
of woodwork for Central Government 
construction in Delhi, is installing a 
timber seasoning plant

(b) Does not arise

Indians for Foreign Countries

Shri Jinachandran.
Shri Raghunath Singh*

Will the Prime Mini iter be pleased 
to state

(a) whether there are any annual 
quotas fixed by foreign countries for 
Indians to settle permanently m those 
countries,

(B) If so, which are the countries 
and whaFare the maximum numbers 
allowed, and

(c) whether there is any move to
settle Indians in Brazil and whether
Government is taking any steps m 
this direction’

The Prime Minister and Minister of 
External Affairs (Shrl Jawaharlal
Nehru): (a) Yes

(b) Canada 300
USA 100
Thailand 200

(c) No

Displaced Persons in Punjab
1231. Shrl D. C Sharma: Will the 

Minister of Rehabilitation and Mino
rity Affairs be pleased to state

(a) the number of displaced persons 
from West Pakistan rehabilitated in 
Punjab;

(b) the proportion of non-agncul- 
tunst to agriculturist displaced per
sons,

(c) the number of such displaced 
persons who have been given com
pensation upto the end of February.
1959,

(d) whether this compensation has 
been given m cash or m kind, and

(e) the amount of compensation 
still to be paid’

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna). (a) and (b) According to 
1951 Census, total number of dis
placed persons from West Pakistan 
settled m the Punjab is 27,32,000 Out 
of these 27,32 000 persons, 17,85,770 
have been settled on land The re
maining displaced persons who have 
not been allotted any land may be 
considered to be non-agriculturists 
who have settled m rural/urban
areas in the Punjab m different voca
tions

(c) The number of claimants who 
had been paid Compensation upto 
the end of January 1959, is 1,37,109 
Figures for February 1959 are not yet 
available

(d) The compensation has been paid 
as follows —

Rs
(0 By cash . . 16,44,13,900
(»») By transfer of properties 10,77,43,714
(111) By adjustment of Public

Dues 3.71,3?,165

10,92,91.779

(e) It is difficult to form an exact 
estimate of the figure It is expected 
to be about Rs 10 crores

Land for Rehabilitation
1232. Shri Bangshl Thaknr: Will 

the Minister of Rehabilitation and 
Minority Affairs be pleased to state:

(a) whether it is a fact that about 
500 acres of land suitable for reha
bilitation for displaced persons haw
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been found out At Gakubutgar Mouja 
under KaHasagar Sub-Division, 
Tnpura and the Relief and Rehabikta* 
tion Directorate, Tripura has reported 
accordingly to the Government of 
India in favour of rehabilitating the 
displaced persons on the land mention* 
ed, and

(b) if so, the action taken thereon? 
The Minister of Rehabilitation aad 

Minority Affairs (Shri Mehr Chand 
Khanna): (a) and fb) 500 acres of 
land were located at Gakulnagar, and 
158 families have already been reha
bilitated there.
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Chinakuri Colliery Disaster

1234. Shri B. Das Gupta: Will the 
Minister of Labour and Employment
be pleased to state

(a) whether it is a fact that Gov
ernment have received a copy of com
mentaries written by the experts of 
the National Coal Board of England, 
on the Report of the Court of En
quiry into the Chinakuri Colliery Dis
aster which was forwarded to them; 
and

(b) if so, the salient features 
thereof’

The Deputy Minister of Labour̂  
(Shri Abid All): (a) No copy of the 
Report was forwarded by Govern
ment to the National Coal Board of 
the UK and no comments have been 
received from the Board

(b) Does not arise

Foreign Exchange for Automobilies

1235. Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given 
to Starred Question No 249 on the 
13th February, 1959 and state the total 
Foreign Exchange allowed to Hindus
tan Ambassador, Fiat ‘1100’, Standard 
Vanguard and Standard ‘10’ and each 
variety of trucks separately for one 
year preceding April, 1958’

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
Foreign exchange allocations made for 
the import of completely knocked 
Down (C2CD) sets of components 
(including semi-finished components) 
for the 15 months (t.e. three complete
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Hcensin* periods) preceding April 1858 
are as fallows: 

(Rs m Iskhs)
Hioduiran Ambassador 122 16
P h t 'a o o *  119 to
Standard Vanguard 1

 ̂ 89 94Standard ‘ t o ’  J
Dodge TruAa 3̂ 9 90
Bedford-Chevrolet Trucks 84 00
Tats-Mercedw Benz Trucks 669 55
Leyland ‘Comei’ Trucks . 104 52
Small Scale Industries in Kerala 

State
1236. Shri V. P. Nayar: Will the 

Minister of Commerce and Industry
be pleased to lay a statement show
ing

I a) the total quantity of topper
TRasis 'ywa.W 'KdUS&.ttR.-a S5N-
Kerala State, by the Controller of 
Non ferrous Metals, for the period 
from 1st January 1957 to 1st Janu- 
arv, 1059, and

(b) the quantity of copper certified 
by the Stale Government m each 
period for small scale industries of 
the State’

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri). 
<a) There was no distribution control 
ov»*r copr< 1 prior to 2-4-1958, ie  be
fore the promulgation of the Non- 
Ferrous Metals Control Order Actu
al users could ob m llu>ir require
ments of copper dir«ct from the Esta
blished importers 

For the period April 1958 to 1st 
January, 1959 a total quantity of 
17 37 tons of copper was made avail
able to small scale industrial units 
m Kerala

(b) During the period April-Sep- 
tember, 1958 the State Director of In
dustries issued certificate of consump
tion as required m Public Notice No 
17-ITC(PN)/58 dated 24-2-1958 in 
respect of only one unit in Kerala 
State It indicated 1957 -(the whole 
year) consumption of copper as 27*8 
tons

So for, for the subsequent period 
no essentiality certificates of actual 
consumption m 1957 by the individual 
units concerned in accordance with

the Public Notice mentioned above 
havfi been furnished The matter has 
bee/1 under correspondence with the 
State authorities, with a view to as
certaining the actual position. After 
the receipt of these essentiality certi
ficates actual allotments will be made 
m accordance with the policy for the 
cun'ent period

Export of Plastic Hardware and En
gineering Goods to Aden

j£37 Shri Ajit Singh Sarfaadi: Will 
the Minister of Commerce and In
dustry be pleased to state.

(£) what steps have been taken to 
lncIease the export of plastic goods, 
har^ware and engineering goods to 
Adt*n> and

(b) whether theie has been any 
inc(easc during the last two years7

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a) and b) A statement is laid on 

Table of the Sabha fSee Ap- 
p, fjdix III, annexure No 7]

Chlnakurl Colliery Disaster 
l238 Shri B Das Gupta: Will the 

Uijw'iler of Labour and Employment 
be pleased to state whether the ser- 
Vltes of any Government Servant 
haV° been terminated without any 
n0|ice foi giving evidence before the 
Coljrt Enquiry into the Chinakun 
Colliery Disaster’

■fhe Deputy Mini ter of Labour 
(SVn Abid All): No

Punjab Cotton
}239 Sardar Iqbal Singh* Will the 

Minster of Commerce and Industry
he pleased to state

(a) the number of bales of Punjab 
C0fton which have been purchased by 
the textile mills in India and the 
nujnber of bales of this variety ex
ported since 1st March, 1958,

(b) the details of stock of this 
variety as on the 1st March, 1958, and

(c) the number of bales of Punjab 
Cotton lying unsold with cotton mer
chants at present as compared to the 
corresponding period of last year’
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The Minister «f Commerce and b -  
dastry <8hri Ltd Bahadur Shaatrf):
(a) to (c) According to estimates 
made by the Textile Commissioner** 
organisation, the information is as 
follows*

Bales
Punjab cotton including 

Bengal Deshi purchas
ed by mills from 
1-3-1958 to 31-12-1958 3,72,000

Exports of Punjab cot
ton from 1-3-1958 to 
31-1-1959 1,30,000

Details of stock of 
Punjab cotton as on 
31-3-1958 with trade 
and mills 2,60,000

Quantity ot Punjab cot
tons lying unsold with 
merchants as on 1st 
January, 1959 and as 
on 1st January 1958 S’iOOO 

&
1,59,000

respectivelj

Welfare Extension Projects
1240. Sardar Iqbal Singh: Will the 

Minister of Planning be pleased to 
refer to reply given to Starred Ques
tion No 877 on the 11th December. 
1958 and state whether any report by 
the Pf°gJ inrnie Evaluation Organisa
tion on the working of Welfare Ex
tension Projects and other pro
grammes undertaken by the Central 
Social Welfare Board has since been 
submitted to Government’

The Deputy Minister of Planning 
(Shri S. N Mishra) • A leport on the 
working of the Welfare Extension 
Projects of the Cfiitial Social Welfare 
Board has been prepared bv the Pro
gramme Evaluation Organisation and 
will be plnr-M shortlv in the Library 
of the House Copies of it would also 
be supplied to Members of Parliament
Piiol bineme lor Educated Unemploy

ed in Punjab
1241 Sardar Iqubal Singh: Will

the Minister of Commerce and In
dustry be pleased to state:

(a) how many persons from Punjab 
State have undergone training under 
the Pilot Scheme for educated un
employed;

(b) how many of the trainees have 
completed m-pfant-training and how 
many are still continuing in-plant* 
training,

(c) what is the period of in-plant- 
training

(d) what allowances and other 
amenities are granted to the trainees 
during the training period;

(e) how many of the trainees have 
been employed and the places where 
they are employed, and

U'; when the remaining trainee* 
will be given employment?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
fa) to (f) The pilot scheme for 
educated unemployed is for the pre
sent being implemented in Kerala 
State alone 375 persons have under
gone training for a period of nine 
months

Rehabilitation Colonies in Delhi
1242 Sardar Iqbal Singh: Will the 

Minister of Rehabilitation and Minor
ity Affairs be pleased to refer to the 
leplv givf n to Starred Question No 
286 on the 19th Febtuary, 1958 and 
state the progres, made so far in pro
viding st.eet lighting, watei mams, 
loads diainagc etc in the rehabilita
tion rolomts in Delhi’

The Minister of Rehabilitation and 
Minouty Affairs (Shri Mehr Chand 
Khanna). A statement is laid on the 
TabU of Ih Sabha |»9e<’ Appendix 
III mncxme No 8]

Assistant Salt Commissioner, Bar- 
itampur (Orissa)

1243 Shri Sanganna: Will the Minis
ter of Commerce and Industry be 
pleased to refer to the reply given to 
Starred Question No 1014 on the 16th 
December 1958 and state.
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(•) whether1 the posting 01 an As- 
aistant Salt Commlssloiiar at Bera- 
hampur in Orissa has since been 
made; and

(b) if the answer to part (a) be in 
negative, the reasons therefor?

The Minister of Commerce and In
dustry (Shri Lai Bahadnr Shastri):
(a) No, Sir

(b) There is already an Assistant 
Salt Commissioner, with head quar
ters at Calcutta, whose responsibility 
it is to look after the entire Bengal- 
Orissa region One of the Superint
endent posted at Humma in Onssa is 
working under him and Is meant solely 
for the Humma Salt Circle (Onssa) 
This is working satisfactorily

Stoppage of Work at Calcutta Dock

1244. Shri Raghunath Singh: Will
the Minister of Labour and Employ
ment be pleased to state whether it 
is a fact that a large number of Cal
cutta Dockers stopped work on the 
15th February, 1959 for about eight 
hours as protest of non-fulfilment of 
their demands which affected loading 
and unloading of 47 ships’

The Deputy Minister of Labour 
(Shri Abid All). There was partial 
stoppage of work by a section of the 
registered workers of the Calcutta 
Dock Labour Board on 15-2-1959 In 
the day shift out of 2091 workers 
booked for work, 786 left work, while 
in the afternoon shift out of 2007 wor
kers booked for work, 580 left work 
and did not report till 6-30 pm The 
number of ships affected was as fol
lows —

No of No of No of 
ships ships ships 

Shift ready fully partially 
for affected affected 

work

Da> shift 32 5 27

Afternoon shift 28 23

The decision of the Dock Labour 
Board that number of the mdentity 
card of every worker should be made 
distinct by pasting a slip containing 
the serial number in the indentity 
oards was mis-interpreted to the 
workers by certain disgruntled ele
ments and caused the strike

Manufacture of Clocks and Watches

1245 Shri P. C. Borooah: Will the 
Minister of Commerce and Industry
be pleased to state

(a) whether the panel of experts 
set up to recommend the lines on 
which the manufacture of clocks and 
watches should be developed in India 
has submitted its report, and

(b) if so, the details thereof*
The Minister of Commerce and In

dustry (Shri Lai Bahadur Shastri):
(a) No Sir
(b) Does not arise

Trade Promotion Organisation in 
Europe

1246 Shri P. C Borooah* Will the 
Mimstei of Commerce and Industry be
pleased to state

(a) whether it is a fact that Gov
ernment have decided to set up a spe
cial trade promotion organisation in 
Europe in order to explore, possibil
ities of export of Indian goods, and

(b) if so, the details of such 
schemes'

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri).
(a) Government have decided to set 
up an Indian Trade Promotion Or
ganisation in Frankfurt with <* view 
to promoting, in the first instance, In
dian exports to West Germany

(b) The Indian Trade Promotion 
Organisation will be established at 
Frankfurt m the Federal Republic of 
Germany Preliminary arrangements 
for setting up the orgamsation have 
been completed and steps have been
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taken to recruit persona*! The or
ganisation which is expected to Start 
functioning soma tine in April, 1959, 
will be under the charge of a Direc
tor appointed by title Government 
The Director will be assisted by com
modity experts deputed by Export 
Promotion Councils and the Com
modity Boards

The Organisation will discharge 
principally the following functions

(1) Study German tastes and re
quirements in various com
modities and undertake 
market research and surveys 
so that Indian exporters are 
Jmpi* m  itaunb ŜVnrnnr
demands m fashion, quality or 
design,

(2) establish contact with German 
business houses, import agen
cies, departmental stores, etc, 
with a view to getting them 
interested in Indian products,

<3) conduct publicity for Indian 
goods, advise Indian exporters 
regarding trading opportuni
ties in Germany and help 
them to benefit from market
ing techniques,

(4) participate in German fairs 
and exhibitions and assist 
Indian firms m doing so,

(5) introduce Indian businessmen 
to German traders and assist 
individual parties in both 
countries to establish mutual
ly beneficial business rela
tions, and

(6) conduct correspondence with 
German buying houses as 
agents of Indian exporters for 
this purpose

While the organisation will give 
Indian businessmen all legitimate 
assistance of a general nature, it will 
not get committed to specific deals 
•entered into by Indian traders with 
•German businessmen

ta fp ly  * f  e*p»er m i D m  4fewltt%

Utt. Shri Raxo Krfckm Gspta: Will 
the Minister of Commerce and Iirtil 
try be pleased to state

(a) whether it is a fact that the 
Cottage industry of brass and bronze 
Utensils at Rewan has been hard hit 
by the enforcement of quota-systeoi;

(b) if so, the number of manufac- 
lurers thrown out of work and the 
humber of rolling mills closed, and

(c) the steps taken to provide cop
per and zinc quotas to the manufac
turers’

The Minister of Commerce and 
industry (Shri Lai Bahadur Shastri):
ta) and (b) The Government of India 
•ire not aware of this However, the 
^tati Government has been addressed 
ta this connection Information re
garding number of manufacturers 
thrown out of work and number of 
tolling mills closed is being collected 
and will be laid on the Table of the 
House

(t) The following steps have been 
taken to supply copper and zinc to 
small-scale manufacturers all over 
the country

( ) Copper Supply and pr ce of im
ported copper have been bi ought 
under statutory Control under the 
Essentia] Commodities Act (10 of 
1955) and the Controller of Non- 
Ferrous Metal:, has been authorised 
to acquire all imported copper for 
equitable distribution among all Ac
tual Useis, big and small

So far as the small scale industries 
units consuming copper are concern
ed they were asked to submit their 
application wide Public-Notice No 17- 
ITC(PN)/58 dated 24 21958 To 
those units which applied in accor
dance with this Public Notice, during 
Apnl-September, 1958 the Controller 
distributed copper upto 23 3% of their 
half-yearly consumption in 1957 cer
tified by the State Directors of Indus
tries In order to mitigate any hard
ship that might have been felt by
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ttMtt small scale unHa a* a result of 
the allotments made by the Control
ler, certain quant tie* of copper were 
placed at the disposal of the State 
Director* of Industries m Septembe- 
ltH  to meet the requirements of such 
hard cases As the small sector is 
primarily the responsibility of the 
State Governments, the allocation 
work was passed on to the State Dir
ectors of Industries, from the 1st 
December 1958 and reasonable supp
lies of copper are placed at the dis
posal of the Directors of Industries 
for issue of allotments Permits are 
then issued by the Controller to allot
tees against the stocks held by im
porting agencies For the current half 
year t e , October, 19r>8—March 1959 
the small scale u ist, are being given 
copper on the ba.ii> of 33% of their 
average half-yearly consumption in 
1957 as certified by the Directors of 
Industries This percentage approxi
mates to the consumption by the 
Bmall sector units during that period, 
according to the Government of 
India’s official estimates

(11) Zinc There is no statutory con
trol over either supply or price of 
zinc However, according to the Im
port Policy for the licensing period 
October 1958—March, 1959 the re
quirements of SSIs for zinc will be 
met through canalised imports It Is 
proposed to distribute adequate quan
tities of zinc imported by STC 
through the agency of the State Dir
ectors of Industries

Cement Factory, Bangalore
1248. Shri Mohammed Imam: Will 

the Minister of Commerce and Indus
try be pleased to state*

(a) whether it is a fact that a licence 
to start a cement factory near Banga 
lore has been refused, and

(b) if so, the reasons therefor?
Ike Minister of Commerce and In- 

M iy  (Shri Lai Bahadar Shastri):
(a) and (b). The establishment of a 
near cement factory near Bangalore 
has bean approved but licence under 
the Industries Act ha* not yet been

309 LSD-4

granted Such licence is granted only 
after arrangements for import of plant 
and machinery are cleared. In fact, 
there are 28 such schemes, either 
' censed or approved, still awaiting 
import licences In view of the easier 
availability of cement at piWerrt, all 
these cases are kept pending. The 
position will, however, be reviewed in 
April next.

Export of Shellac, Seedlac and 
Crudelae

1249. Shri B. Das Gupta: Will the 
Minister of Commerce and Industry
be pleased to state

(a) the quantity and value of ex
ports of shellac, seedlac and crudelac 
from India during the period from 
1952 to 1958 (yearwise and country- 
wise);

(b) what is the total production of 
shellac, seedlac and crudelac in India 
from 1952 to 1958 (yearwise); and

(c) what is the quantity and value 
of shellac consumed locally m Indiav

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a) and (b) Statistics relating to the 
production and exports of shellac, 
seedlac and sticklac (crudelac) dur
ing the years 1952 to 1958 are given 
in the Statements laid on the Table 
of the Sabha [See Appendix III, an- 
nexure No 9]

(c) It has been estimated that, on an 
average, upto ten percent of all kinds 
of lac produced m India is utilised 
within the country No official statis
tics in this respect is, however, being 
compiled
Home for Rehabilitation of Pnttached 

Displaced Women
1250. Shri B Das Gupta: Will the 

Minister of Rehabilitation u i  
Minority Affairs be pleased to state

(a) whether it is a fact that a home 
for rehabilitation of unattached dis
placed women is going to be set up 
in the District of Purulia, West Ben
gal; and

(b> <f so, the details thereof?
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The Minister of KehiUUUtiMi u l
Minority Affairs CShri' Mebr Chand 
Khanna): (a) No.

(b) Does not arise.

Punjab Cloth Mills, Bhiwani
1252. Sardar A. S. Saifal: Will the 

Minister of Commerce and Industry 
be pleased to state:

(a) whether the inquiry into the 
affairs of the Punjab Cloth Mills, 
Bhiwani has been completed; and

(b) if so, whether the above report 
will be laid on the Table?

The Minister of Commerce and

(a) The Committee appointed under 
the Industries (Development and Re
gulation) Act, 1951, to investigate the 
affairs of the Punjab Cloth Mills, 
Bhiwani, completed its work and sub
mitted its report in January, 1958.

(b) No, Sir.

r religious rights, etc., have been 
Interfered with, we are not sitting her* 
iri a court of law; there ia the Sup- 
aSme Court sitt ng close by- They 
T\a go to the Supreme Court. So, 
®jtere is no meaning in trying to 
'*1 large the jurisdiction of this House; 
eJhers will resent it I have already 
°Wmunicated my decision to the 
fSn. Member. I cannot extend the 
jurisdiction of the House.
]V

•rfira w *f w t o s t  " w h r ” ; ja r r

PpTOTTT fWT 'STPTT WT
ĵ TT ?

WWW ^  *rr PT’W T
^7 | Otherwise, police and

magistrates will not be there.
*WT ^  ? 3ft 3ft anN? VT*TT fc,

^  ( r r s n ^ r )  : ^ r r  t ts t t

*ff t  1

12 hrs.
RE: MOTION FOR ADJOURNMENT

qfa?r aTTmny "whr”
5 $ )  : 1ft trwr
jiwm if f  i

5f5RT 3̂TT |tr srfjR T f*TC-
1 1  ^rr % yfavir  

I ^ T ”Rrtnr° 'ft0— t3?F3irfw 
aft f t  TfiHVIMd *FT JfRTT Tf ^PT f —  
% r fasiftR Vis*H ân TTS 
ffW R  STTT ’TO T 9[RT, ^  ^

« * R  JRSTW JR^cT fr*fT  | I 

«mwr *qftrr : vjirr, vrir i

fwT t  «ftr irm t nft vr
ftlT | I It is purely a matter 

of law and order. If the hon. Mem
ber feels that his fundamental rights

2̂.02 hrs.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

Indo-Pakistan talks held at Karachi

Shri A. M. Tariq (Jammu and 
^ashmir): Under Rule 197, I beg to 
âll the attention of the Prime Minis

ter to the following matter of urgent 
public importance and I request that 
pe may make a statement thereon:

“The outcome of the recent talks 
held at Karachi between India 
and Pakistan on the outstanding 
border disputes between the two 
countries.”

The Deputy Minister of External 
yMfairs (Shrimati Lakshmi Menon): A
fleeting at the level of Secretaries was 
peld in Karachi from 23rd to the 25th 
^ebruary, 1959. This meeting was 
peld as a consequence of the meeting 
ft  the Prime Ministers of India and
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to Matter of Vrgent (Amendment) Bill
Public Importance 

Pakistan in Delhi m September 1058 
At thu Prime Ministers' meeting, a 
Eeference to the unsettled disputes
and their further consideration was
made in the following terms-—

"Some of the border disputes, 
namely, two regarding the Rad- 
cliffe and Bagge Awards m the
eastern region, and five in the 
western region, require further 
consideration

The Prime Ministers agreed to 
issue necessary instructions to 
their survey staff to expedite
demarcation in the light of the
settlements arrived at and to con
sider further methods of settling 
the disputes that are still un
resolved In regard to the Hus- 
sainiwala and Suleimanke dis
putes, the Foreign Secretary of the 
Government of Pakistan and the
Commonwealth Secretary of the
Government of India, will in 
consultation with their engineers, 
submit proposals to the Prime 
Ministers ”

Our Commonwealth Secietary had 
visited the Hussainiwala and 
Suleimanke areas, m November 1958 
and had then discussed technical and 
other details with the engineers and 
the local officers on the spot The 
Karachi meeting in February 1959 
discussed these two disputes relating 
to Hussainiwala and Suleimanke areas 
The Indian Delegation consisted of 
engineers and other experts and was 
headed by our Commonwealth Secre
tary

The discussions at Karachi disclos
ed a divergence of views between the 
two Delegations Both sides stated 
the position of their Governments re
garding these disputes, and no agieed 
proposals for settlement emerged as 
a result of these discussions

—o ..»> iouer~wiui me Pakistan 
Foreign Minister in Karachi, the 
Commonwealth Secretary referred to 
toe serious increase in the number 
«f incidents on the eastern border

which have been caused by irrespon
sible and aggressive firing by Pakis
tan authorities Representations in 
this connection have been made re
peatedly to the Government of Pak
istan at various levels and through 
our High Commissioner m Karachi

It is our policy to endeavour to 
settle border disputes peacefully and 
to restore normal conditions in bor
der areas At the same time, any ag
gressive action or pressure on the 
part of Pakistan authorities and any 
violation of our territory has to be 
resisted Measures necessary for the 
protection of the life and property 
of our citizens living in the border 
areas have been taken

12.04} hrs.

CINEMATOGRAPH (AMENDMENT) 
BILL

The Minister of Information and 
Broadcasting (Dr. B. V. Keskar): 1
beg to move

“That the lollowing amend
ments made by Rajya Sabha m 
the Bill further to amend the 
Cinematograph Act, 1952, be 
tdktn into consideration

‘Enacting Formula
(I) That at page 1, line 1, for the 

words “Ninth Year” the words “Tenth 
Yeai” be substituted

Clause 1
(II) That at page 1, line 4, for the 

figure “1958” the figure “1959” be 
substituted ’

I might say that the amendments 
are only formal When the Bill was 
taken u d  c " 11 j» « « e d by this House, 

re m 1958, the Ninth Year of 
the Republic When it was passed in 
the Rajya Sabha, we had alread y  
entered 1959, the Tenth Year of the 
Republic So, these consequential 
Amendments have to be accepted
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Mr. Speaker: The question is:
That the following amend

ments made by Rajya Sabha in 
the Bill further to amend the 
Cinematograph Act, 1952, be 
taken into consideration:

‘Enacting Formula
(1) That at page 1, line 1, for the 

words “Ninth Year” the words
“Tenth Year” be substituted

Clause 1
(ii) That at page 1, line 4, for the 

figure “1998” the figure “1959” be 
substituted'

The motion was adopted
Enacting Formula

Amendment made
That at page 1, line 1, for the

words “Ninth Year’’ the words
“Tenth Year” be substituted

\Dr B V Keskar]
Clause 1 

Amendment made 
That at page 1, line 4. for the 

figure “1958” the figure “1959” be 
substituted.

Dr. B. V. Keskar: I beg to move: 
"That the amendments made 

in the Bill by Rajya Sabha be 
agreed to”
Mr. Speaker: The question is:

"That the amendments made in 
the Bill by Rajya Sabha be agreed 
to*

The motion was adopted.

12.07 hr*.
RAILWAY BUDGET—GENERAL 

DISCUSSION—contd 
Mr Speaker: Before we take up 

the Demands for Grants, I call upon 
the hon. Railway Minister — ]ir 
tq the debate

The Minister ef Railways (Sint 
Jagffeaa Ban): Mr Speaker, Sir, I 
am extremely thankful to the House 
for scrutinising the budget in such

great detail. Sncouragfof words 
and words of appreciation and cheer 
for the railwaymen have been expres- 
sed throughout in the House. Than 
have been criticisms and suggestions 
made; we will try to benefit by them.

Shri Gopalan initiated the debate 
and he sounded a pessimistic note. 
Since the budget was introduced in 
this House, there have been com
ments in the Press, general and specia
lised. Economic journals, trade and 
commercial journals have also com
mented on the budget, they have 
welcomed it

Shri Asoka Mehta (MuzafTarpur): 
Except the Capital

Shri Jagjivan Ram: except
one or two, of course In this House 
also, there has been general appre
ciation In a huge organisation like 
the railways, spreading over vast 
areas and serving millions of people, 
there are bound to be lapses here 
and there I am not here to claim that 
we are perfect in all respects,., As I 
have saidf we to profit, by
Ih«» yititMBTwn anri suggestions mqlfi ta 
tRe House and on t'Rls occasion also, 
we' will do that.

I really admire the spirit and the 
sentiments expressed by Shri Asoka 
Mehta, and his objective an4 PQIflr. 
tructive approach to the railway pro
blems I have taken note of his 
suggestions and I shall follow 
them up Although he has been 
modest enough to say that he is 
making only marginal comments, he 
has really covered extensive ground 
and raised numerous quenes jJ u ck  
practically, touch upon the entirejgcp- 

■"nomic structure of'tKe~fSTRvays- X ««•<*
T t  is not reasonably practicable for 
me in this speech to cover all the 
points in such a comprehensive man- . 
ner as I would "fevt, "WlSHfed, l>ut 1 
SJS&n endeaV6Ur to give a broad ana-,

T a n n i ^ c i r T T ^
and explain the position and clarify 
the doubts. If we wish to review 
the whole financial picture in jctrot; 
pect 1 would think we might only jc
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as far back u  1951-52. By that time 
the merger of the old Princely States 
had been implemented and conditions 
of work had also been stabilised after 
the impact ol partition. Regrouping of 
railways then led to a re-distribution 
off jurisdiction of zonal railways 
Which vitiates comparison of statis
tical craia 6k each railway system 
but taking Indian Government rail
ways as a whole the field of work 
ugggQKgDi only a minor re-adjust
ment with the^accretion ofqgw .lines,'-

The gross earnings and working 
expenses in 1951-52 were as follows*

Route mileage 33,343.
Gross earnings Rs. 291-8 crores.
Working expenses Rs. 225' 8 

crores
Net earnings Rs. 66‘ 1 crores.

In 1957-58 the figures were as fol
lows:

Route Mileage 34,462.
Gross earnings Rs. 381 4 crores.

Working expenses. Rs. 309*8 
crores

Net earnings Rs 71 • 6 crores

I am not trying to draw any infer
ence from it The biggest single item 
of cost on railways is the cost of 
staff. In the total number of
staff was 9,23,069 costing Rs. 121~ 71 
crores. I “am taking that as index 
number 100 In 1957-58 the total 
number of staff is 11,11,026, costing 
Rs. 172*94 crores, the index being 
142-09 Between 1951-52 and 1957-58 
the cost of staff alone went up by 
over Rs. 51 crores, representing an 
increase of about 42 per cent. The 
House is aware that during this 
period a number of measures were 
taken to ameligjaie^the conditions of 
the employees, including the imple
mentation of the Rajadhyaksha Awasd 
regarding—hours hr empfnynfipnt -^if 
The incidence of increase due to 
these amounts to about Rs. 27 crores.
In consequence the cost per head of 
staff has gone up from Rs. 1,325 in 
1951-52 to Rs. 1,588 in 1957-58, an

increase of about 20 per cent. Bet
ween 1956-57 and 1957-58, that is, 
in one year there has been an abnor-
twol In iraaip  Pa*
crores. About Rs. 4 crores out t>f this 
was due to the interim relief sanc
tioned on the recommendation of the 
Pay. Commission from 1st July, 1957 
and Rs. 4 crores due to the earning 
of grade increments and the balance 
due to large increase in the strength 
of staff amounting to 54,334. This 
large increase was largely due to an 
appreciable increase in staff due to 
the introduction of intensive patrol
ling and double patrolling at bridges 
after the Ariyalur and Mehtooob- 
naearjj2&BSBIE!r^^h Measures rniro- 
’ducea in panic do not necessarily en
hance safety. We should, therefore, do 
what is reasonably justified, and has 
stood the test of prolonged experi
ence. I, therefore, propose to review 
these arrangements and make neces
sary readjustments to avoid large 
expenditure^

In regard to the ordinary gang 
strengths for maintenance of track, 
the norms already exist. Likewise in 
the case of a larger number of staff 
on shift duty at stations and the run
ning staff, the strength is determined 
according to the Adjudicator's Award 
Amongst the operating staff, this 
leaves a small fraction of staff em
ployed on maintenance of structures 
and buildings and temporary gangs 
engaged from time to time. A large 
number of watermen and carriage 
cleaners have also been added in re
cent years to ensure better amenities 
for the travelling public and upkeep 
of rolling stock. Several instructions 
to the railways have been issued to 
exercise the greatest care in sanction
ing additional staff end to ensure a 
better standard of work and higher 
output. In these directions attention 
will be further jptypclflorf

Thai we come to workshop staff 
where the output per man is certainly 
capable of improvement. A special 
organisation under a Director of Pro
duction has recently been set up in 
the Railway Board to determine the
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{Shri Jagjivan Bam] 
lorms tor each operation separately 
for each workshop and to introduce 
the incentive bonus scheme. This will,
1 hope, not only improve the per 
capita output but also add to the 
income of the labour 8nd help to keep 
down investments in additional pro
ductive equipment

The output of the clerical staff also 
seems to be capable of improvement. 
On the one hand, it is necessary to 
reduce clerical work for which cer
tain studies have been made and 
further studies are contemplated Job 
analysis is an effective method for 
determining the requisite strength of 
clerics'! sUffi m eaSh’ offiite, The 
staff are so, allfiiate-to-iLAhat it has. 
.not been j>PSSibla-io make a headway. 
HereTt is where, perhaps, by creat
ing public opinion it will be possible 
to undertake a job analysis and deter
mine the strength tof the staff with a 
view to obtain a better output It is 
unfortunate that gtEoaeoiujagws îs set 
afloat in a propagandist manner by 
parties whose only ~TntSrest"Ties in 
causing agitation which deters the 
Railway Administrations froRTTackling 
this problem in an effective and pro
per manner. I wish to assure that it 
has never been my intention to re
trench the staff already employed. It 
is, however, a national problem of 
some importance for the uplift of our 
country economically, morally, and 
socially that oar men 'engaged on 

"WrttJUs tasks may rank high m their 
output and efficiency, and in this 
pflfiflavour I seek the co-operation of 
everyone concerned

The next important item of expendi
ture on railways is coal The pit
head cost of coal on broad-guage and 
meter-gauge railways was Rs. 12*41 
crores on broad-gauge and Rs 3*89 
crores on metre-gauge in 1951-52 In
1957-58 the relevant figures were 
Rs 21 35 crores for broad-gauge and 
Rs 8 29 crores for metre-gauge Thus, 
the Increase in the cost of coal con
sumed from 1951-52 to 1957-58 has 
been about Rs. 9 crores on the broad- 
gauge and Rs 2*4 crores on the,

metre-gauge. Besides the increase in 
consumption, there has been a tub- 
stantial increase in the average prise 
0f coal from Rs. 15-’ 4 to Rs. 19*4. 
S im u lta n e o u s ly  the stowing excise 
dfity has also gone up from As. 8 to 
Af. 6. Coal costs alone/ dunng the 
orie year between 1956-57 and 1957-68 
account for a total Increase in expem- 
djture to the tune of Rs. 5-25 crores.

Increase in the total coal consump
tion has not been due to any increase 
m the rate of consumption. The well- 
recognised statistics are ‘pounds of coal 

per l7000 gross ton miles* 
these have rather made progress- 

,yC improvement

In the case of goods traffic, both 
0fi broad-gauge and metre-gauge, and 
passenger traffic in the case of metre 
g^uge, results obtained in 1957-58 

been the lowest during the last 
ĝ ven years in spite of various fac
tors which tended to depress these 
results

The Expert Committee on Coal, 
v̂ hich has examined this question in 
gfeat detail, have made a number at 
suggestions which are being followed

Shri Mehta has specially comment
ed upon one factor and this is the 
ipCrease in train engine htours to 
tjtfin miles This is purely a reflec-- 
ur* T  th? drop in the speed of the 
g ôds trains mainly owing to three 
factors, namely, increase in the den
sity of traffic. Increase in the tempo 
0l works and consequent speed res
ections and increase in the load of 
g ôds trains In some cases it is also 
3tie to hold-ups of goods trains out
side the marshalling yards which are 
t,£ing remodelled end expanded to 
jpeet the demands of increased 
volume of traffic

In the case of coal supplied to the 
Railways there has undoubtedly been 
a deterioration in the quality tof sup
ply, particularly, in relation to the
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•war days. Previously, the Rail- 
way* procured a large percentage ot 
coal from their own collieries and 
purchases from private collieries was 
done by selection and the Railways 
retained the authority of selection 
of collieries, inspection of coal 
and power to take action against 
_yjjUeciakJyhich did not supply the 
jgprggrjkta -quality, of coal. Since 
the Introduction of cbaT~comroI and 
the transfer of railway collieries 
to the Coal Controller the posi
tion has changed. Hie number of 

les which supplied coal to the
ailways has now grown tremendous

ly and this has added problems of 
stackingand examining the quality 

-ar?85T%? each individual colliery. 
However, it has now been agreed 
by the Ministry of Steel, Mines and 
Fuel that the Railways will enter into 
agreement with the colliery owners 
who will be joinly selected by the 
Railways and the Coal Controller for 
supplies of the requisite quality of 
coal and the Railways will be em
powered under these agreements Vo 
impose suitable penalties for unsatis
factory supplies. Inspection arrange
ments will also be intensified.

With the increase in the demand 
of coking coal—this is another pro
blem which is likely to arise in the 
near future—by the steel factories, 
the supply of coking coal to the Rail
ways will practically disppear and its 
replacement by an equal grade of coal 
seems prpbleniaiLQ, There is a differ
ence in the consumption of coal bet
ween coking and non-coking coal of 
the same grade to the extent of five 
to eight per cent. Railways have been 
pressing upon the /Coal Controller 
that the replacement therefore should 
be by a higher grade, but higher 
grade coal supplies are limited. In 
the result, therefore, we may have 
to face some increase in the rate of 
coal consumption Every onripowMjr 
is being made to ensure that this is 
avoided.

Another big item of expenditure i 
in respect of repairs and maintenance 
flie oost of which is debited to De
mand Nb. 6 Hie total cost under this

head in 1951-52 was of the order of 
Rs. 62’ 5 crores which on a compara
tive basis went up to Rs. 90’ 6 crores 
in 1957-58. the corresponding figure 
for bIL.86 w ara s J Sc

”TffStiT"Items included in this Head are 
way and works and rolling stock. In 
1951-52 the way and works cost 
amounted to Rs. 18'5 crores and roll
ing stock costs amounted to Rs... -Si 
crores. The balance was due to other 
‘ltetfis of expenditure. In 1957-58 the 
way and works cost amounted to 
Rs 32'75 crores and rolling stock 
maintenance cost amounted to Rs. 44, 
crores. Br'oadly speaking, the increase 
m expenditure und&F'this Demand is 
attributable tfl'tttfe aff~7roc-increase fci 
s&fTcosts which amount on an aver
age to 20 per cent, increase in train 
miles of the order of 25 per cent re
sulting in increased maintenance* 

-costs,“Hflftease of Rs. 4-5 crores due 
to a change in the allocation proce- 
dnrf-m accordance with which the 
CSst of supervising staff in Class HI 
has been debited under Demand No.
5 instead of Demand No. 4 as was the 
practice in 1951-52, increase of Rs. 3 
crores due to special «afety measure* 
involving the employment of a large 
number of staff and increase in the 
cost of materials, particularly, steel, 
the price of which during this period 
went up by 45 per cent. All these 
factors combined largely account for 
the increase in expenditure under 
repairs and maintenance.

I do not suggest that there is no 
scope for reduction under this Head, 
lut I do wish to poiri&out that the 
general order of increase by and 
large has been commensurate with 
<he increase in asset^nd the various 
factors alreaSTy mentioned Every 
avenue_of economy, however, is being 
"explored

Coming to the question of earni/g* 
the position is that credit for the en
tire increase of about Rs. 90 crores 
between 1951-52 and 1957-58 cannot be 
assigned to increase in traffic because 
during this period changes were made 
in freight rates and fares which alone 
account for an estimated increase at 

>ut Rs 28 crores. The balance o£



3*75 lUtiwav BwliMrtf— KAgtCB 3, i f fe  pttcwrim  j j f j  4

[Sbn Jagjivan Bam]
Rs. 92 crores is sttabjj^lp'purely to 
the increase

A significant fact worthy of not, 
however, is that the goods earning 
for general goods per ton mile bet
ween 1951-52 and 1957-58 dropped 
from 13 9 pies to 18 1 pies, or a drop 
of 5 76 per cent in spite of a 12i per 
cent increase m freight The average 
earnings per ton mile instead of 
increas ng by 12} per cent have ac
tually gone down by 5 76 per cent 
Considering that the earning of gen
eral goods traffic actou '*s for abou+ 
Rs 200 crores in 1957-58 after mak
ing allowance for the fact that 'he 
second increase of 6} per ccnt app’ iod 
from 1st July, 1957 and also tor the 
fact that the increase was not appli
cable to foodgrains, this drop might 
be considered to be of the order of
14 per cent resulting in a loss if 
about Rs 28 crores

Here, I would like to point out that 
this diversion was from rail t > roari 
The question of rail-road competi
tion has agitated the minds of maiw 
hon MenftwnrCf*fhe Hou«e and manv 
tiungs have been said m favour of 
rail-road transpoit I do concede Joat 
load transport provides iVfllllH1 fScih- 
ties which the Railways do not pro
vide Door to door delivery is one o* 
tho factors which prtoves to be mon 
attractive On the other hand, road 
transport has certain advantages over 
the Railways I do not propose at this 
stage to go into the details, but, as 
I said on the previous occasion that 
T am not against road transport, what 
I say is th s that there should be pro
per co-ordination between the various 
modes of transport, whether it w pafl 
road inland river transport or coastal 
shipping The question of pilferage 
and quick delivery by the Railways 
is engaging the attention of the Rail- 
ways The whole question as to how 
this co-ordination could be affected 
is under the consideration of the 
Planning Commission, the Ministry of 
Transport and the Ministry of Rail
ways Let us hope that a satisfactory 
solution will be found of this so that

all possible causes of duplication of til* 
transport capacity m the country 
could be avoided

Shri Asoka Mehta has asked me to 
indicate the criteria for assessing the 
efficiency of operation I would sug
gest that the statistical data on the 
following lines provide sufficient 
material for judging the efficiency o( 
operation, namely, wagon miles per 
wagon day which shows the mobility 
of wagons, net ton miles per wagon 
day which includes both mobility and 
the load element, engine miles per 
engine day in use and on line—the 
former indicates the mileage obtained 
per day from engines in use and the 
latter includes also the engines which 
are under repairs or are lying spare 
m locosheds In this connection, I 
should like to point out that atten
tion might better be focussed on 
goods engine statistics because in the 
case of passenger engines the miles 
obtained are governed by passenger 
train timings and the engine links 
which can be fitted with the timings 
and therefore links are dependant 
on the time table—the speed of goods 
train, density of traffic, load of goods 
train net ton miles per goods loco
motive day This is a Comnnsit̂  
statistics which gives the output per 
goods locomotive and is a measure of 
earning potential of an engine Like
wise, the net ton mile per wagon day 
gives the earning potential of a wagon 
I would not like to discuss all these 
items here The hon Members will 
And all that information in the detail
ed statistics contained in the Volume, 
Indian Railways, 1957-58 I would only 
refer to two important statistics which 
sum up the performance both of the 
wagons end engines and are interna
tionally recognised The net ton miles 
per wagon day shows steady improve
ment both on the broad gauge and 
the metre gauge This has gone up 
from 463 in 1951-52 to 580 m 1957-58 
on the broad gauge and on the metre 
gauge from 198 to 225

Shri Asoka Mehta has made certain 
cqjQpauapns with America where the
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distances m  somewhat similar to 
own and our figures are comparable. 
The comparable figures are:

Net ton miles per wagon day,
U ft ft 1°g7 R7f  fa abort tons.

of s ono pounds^ ---- --

I n d M U a J i S I - 5 8 8  . »n long ta w  „
of 2240 pounds.

Average carrying capacity per wagon, 
U.S.A. 54’ 5 short tons, India, 22*2 
long tons. Equated net ton miles per 
wagon day adjusted to the average 
carrying capacity of the Indian B G 
wagon: U.S.A.,—355; India, 588. Our 
figures are thus quite favourable 
considering the average carrying 
capacity of our B.G. wagons. The 'Net 
ton miles per goods locomotive day’ 
shows an improvement of 33 per cent 
between 1950-51 end 1957-58 on the 
Broad Gauge and 50 per cent on the 
metre gauge. If we take into con
sideration the average tractive effort, 
and equated results are worked out, 
the improvement on broad gauge is 21 
per cent agd on metre gauge, 43 per 
cent

1

He has particularly referred to the 
‘Engine miles per engine day* figures 
and stated that comparativelv-it  is 
very much lower tKan tfie correspond
ing figure in the U.S.A. and Russia 
and that our performance at present 
is what it was in those countries m 
the thirties of this century I will 
say that our performance is quite 
satisfactory because 30 years ago, in 
those countries, traction was steqpi 
traction_and at present tiieir traction 
is not steam traction, but it is diesel 
traction. That margin will have to be 
allowed. So, it is quite natural that 
what their performance was 30 years

• ago is our performance today, because, 
the majority of our locomotives are 
steam locomotives and we use steam 
traction. I will give certain figures. 
In our case, the results are based on 
the use of steam locomotives. The 
average effective output per day does 
not exceed about 13 to 14 hours where
as in the case of U.S. A., there are very 
few steam engines in use. A diesel

engine or an electric engine can be 
effectively used for 22 hours out of 
24 as against a steam engine which 
can only be u)ged for 14 hours. This 
largely accounts Tor the disparity in 
the Engine mile per engine day 
figures. A few diesel engines that 
we have got are also working for 
22 hours. We are, however, not at all 
complacent about this matter. Every 
effort is being made to improve the 
speed of goods trains which, of 
course, largely depends on the com
pletion of the doubling works. As 
the House may be aware, even after 
a new double line is through, it takes 
some time to complete signalling and 
intei'-lockmg and a season or two 
must pass before full speed can be 
allowed. By the end of the Plan 
period, however, full benefits of line 
capacity works which have been 
taken in hand will accrue and I hope 
speeds will show tangible improve
ment of which there are already 
some indications. This will corres
pondingly be reflected in the average 
mileage per engine day.

Shri Asoka Mehta also commented 
on the disparity in the increase in 
earnings between 1954.55 and 1958-59, 
on the one hand, on the Western and 
Northern Railways and on the other, 
on the Eastern Railway. So far as 
the Eastern Railway is concerned, 
owing to its jn 1955. the
financial position could not be com- 
pletely separated between the new 
Eastern Railway and the South 
Eastern Railway. We must, there
fore, when revising the results, take 
the earnings of both the Eastern and 
the South Eastern Railways together 
If this is done, it will be found that the 
actuals of the combined Eastern Zone 
in 1954-55 were Rs. 76'60 crores 
whereas the anticipations in 1958-59 
when combined work out to Rs. 63*17 
plus 51*95 105*12 crores, which
shows an increase of about 87 per 
cent

The impression which Shri Asoka 
Mehta has formed that the rate of 
increase in the railway earnings in

y particular area represents the.
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ĝSQjHBie. -pregp—Ity of that area,

perhaps.. is not tenajjle I wish we 
TffiQIS 1 ead"~the economic conditions, 
whether that is stagnant or progres
sive from the working of the Rail
ways But, that will not hold good 
'because a large proportion of railway 
earnings accrue from through traffic 
for which the prosperity of the area 
itself is not concerned Quite a 
large volume of imported foodgrains 
traffic wh ch originated in Bombay 
and moved over the Western Rail, 
way does not represent the producti
vity of that area itself Then, again, 
the nature of productivity is also an 
important factor In the case of the 
'Eastern Railway, the mam originating 
traffic is coal and the umiiImm of 
freight is low The Jkimierlaqd served 
from Calcutta also leads to a”*short- 
lead traffic as compared with hinter
land served from Bombay Port, which 
again leads to disparity in earnings 
I would, therefore, suggest that no 
clear inference is possible of the
prosperity of any particular area pure
ly from railway earnings of that area

He had made one suggestion that 
there should be something presented 
to the House regarding the perfor
mance of the Railways I have been 
examining that I do propose to 
present something to the House re
garding the performance of the Rail, 
ways, not in the next Budget session, 
but even before the next Budget 
session That will give an idea of the 
performance of the Railways and 
we can, of course, draw many in
ferences about the economic condi
tions of our country from the per
formance of the Railways I will
try to make it as useful as it can 
possibly be

My hon friends Shri A K Gopalan, 
Shri A C Guha, Dr Krishnaswami 
and Shn Mahanty made reference to 
the Railway Plan and its implemen
tation While generally conceding 
that the total allotment of the Plan 
would be spent, they were appre
hensive of the fulfilment of the physi- 
•cal targets and sought information

regarding the adjustments made in 
the Railway Plan As I explained in 
my pudget speech, the Railway Plan 
has had to be adjusted not only 
because of the limitation in resources 
and the difficulty in foreign ex
change, but keeping m view other 
factors such as trends and pattern of 
traffic, and grogress in other sectors of 
the national economy I might 
mention that when the Second Five 
Year Plan was drawn up, the data 
available to the Railway Ministry on 
the basts of which proposals tor de
velopment of new lines, doubling of 
the existing lines and dieselisation and 
other schemes were taken up, was 
not exactly firm and on this account, 
some re-adjustments became inevita
ble In the light of appraisals and 
re-appraisals of the Second Five Year 
Plan as a whole prepared by the 
Planning Commission, the Railway 
Plan has been under constant review 
and examination, and necessary ad
justments and rephasmg adopted 
This necessitated changes in the out
lay of funds proposed for the 
various schemes of the Railway plan 
In carrying out the changes, how
ever, it has been ensured that the 
needs of the traffic are fully met and 
that the safety aspects are not affec
ted The allotment for railway 
users and for staff welfare works 
will not be curtailed

In the case of rolling stock, while 
the original allocation was placed at 
Rs 380 crores, it is now estimated that 
we shall have to spend about Rs 430 
crores This revision is to accommo
date the increase in cost and probable 
additional wagons which may be re
quired if traffic materialises in excess 
of 162 million tons We are pre
paring ourselves to carry an addi
tional 6 million tons or so over 162 
million tons

As against the Plan target of 2,364 
steam locomotives, the procurement 
programme is to place on 1 ne 2,181 
locomotives inclusive of 178 dieseln 
which have a much higher p erf or/
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nance. As regards wagons, it may 
be necessary to procure 6,000 wagons 
more for handling the additional tra
ffic.

As regards coaching vehicles, the 
programme has been curtailed and it 
is now proposed to procure 8,838 
coaching vehicles on additional and 
rehabilitation account. The short
fall will be compensated by keeping 
on line some of the over-aged stock 
by heavier repairs and more intensive 
maintenance. Progress of receipts of 
rolling stock is very satisfactory, 
figures up to December 1958 being 
over 72,000 wagons, 3,890 coaching 
vehicles and 1,401 locomotives.

The House will be perhaps glad to 
know that our position regarding 
metre gauge wagons is very comfor
table. Today we are in a position to 
export, and as a matter of fact, we 
are exploring the possibility of ex
porting, some of our metre gauge 
wagons. The State Trading Corpor
ation is taking certain steps m this 
matter.

Shri Bishwanath Boy (Salempur): 
Regarding supply of wagons for 
sugarcane in eastern U.P. there is 
much difficulty and the sugar-cane 
growers have to face so many trou
bles

Shri Jagjivan Ram: It is not due to
the shortage of wagons, but it is due 
to the ̂ shgjtafie of line capacity.

In respect of line capacity works, 
the allocation of Rs. 186 crores would 
be retained. However, the extent of 
doubling provided in the Plan would 
be rephased, limiting it to 1,300 miles 
out of 1,600 miles included in the 
Plan. The reduction will be achiev
ed by resorting to patch doubling 
for the time being on certain sections. 
But this, however, will give the re
quired section capacity for the 
present requirements. In view of 
their importance both from the safety 
angle and for traffic capacity, it is not 
proposed to make any curtailment in 
the track renewal programme, and the

necessary funds have been re-alloca
ted to cover the increase in costs.

On the subject of new lines I 
would clarify that the 842 milet 
included in the Plan were mainly to 
serve the needs of traffic in connec
tion with the development of coal 
and steel. The lines in progress so 
far aggregating 424 miles constitute 
essential lines required for the pre
sent. In addition to completion of 
these new lines, work will also be 
completed of over 400 miles of line 
on which the construction commenced 
in the First Plan.

In so far as electrification is con
cerned, the Plan fnYfrn«n.rf 
catian of 826 miles on ftflflfl vnttr SVC 

'system,_ The mileage proposed was 
revised upward to 1,442 miles on the 
A.C. system, but having regard to the 
immediate needs of traffic, the work 
is being re-phased to suit the antici
pated demand of traffic during the 
Second Plan. It is expected that about 
800 miles of electrification would be 
completed during the Plan, while work 
would be m progress on the balance. 
The expenditure of Rs. 675 crores for 
the three years on the Plan repre
sents about 60 per cent of the total 
plan allotment for the railways. This 
includes the value of construction 
material collected and to be drawn up 
for the execution of the works next 
year. The physical progress corres
ponding to this expenditure, I may 
assure the House, has not lagged be- 
hind, and it should be realised that a 
large number of works are in various 
stages of construction and completion 
in addition to the works and assets 
already completed.

In regard to some of the detailed 
figures quoted by Shri Bharucha— 
whenever Shri Bharucha speaks, he 
brings his knowledge to bear on 
several aspects of the Railway 
Budget—I would like to explain the 
position The third class earnings 
which were about Rs. 95 crores in the 
yeaj- preceding the Second Five Year 
Plan, i.e., 1955-56, went up to nearly 
Rs. 106 crores in 1957-58 and, though
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estimated now for the current year 
at about Rs 103 crores, are expected 
to go up to about Rs 105 crores in 
1959-80 The position cannot be said 
to be altogether stati&».

In the upper class passenger earn
ings also, there has been some im
provement over the figure of Rs 12 85 
crores m 1955-56, and the figures m 
the revised estimates of 1958-59 and 
tike Budget estimates of 1959-60 are 
Rs 13 47 and Rs 13 52 crores res
pectively I do not know how he 
referred to an increase of only 20 per 
cent in goods traffic receipts m the 
course of four years The increase in 
goods earnings anticipated in 1959-60 
over the figure for 1955-56 will be 
more than 50 per cent, t.e, Rs 272 58 
crores against Rs 180 28 crores

Shri Nanshir Bh&rucha (East Khan 
desh) It is all anticipation I have 
calculated the difference between 
Rs 203 and Rs 245 crores.

Shri Jagjivan Bam: Anticipation 
only for the Budget, not for the 
current year

Similarly, the increase of 13 million 
tons lifted by the railways which hr 
referred to was an increase in two 
years interval only and not in three 
years—137 million tons anticipated in
1958-59 as compared to 124 million 
tons m 1956.57 The increase m the 
tonnage of goods over the figure of 
114 million tons lifted m 1955-56 ie  
in three years would be 23 million 
tons

He has made special mention of the 
increase in working expenses, in re
pairs and maintenance and under 
operation fuel Page 64 of the Ex
planatory Memorandum on the Rail
way Budget 1959-60 no doubt indicates 
an increase in operation fuel from 
about Rs 27 crores in 1956-57 to Rs 48 
crores m 1957-58, but he will find an 
explanation for the difference of about 
Rs 11 crores if he will refer to para- 
graph 13 (vu) of the Explanatory 
Memorandum on the Railway Budget 
for 1957-58 which was part of theA

White Paper on the Railway Budget 
for 1957-58 presented to Parliament j» -

* Shri Nanshir Bharucha: But you
say you yourself are not satisfied with 
that explanation

Shri Jagjivan Bam: I will not go 
into the details of that I will refer 
him to that only

As regards his reference to the 
need for rationalisation of workshop 
procedure with a view to controlling 
expenditure on repairs and mainten
ance and, fiwatioa of norms of work 
an& tor issue ol stores, 1  invite "ms 
attention to paragraph 37, page 17 of 
my speech m which I alluded_jo_tbe 
setting up of a productivity cell re
cently for this very purpose

The increase in capital-aUcharge 
bince 1955-56 is not Rs 910 crores as 
assumed by Shri Naushir Bharucha 
This is only the total of the Plan 
outlay in the year 1956-57 to the year
1959-60, but out of this a sum of 
Rs 408 crores is expenditure charged 
to Open Line Works-Revenue De
preciation Fund and Development 
Fund which were accepted by the 
Parliamentary Committee on Railway 
Convention as being non-revenue 
earning heads and therefore not 
chargeable to Capital Shri Lai 
Bahadur Shastri, while introducing 
the Railway Budget of 1956-57, 
made it clear in his speech that 
only Rs 680 crores of the rail
way’s Second Plan provision were 
chargeable to Capital Shri Naushir 
Bharucha himself admitted that all 
the investments do not go to form the 
capital-at-charge But I did not 
follow his further allusion to near- 
ly Rs 300 crores 6f assets retired as 
worn-out, for which no depreciation .. 
has been provided The increase in 
capital-at-charge over the figure of 
Rs 968 crores on 31-3-1956 is about 
Rs 500 crores The ratio of increase 
m net traffic receipts from Rs. 58.07 
crores m 1955-56 to Rs 93.21 crore* In,
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IM M t or in the quantum tit traffic is 
not disproportionate to the Increase ot 
capital-at-charge from Rs. 968 crores 
to Rs. 1,473 crores in this period.

I appreciate his concern that the 
present annual contribution of Rs. 45 
crores per annum to the depreciation 
fund is not sufficient. Th* considera
tion on which the present contribu
tion of Rs. 45 crores per annum was 
fixed was indicated in para 17 of the 
speech of Shri Lai Bahadur Shastri 
when introducing the Railway Budget 
for 1956-57. Government will cer
tainly consider the question of aug
menting the contribution as necessary 
when the railway surplus increases 
with growth of traffic. All the as
pects of this matter will be put before 
the forthcoming Parliamentary Com
mittee on Railway Convention to 
whom this matter amongst others will 
be remitted.

Re also referred to the temporary 
loan of Rs. 22 crores in the two years
1958-59 and 1959-60 from the general 
revenues to finance the Railway De
velopment Fund. I tried to explain 
this at some length in my budget 
speech. The fund now is not for 
development m the sense of cons
truction of new lines According to 
the report of the Railway Convention 
Committee, 1954, the cost of certain 
operating improvements and railway 
users’ amenities as well as labour 
welfare works is charged to this fund. 
The intention of the 1954 Railway 
Convention committee evidently was 
that non-revenue-earning works of 
the nature referred to should not be 
charged to capital, involving recur
ring dividend liability for the rail
ways. It can hardly be expected 
that the total cost of such works 
which are really of a capital nature 
should be met entirely out of the re
venue surplus from which solely the 
development fund is fed

For the execution of the Second 
Five Year Plan, it was estimated that 
an expenditure of not less than 
about R«. 92 crores would fall cay

this fund, and even when the expec
tation of outlay was much less than 
this, the Railway Convention Com
mittee, 1954, had explicitly provided 
for such loans from general revenues 
being taken, when having regard to 
the magnitude of the amount involv
ed, such a course becomes necessary.

He has asked for clarification as to 
the purpose for which the Revenue 
Reserve Fund should be utilised. 
This was made clear in the recom
mendation of the Railway Convention 
Committee, 1949, which has stated 
that the Mope of the revenue reserve 
fund in future should be limited to 
the dividend equalisation that is, 
ensuring paymd!f*W,"!I!^ fixed divi
dend, and bridging any budgetary 
gap in the undertaking.

In regard to Shri Naushir Bha- 
rucha’s suggestion for introducing 
diesel and electric traction to econc- 
mise on coal, I may assure him that 
these matters are receiving atten
tion The measures in hand in this 
connection were briefly referred to 
in my Budget speech. I may further 
inform the House that recently we 
invited tenders for the supply of 
diesel engines. One of the conditions 
in the tender was that they will have 
to manufacture diesel locomotives in 
collaboration with Indian partners. 
The tenders have been received, and 
they are being further examined. 
The intention is that diesel locomo
tives, especially diesel engines, should 
be manufactured in the private 
sector in collaboration with foreign 
firms. So far as the electric locomo
tives axe concerned, the intention te 
to manufacture them in the publie 
sector, most likely, in the Chittaran
jan. The mechanical and other parts 
will be done there, and the electrical 
parts will be supplied by the TWIhjf 
Electricals Factory at Bhopal^

'ft ftw (w«wt)
«br v  fa < f vt 1
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Shrl Jagjivan Bam: Of course The 
idea Is to have diesel for the metre 
gauge also Metre gauge will not be 
ignored m this respect

I have covered most of the finan
cial and operational aspects Certain 
other aspects which were raised in 
the House were covered by my hon 
friend the Deputy Minister yester
day

Shri Joff dish Awasthi (Bilhaur) 
What about the contract that was 
signed between the Railway Board 
and the private firm of Kanpur to 
supply 250 railway wagons, worth 
about Rs 28 lakhs9

Shri Jagjivan Bam: I shall come to 
that also I am dealing with import
ant matters first

Shri Jagdish Awasthi: It involves
a sum of Rs 28 lakhs

Shrl Jagjivan Ram: If I shall ex
plain, the hon Member will realise 
perhaps that I am dealing with as
pects which are more important than 
this

My hon friend Shri Frank Anthony 
when he spoke on the Budget was 
swayed more by sentiment than by 
"reason And when one is swayed 
by sentiment and Sentiment alone 
one loses his feet and he did that

Shri D. C. Sharms (Gurdaspur) 
He has no sentiments

Slut Jagjivan Bam: I am sure that 
perhaps if he will read h s speech he 
will realist that I do not want to 
comment much on that

According to him, class, IV staff 
have lost all sense of discipline, class 
X officers are a relic of colonial tra
ditions

•hr! Frank Anthony (Nommated- 
Anglo>Indians) Definitely

Shrl Jagjivan Bam: class 11
officers are frustrated because they do 
not get quick promotions to class I, 
and class III staff do not do the work

So, according to him, all the grades 
of the railway employees, whether 
they are class IV or class I or any 
other are not working, due to one 
reason or the other That is a des
cription of the railways which hardly 
any sane man will accept He said 
that today, two to two and a half 
men were doing the work which was 
previously carried out by one person 
It is not borne by statistics or figures, 
of growth in the work on the rail
ways, which Shri Frank Anthony may 
himself check from the figures avail* 
able with him This colonial tradi
tion is a pet phrase which perhaps 
he is not in a position to shake off
ttttv.-------- 1— - - -sales on the railways,
ne oas uwsa tna  j b i w  I was look
ing into his speSSftes^A the last six 
or seven or eight years, and I find 
that it has sat on his head

Shri Frank Anthony. It is still there 
The hon Minister would not remove 
it

Shri Jagjivan Ram If the class I 
officers have got any tradition I am 
here to speak with personal know
ledge they have a tradition of 
devotion to duty and hard work But 
for their devotion to duty and hard 
woik the Indian Railways vyould not 
have functioned Then, again, to say 
that class IV staff are indisciplincd 
they do not listen to anybody

Shri Bimal Ghose (Barrackpore) 
Raise their salaries

Shri Jagjivan Ram* is not conect 
The railways will not move one %ard 
if all the class IV staff arc so mdis- 
ciphned

Shri Frank Anthony: I did not say
about all I only said that indisci
pline has largely spread among the 
class ry staff I never said about all

Shri Jagjivan Bam: Even if, as he 
it has largely spread over, the 

railways will not move one yard
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Bhrl Frank Aoiheay: They move 
very slowly.

Shri J i i jh u  Bam: So, why
'exaggerate things like that to an 
absurd extent?

He said that there has been quick 
promotion of class I officers; there 
has been, in the very nature of the 
things. As for the class II officers,
I do agree that they are the back
bone of the railways, and we always 
see that they also get their due share 
in promotion. We have a rule by 
wnich 33 }  per cent of the vacancies 
in class I are reserved for the class
II officers. These vacancies can be 
filled only by promotion from class
II, and I am sure, Mr. Anthony is 
aware of it.

IS kn.

Shri Frank Anthony: I am aware of 
other things too. I won’t interrupt.
I will deal with this when I am 
speaking on the cut motion.

t
Shri Jagjivan Bam: I might add that \ 

last year a total of 121 class II officers ] 
were selected for promotion to class ' 
I. Against 1,473 sanctioned posts in \ 
class II, 1,792 officers are working and 
BOO of them are today officiating in 
uie senior scale

He also complained about the dis
posal of cases. It will be no ex
aggeration if I say that from among 
the Members of Parliament, the 
largest number of letters was receiv
ed from Mr. Anthony. (.Interrup
tions.) I admire his perseverance; I 
admire the time and amount’ of labour 
he puts in for representing the cases 
of all these persons. I admire him 
for that (Interruptions.) But the 
only thing is this. Sometimes these 
cases are of individual employees 
which have been examined by suc
cessive Ministers, not once or twice 
but any number of times. They are 
eases of grievances of individual 
employees which have been examined 
by Mr. Santhanam and Mr. Gopala- 
swamy Ayyangar, by Mr. Alagesan,

and Mr. Lai Bahadur Shastri and 
replies have been sent But the 
cases will not be dosed unless the 
decision is taken to the satisfaction of 
Mr. Anthony. So, his grievance re
mains pending. There is no doubt 
that there will be no finality un
less the Administration sees in the 
same way as Mr. Anthony sees it- 
That is my difficulty.

He makes a complaint or grievance- 
that the General Manager ot the 
Southern Railway, returns a case to- 
him whenever he sends one to him, 
and requests him to send the case 
to the Minister. Well, the General 
Manager is not to blame. There has- 
been a letter issued by the Minister 
of Parliamentary Affairs indicating 
at what level the Members of Parlia-

__...corraapflntL And, the
General Manager of the Southern 
Railway does nothing more than 
what that letter seeks to lay down. I 
have also requested our General 
Managers that they can use their dis
cretion and send replies to the Mem
bers of Parliament, if it is a matter of 
some public importance. But, if it is 
a case of the grievance of some indivi
dual employee, they may, well, 
politely request the hon. Member of 
Parliamentary to take up the matter 
with me. The General Manager of 
the Southern Railway is following the 
instructions I have communicated to 
him.

I receive letters from Mr. Anthony 
and I do attach due importance to 
them. I may assure him and all other 
hon. Members of this House that 
whenever I receive any communica
tion from a Member of the House I 
do examine the case. Sometimes, it 
takes very long because references 
have to be made to the Railways 
or to the Divisional offices. But I 
j^suge them that I do examine all the

1 oases and I try to reply to all these 
letters personally. It might be that 
in certain cases, in order to save time, 
some letters are issued over the 
signature of some officer of the Bail
way Board. But, in a majority of 
cases, even to Mr. Anthony, I have 
been personally replying the letters^
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[Shri Jagjivan Ram]
Hie real difficulty with my hon 

Iriend Mr. Anthony is that his union 
is not a recognised one. And, perhaps, 
it may not be possible to give recog
nition to that union, not because there 
is any idea of any discrimination 
but because the recent trend among 
the railway employees—and that is 
■causing great anxiety to me—is that 
a number of uflffflonal unions and 
associations htve been organised 
And, if you look to the number of cut 
motions of which noticc has been 
given, you will see that several of 
them urge recognition for such unions 
If all the unions are recognised, they 
will cut at the very root of trade 
unionism among the Railways The 
demand is for the recognition of All 
India Station Masters’ Association, 
the All India Ticket Examiners’ Asso
ciation, the All India Drivers’ Associa
tion, the All India Commercial Clerk* 
Association, the All India Ministerialist 
■Staff Assocation so on and so forth, 
and I do not know how many func
tional unions will grow They will, 
as I have said, cut at the very root 
■of trade unionism m the Railways 
Therefore, it is better that this pro
cess of disintegration is checked in 
time and the process of congglulation 
of the railway employees starts "in s 
brings me to the claims of the two 
Federations 

At present, even if I do accept the 
claims of the two Federations, and 
the figures given by both of them— 
one claims that its membership is 3 
lakhs and the other also claims that 
its membership is 3 lakhs—the total 
membership of both the federations 
will be only 6 lakhs, out of a total 
strength of nearly 11 lakhs of railway 
employees Some of their members 
-do include a number of porters, who 
are not Railway employees and are 
not included in this strength o* the 
railway employees 

8hri Hem Baroa (GauhatO You 
baVe accorded recognition to one 
Federation and excluded the other 
You said that both claim a member
ship of 3 lakhs each If that be so, 
why ia it that you have accorded reco

gnition to the Nattflpgl Federation to 
the exclusion

Shri Jagjivan Ram: I am coming to 
that Will my hon friend have 
patience because I have just started 
dealing with this? Even if I accept 
the figures given by both of them as 
correct, the total number of railway 
employees who are x̂uuonuaL-will be
6 lakhs, out of a total strength of
11 lakhs It means that more than 
40 per cent of the Railway Employees 
are not unionised It is not a very 
satisfactory state of affairs As I said, 
the process of disintegration has start
ed in the formation of these sec
tional land functional unions And, 
if these unions are recognised—I am 
lesisting the demand for the recogni
tion of these sectional and functional 
unions—then, trade unionism on the 
Railways will be finished more or less

Shri Nath Pai (Rajapur) What do 
you think is the reason for this sad 
state of affairs7 Is it not true that 
the fact that you encourage the wrong 
union and discourage the right union 
discourages the average employee 
from joining it7

\Shri Jagjivan Ram: It may be that 
both the Federations are trying to 
encourage these functional unions I 
have requested them to flfigipt from 
this But I find that both these 
Federations are trying to encourage 
these functional unions Perhaps, 
they are not aware that at one time 
these functional unions will eat up 
the Federations themselves I want 
to make it clear

Shri Frank Anthony: Because they 
have no confidence m your National 
Federation That is the trouble

Shri Rajendra Singh (Chapra) The 
hon Minister says that both the All 
India Unions

Shri Jagjivan Ram: I have not 
yielded. What is this*
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Mr. Speaker: The hon Minister says 
te will come to It and explain. Hon 
Members will wait and see There are 
Demand* for Grants also

Shrl Nath Pal: We try to keep the 
;ngines on the track, Sir

Shri Jagjivan Bam: My hon friend 
Shri Hem Barua has put the question 
why we have recognised one Union 
md not the other I have done noth
ing When I took over the position 
was that one union was recognised 
and the other was not m existence

Shri Hem Barua* Are you just try
ing to shelve the matters and shelve 
the responsibility?

Shri Jagjivan Ram: I am explain
ing the position the historical facts as 
they stand because the hon friend 
put the question to me as to why one 
is recognised and the olher is not I 
am telling him that when I took over 
one was recognised and the other was 
not n existence You will mark this 
position After the unity agreement 
when Jayaprakash)i took the move in 
the matter, only one federation 1 e the 
National Federation of Indian Rail- 
waymen remained and the All India 
Railwaymen’s Federation ceased to 
exist The dispute of the two factions 
which was referi od to as the Madras 
Group and the Bezwada Group was 
not that of the All India RailwBy- 
men’s Federation They were two 
groups of the National Federation of 
the Indian Railwaymen One was the 
Vasavada group and the other Guru- 
swamy group At that time there was 
no AIRF When these two factions 
of the NFI R could not combine to
gether the unity move or the compro
mise formula between the two failed, 
then the Guruswamy group revived 
the AIRF in 1957 A strike threat 
was given and something like that 
was done I have tried in my humble 
way to see whether unity can be 
effected between the two At one 
stage I thought it was very near sue- 
cess I must admit that for the time 
being I have failed in achieving this 
unity But I anj not pessimistic I 
369 LSD—5

am still hopeful when everybody 
says and declares that in the in
terest of the railwayman unity is 
essential Whether it is those who 
owe their allegiance to the AIRF or it 
is those who owe their allegiance to 
the NFIR, both of them declare that 
unity is essential in the interest of the 
railwaymen Therefore, I feel en
couraged and optimistic In this House 
also everyone feels that unity is neces
sary I am encouraged that given 
the will from all directions, it is not 
impossible to achicve unity among 
the Indian Railwaymen When the 
unity formula was given and when 
the question of arbitrator and observer 
was raised, there was one commit
ment on my part A channel of re
presentation was demanded by the 
AIRF, and I had suggested at the 
time of the unity agreement itself a 
provision for a channel of representa
tion I was committed to this that 
m case this channel of representation 
failed, I would provide a channel of 
representation to the AIRF so that it 
may approach the Railway Board and 
the Railway Ministry I have done 
that

Shri Nath Pai* Sir, may I point this 
out? He was modest enough to claim 
that the failure of the unity talks was 
due to him But this is what the 
arbitrator whom he had appointed has 
said it is the intransigent and per
sistent refusal of the INTUC that stood 
m the way of bringing about unity to 
which you have been paying such a 
line tribute This is the sentence m 
the arbitration report The NFRI 
cannot legally take the stand which 
it has taken These are the words, 
not of a representative of the AIRF 
but of the arbitrator whom you ap
pointed and whom both sides had 
agreed to

Shri Jagjivan Ram: But what are 
you jsugjugvat7 I am not apportion
ing the blame

Shri Asoka* Mehta: If you will per
mit me, I want to say this So long 
as one union or one federation is as
sured of recognition and support from 
the administration, it can behave in a 
manner in which a responsible body
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[Shri Asoka Mehta] 
should not behave. It is necessary for 
the Minister to make it clear that if 
even before an arbitrator a federa
tion is not willing to function as it is 
expected to function, it cannot take its 
recognition for granted. I am not 
suggesting to take away anybody’s 
recognition but recognition is not 
something which is somebody’s birth
right so that somebody can misbehave 
and still continue to have that recog
nition. Unless that contingent threat 
is there, this problem is not going to 
be solved.

Shri Jagjivan Ram: I agree that it 
is not anybody’s birth right to have 
recognition. I am givmg the histo
rical facts and I am not at present 
blaming this federation or that. _ It 
will not be fair or correct to say that 
I have no opinion about one federa
tion or the other, but I do not want 
to say that at this stage because cer
tain schemes that I have in view may 
bejgjgjjjjiicei by that I was saying 
that I have provided virtual recogni
tion to the AIRF Recognition to the 
unions on the railways is granted 
by the General Managers. They can 
correspond, approach and discuss with 
the General Managers. Recognition 
to the All India federation is ac
corded by this Government or by the 
Railway Ministry and then they are 
free to approach the Railway Board 
or the Government and discuss and 
correspond with them. The AIRF has 
received virtual recognition though 
not formal recognition. They are free 
to correspond with the Railway Board 
and the Minister and they do receive 
replies from us. Not only that. They 
meet the Railway Board regularly 
and they write and represent and they 
receive replies. The question is when 
the formal recognition should come, 
and I will request the House to leave 
that to me for some time I have cer
tain schemes, and if I succeed, that 
will be better for the rallwaymen 
and for the trade union. I do not 
want to discriminate between any 
unions, and by the action I have taken 
during the last two years it should i

be clear that political consideration* 
do not weigh with me in my dealings 
with the unions of the railwayman.

Shri Nath Pal: Not very often and 
not very heavily.

Shri Jagjivan Sam: I say it does 
not at all weigh with me.

Shri S. M. Banerjee (Kanpur); 
There is only one union in the Chit- 
taranjan Loco Works. There is no- 
parallel union. May I know the 
reason why that union is not being 
recognised?

Shri Jagjivan Bam: So you must
remember that if there is only one 
union and no other, it is not a ques
tion of discrimination as you are also 
aware, that m Perambuj, also there is 
one union One union belongs to one 
federation and the other to another 
federation. Both of them have not 
been recognised. If I had recognised 
one union and not the other, you could 
blame mu of discrimination As I was 
saying, there has been no discrimina
tion I am considering the question 
of Chittaranjan and Perambur and a 
decision may be taken in <jhip course

Shri Rajendra Singh: What about 
the Dhakshina Railwaymcn’s Union?

Shri Jagjivan Ram: I think if my 
hon friend will try to deal with the 
union with which he has connection, 
it will be better for him.

Shri Braj Baj Singh (Firozabad): 
He has got into the All India Union.

Shri Jagjivan Bam: I will advise 
hiirj in  ronri jha hie+rtry of the deve
lopments that have takenTJlUCe f6gafH- "  

*Tni? the Tfadt?'Unions on the Southern
R a ilw n y .

Sir, I have dealt briefly with the 
question of retrenchment. There is 
no intention at all, as I have said,—!  
want to reiterate it—to retrench any 
railway employee but at times mis
apprehensions are created among the 
staff. I will see that not one singly
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railway employee is retrenched due to 
measures of economy. But we have 
taken certain measures Shri Vaj
payee was reading a paragraph from 
one of the letters issued to the Gen
eral Managers of Railways by the 
Railway Board. I do not know how 
he managed to get that letter But 
there also what was indicated was that 
the General Managers should be cau
tious to see that the working expenses 
do not become disproportionately 
higher than what tfit#" Ir&ffli' 'SemancF' 
ed There was nothing wrong in that 
And, that letter produced its results 
The trend was arrested In certain 
railways which were showing a trerd 
of running into deficit, that trend was 
arrested

Therefore, what I am saying is, 
even though we have issued instruc
tions that the posts which have re
mained unfilled for a few months and 
which are not neccssary should not 
be filled, even though we are taking 
all those steps I may assure the 
House that there is no intention to 
retrench any single railway employee -  
uf course, somebody pleadecTtKe cause 
of casual workers At present more 
than 21 lakhs casual workers ere 
working under the Railways on various 
projects and various other activities 
It will not be possible, even if we have 
the intention and the will to do it, to 
absorb 2J lakhs of people on the 
Railways But m the Central Gov
ernment we have got this procedure, 
that whenever any project comes to 
an end we do circulate the names of 
retenched employees to various em
ploying ministries or new projects 
that are likely to be started request
ing them to ĵi£sfl£b-as many of the 
retrenched people as possible Beyond 
that, it is not possible to absorb all 
the casual workers who may on some 
occasion or the other be called upon 
to work on the Railways temporarily

Shn Gopalan raised the question of 
4 fee C odeofDjap<nHn» - One should 
noT tfiat there is a difference
between the private industry and the 
Railways On the Railways we have 
many things established which do not 
ouat In the private industry We^

have channels of representation, chan
nels of appeal, first appeal, second 
appeal, and then the employees may 
approach the Minister or even the 
President All these facilities do not 
exist in the private industry So 
the Code of Discipline was drawn u 
specially for the private industry We 
have, no doubt, extended the scope of 
that Code of Discipline to companies 
and corporations run by the Central 
Government, but the application of 
that Code of Discipline to departments 
directly run by the Government Itself 
has not been finalised—perhaps, the 
Labour Minister is considering that 
question

But I may bring another aspect to 
the notice of those interested m the 
trade unions on the Railways, that 
when this Code of Discipline was 
drawn up and discussed the Railway 
labour was not a party to it That 
aspect one should not forget Though 
the Railway Ministry as an employing 
Ministry was consulted, there was no 
occasion for the Railway employees 
to consider that Code of Discipline, 
because they were not invited to the 
tripartite Labour Conference where 
this Code of Discipline was drawn up 
and discussed Therefore, at some 
stage it will be necessary for the 
Railway labour themselves to consider 
it whether it will be in any way 
advantageous to them over the exist
ing provisions that they have got for 
the various matters dealt with by the 
Code of Discipline

Shri S M Banerjee* Recently the 
Labour Minister called a conference 
of the public sector undertakings May 
I know whether the Railways were 
also invited to that conference, if so, 
what was the reason why the Railways 
did not participate there when they 
want to participate m the other con
ference’

Shri Jagjlvan Ram: So far as the 
official side is concerned we were in
vited and we did participate But, 
as I have said, so far as the compan
ies and corporations of the Govern
ment are concerned the Code of Dis
cipline was made applicable to them. 
3o far as the undertakings which arj.
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[Shxi Jagjivan Bam.] 
run departmentally are concerned, the 
Government rules and regulations and 
terms and conditions of service are all 
applicable to them. There is a differ
ence between the two. All the terms 
and conditions of service of a Govern' 
ment employee are not applicable to 
those people who are employed in 
companies and corporations, whereas 
they are applicable to the people em. 
ployed m undertakings run depart- 
m on tally by Government. That is why 
this Code of Discipline has been made 
applicable to companies and corpora
tions run by the Government. Whe
ther it should be made applicable or
-YKSS. <|K> T J S I i t K S J S f t -

mentally by the Government is still 
under consideration.

13.27 hrs.
[M r . D e p u t y -S peakeh  in  the C h a ir ]

Then, a question was raised last 
year and I had given an undertaking 
that the cases of employees suspend
ed under the national security rules 
will be examined by me. Nearly 52 
cases were pending and pending since 
long years—sincc 1948, 1949 and 1950.
I have personally gone into all those 
cases I think Shnmati Parvathi 
Krishnan was interested m that As 
I said, there were 52 cases and all 
those cases have been final sed Out 
of these 52 cases, 27 employees have 
been reinstated as a result of the 
examination in which I personally 
went into the matter

Rhrlmati Parvatbi Krishnan (Coim. 
batore): How many of them were 
served notices under rule 148?

Shri Jagjlvan Bam: These 27 are
not going to be affected on that ac
count, but employees have been 
(jtyschgrged. When after examination 
it was found that it is not possible to 
reinstate them they had to be dis
charged, and they were discharged 
under rule 148.

Shri Tangamani (Madurai): What 
happened was, there was an order for 
their reinstatement, and ten days after 
that order another order under rule^ 
148 was served on them.

Shri T. B. Vlttal Rao (Khammam): 
Before they could resume their duties 
they were sacked.

Shri Jagjlvan Bam: That is what t 
am telling you very frankly, that after 
examination it was found that it was 
not possible to reinstate 22 people. 
Now, whether to dismiss them or to 
terminate their services was the ques* 
tion. I personally felt that it will be 
advantageous to them if their service* 
are terminated under rule 148.

Shri S. M. Banerjee: What is the 
difference?

Shri Jagjivan Ram: If you will exa
mine it you will yourself find that 
there is a lot of difference between 
Hiô jgiiai and termination. Shri 
Banerjee who TS’MfflSStF'a trade union 
leader knows the difference between 
termination and dismissal

Shri S. M. Banerjee: I know it I 
was mlyself dismissed

Shri Jagjivan Ram: I personally felt 
that termination will be more advan
tageous to them than dismissal

Shri Braj Raj Singh: Fof him dis
missal has been advantageous, because 
he is here.

Mr. Deputy -Speaker: Order, order 
This may be an exception, not a rule

Shri Jagjivan Bam: Recourse baa 
been taken to rule 148, and the servi
ces of some people were terminated. 
I also agree that in such cases re
course should not have been taken 
to rule 148. But, as I have ex
plained, I was myself responsible for 
recourse having been taken to rule 148 
in these cases so that they may have 
this benefit of termination of service* 
and not dismissal from service. But 
I have told the trade union leaden 
themselves that whenever action will 
be taken under rule 148  ̂they will 
go either to the WBS’ S n o  me, and 
“I will tell you the reason for taking 
this action." In a few case* I have 
informed them and they had beanj
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good after the reason was ex.
jfeiaed to them, to agree to the dea- 
■to*> I offered to them that “if you 
feel that some injustice has been done 
on this scfififc and after satisfying 
yourself, l iybu  will come and ask 
me, I am always prepared to review 
their cases”. But we are taking action 
in regard to corruption cases, accidents 
and cases of grave indiscipline involv
ing violence I do not want to keep 
it a secret We art taking action, but 
that number will be very small I 
offered to Shri Peter Alvares that 
“whenever you feel, and have per
sonally satisfied yourself that the 
official against whom ection has been 
taken is not corrupt, I am always pre
pared to review the case"

Shri Nath Pai: Have you read the 
judgment m this connection" Spiteful 
action was taken and people 
removed from then jobs, Shri Baner- 
jee and another, for instance,—Ayur
veda Katna, I Class, Burdwan Peo
ple were removed, and there have 
been spiteful cases of removal Gene
rally, what you said is the pattern, 
but these instances should be brought 
to your notice

Shri Jagjivan Ram: 1 have been 
that I may, at this stage, refer to 
another point Quite a number of 
questions have been raised by hon 
Members regarding timings of trams, 
missing of connections, opening of 
certain train halts, flag stations, pro
viding certain amenities at stations, 
etc It will not be possible for me— 
though I have got the necessary brief 
—to go into all these details What 
I am proposing to do is this I have 
already written to the Minister of 
Parliamentary Affairs about it The 
idea is, the Members of Parliament, 
coming under the jurisdiction of a 
particular zonal railway will meet to
gether informally with me and I will 
invite the General Manager of the 
zonal railway concerned At that 
meeting not only these things to which 
the questions related but other things 
also concerning the zone and the near
by areas may be considered, so that 
the tune of the House may not be taken

UP by most of those items which are 
here

8<taie Hon. Members: That should 
be Circulated to the hon Members.

Mr. Deputy-Spesker: There has been 
*noUgh circulation now at least

8^ri Jagjivan Ram: So, I think that 
will avoid much of the time taken for 
ducussing those matters of local im
portance in the House We can deal 
wlth those matters when we meet at 
the informal gathering My idea is to 
have at least one such meeting 
every year with the Members 
°f Parliament and the General 
Ma^ager concerned It may be 
*̂ nr h&tf ea haur—ac three haunr. 
My idea is, if the meeting con
tinue may continue for three days 
evejj

tf* CTW
ft  fr ar*T *rs*r 1 

Ŝ irl Jagjivan Ram: If it is neces
sary ̂ we can have it once in six 
mohths That possibility cannot be 
ruled out

Now, I come to the point raised by 
Shtt Awasthi He mentioned a firm 
m kanpur and he has reminded me 
about it I will give him the details. 
The>re are two firms there—Messrs 
Singh Engineering Works, (Private) 
Lt«T an<j Messrs J and K Industries, 
Kanpur,—who were recommended by 
the Railway Equipment Committee for 
pla(.mg 0f educational orders on them 
f°r the manufacture and supply of 
wagons Educational orders dated 
30tlj January, 1957 and 10th July, 1957 
resbcctively were placed with them 
f°r 250 broad-gauge wagons at a price 
°* Rs 11,539 per wagon The total 
value of each of these orders was

28 84,750 The terms of payment 
ar® payment of 90 per cent of tne 
^ m g  price for each wagon will be 
made on the authority of certificates 
issued by the Deputy Director of Ins- 
P°{'tion, DGS & D Kanpur Payment 
°f the oalance of 10 per cent 

the billing pi ice will be 
mWe on certification by the 
c01isignee when the wagons have
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[Shri Jagjivan Ram] 
been received in eomDlcte con
dition and good working order. 
The firm has already furnished 
a bank guarantee from a recognised 
tank lor ten per cent c4 the vaVue of 
the contract valid for twelve months 
from the date of placing the wagon 
in service to cover the guarantee, and 
>0 on Now, I will not go into the 
details, but as I said, these are edu
cational orders. We wanted to create 
an additional manufacturing capacity 
in the country, and so orders were 
placed with 10 or 11 firms. Some 
have made progress and some have 
not shown nuicti interest in. the 
matter.

Start S. M. Banerjee: My informa
tion is only this. Previously these 
orders were practically being placed 
with the ordnance factory at Kanpur. 
Suddenly, these were shifted to the 
private section as in Singh Engineer
ing Co., which was given this order 
in the present case. I want to know 
whether they have completed any
thing, and how and why the contract 
has been renewed

Shri Jagjivan Ram: I will explain 
This is an educational order, and 
any capacity that exists m the coun
try, whether in the public sector or 
in the private sector, is being fully 
utilized It was only with a view 
to create additional capacity that 
educational orders were placed

Shri S. M. Banerjee: Why not it
bei with the ordnance factory in 
Kanpur7

Shri Jagjivan Bam: I say that what
ever capacity exists in the country is 
utilized. If there was enough capa
city in the country there was no 
necessity for creating additional 
capacity But the position is this 
No payment has been made and no 
payment is going to be made.

Star! Jagdish Awasfhl: I want to 
know whether any wagon has been 
"ompleteri or not.

Shri Jagjivan Bam: This is an edu
cational order. Not much progress 
has been made.

Shri Jatdtah Awssthi: 'the contract 
has been renewed. Why? I want to 
know the reasons for that.

Shri Jagjivan Bam: My friend is
not listening to me. I am saying that 
not much progress has been made by 
Singh Engineering Company and not 
much interest has been shown by 
J K. Industries. The position is this. 
As I said, it is an educational order, 
and additional capacity has to be 

Vn cwssrtxv. K. Yss&»- 
tion of time has not been placed. 
There were a few other Arms also. 
I have not got the information with 
me now, but I remember there were 
a few other firms in Bombay, Cal
cutta and m Delhi also, with whom 
orders were placed. But they have 
not shown much interest in it. So, 
no money has been paid; no advance 
is going to be paid But if they 
were so interested and if they do 
the work, the condition that I have 
already referred to will be applied 
to them

Shri Braj Raj Singh: I api told that 
the Uttar Pradesh Government has 
advanced a loan of Rs 50 lakhs, with 
the concurrence of the Railway Min
ister, to Singh Engineering Co Ltd. 
I want to know whether it is a fact.

Shri Jagjivan Ram: I ajn not aware 
of it

Start Jagdish Awasthi: A 'oan was 
advanced by the Uttar Pradesh Gov
ernment

Mr. Deputy -Speaker: When the hon. 
Minister says that he does not know, 
what is the use of asking the ques
tion again? The hon Member may 
resume his seat

Shri Jagjivan Ram: I have said I 
have no information about the loan 
the Uttar Pradesh Government 
laid to have provided for them.
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Now, it has become a tendency in 
certain sections to raise matters 
unjustifiably and even with the in
tention of vilifying persons in autho
rity. For instance, it was said that 
Allahabad station was being construct
ed because the Prime Minister and the 
then Railway Minister hailed from that 
State.

Mr. Deputy-Speaker: It was said
that at that time, when the decision 
was taken, the Railway Minister also 
belonged to that Statf

Shri Jagjivan Ram: I think these |l 
remarks should not be made Again, li 
it was said that because I come from H 
Bihar, most of the contracts in UP j\ 
are being given to the people from ' 
Bihar, that lowest tenders from UP 
are not accepted and higher tenders 
from Bihar are accepted

Shri Frank Anthony: We are all
human

Shri Jagjivan Bam: To say such
things is uncharitable and unfair If 
any hon. Member has got some ins
tance where the lowest tender of 
any particular person was not accep
ted and a higher tender was accepted 
O n n r n v m n ia l  f n n c i^ r a f in j| | j t  would 
be Tietler if those instances are 
brought to you or to me so that I 
may look into them

Mr Deputy-Speaker: The hon.
Minister was not here I took objec
tion to those remarks I had warned 
the hon Member that such an atti
tude was not correct, unless he had 
found it out and verified that any 
such thing existed But he assured 
me that he had proofs about it and 
he could substantiate it Twice I had 
warned him, but he insisted and per
sisted in his attitude So, I hope the 
hon Member has got proof; he must 
bring it to me sometime at least.

An Hon. Member: He is not here

Mr. Deputy-Speaker: I hope his
colleagues would give that informa
tion

Shri BrmJ Raj Singh: We wera
assured that he has got proof.

Shri Jagjivan Ram: In a huge orga
nisation like this, questions have 
been raised about the creation of new 
zones, setting up of Railway Public 
Service Commissions, etc The rail
ways are playing their own part for 
the integration of the country and 
zones”Kav? Bfeen creaTecTon "an opera
tional basis There is a demand for 
a zone for Andhra because it is ser
ved by three Railways There are 
only one or two States which 
are served by one railway; 
most of the States are serv
ed by more than one rail
way Andhra is served by three 
railways, but my State, Bihar, is 

| served by four railways—North -
| East Frontier Railway, North-East

ern Railway, South-Eastern Railway 
and the Eastern Railway. So, it is 
not possible to create zones on consi
derations of State, it will be absurd 
to create zones State-wise 

Similarly, there are demands that 
in every State, there should be a 
Railway Service Commission It will 
not be possible Then, so long as our 
Constitution stands as it is, it will 
not be possible to restrict recruit- 
ment to a particular zone or. ciivTsTon 

**ffSm 'a parUcQTar-State'onCt There 
are grievances from many people that 
their State is not adequately repre
sented m the railway service; the rep
resentation is not commensurate with 
the population or the length of the 
railway m that State Mr Dasappa 
is prompting me that Bihar is one of 
them, yes, of course it is But because 
I happen to be Railway Minister, 1 
cannot suggest that more recruitment 
should be made from Bihar.

Similarly, there are thousands and 
thousands of contracts for vending, 
catering, tea stalls etc They also 
cannot be restricted to the resident 
of a particular State The only thing 
which has to be seen is whether by 
giving the contract to a particular 
person there jp any loss to the rail
ways and whether it has been give* 
on the usual terms and conditions.
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Blurt Binppa (Bangalore): Language 
it a factor which has got to be given 
same consideration Otherwise* peo
ple have to suffer When, I ask a 
question, the officials do not know how 
to answer

Mr. Depvty-Bpeaker: I thought
there was no question ot language in 
regard to Bihar and UP

Start Jagjivan Bam: 1 am speaking
generally lor all the States I was 
saying that whether it is a fruit stall 
or tea stall, etc, it cannot be restrict
ed to the residents of a particular 
State The only thing to be seen is 
whether undue favour has been shown 
to anybody which may lead to a loss 
to the railways As I have said, 
there are thousands and thousands of 
tenders invited and it is not possible 
for anybody to know all the details 
If anything comes to my notice that 
in a particular case where tenders 
were invited, the lowest tender was 
not accepted and a higher tender 
was accepted, I will certamly look 
into that matter But there are 
occasions when the lowest tender is 
not accepted and a higher tender is 
accepted, we will have to examine 
that

Shri Rajendra Singh: Those are 
cases in which my friends are inter
ested

Shri Jagjivan Ram I have covered 
most of the points I will say a few 
words about the recruitment of 
scheduled castes and scheduled tribes 
and Anglo-Indians Unfortunately, 
the recruitment of scheduled castes, 
scheduled tribes and Anglo-Indians 
has not been commensurate with the 
quota fixed for these communities 
Not only in superior classes of posts 
where there is paucity of qualified 
candidates, but even in Class III and 
Class IV staff, I was surprised to find 
that tht> recruitment has not been up 
to the quota fixed for them So, cer
tain steps have been taken So far as 
Class III staff are concerned, In case 
the Railway Service Commission fails 
to recruit the required number

Scheduled castes. Scheduled tribes and 
Anglo-Indians, I have authorised the 
General Managers to fill up the 
vacancies by candidates belonging to 
these communities Similarly, for 
Class IV staff, the Divisional Superin
tendents have been authorised. I was 
surprised to find that the recruitment 
of Anglo-Indians also has not been 
commensurate with the fixed quota. 
So, I requested my friend, Shri Frank 
Anthony, to supply a list of qualified 
candidates to me He has forwarded 
a list of nearly 200 names of Anglo- 
Indians who are matriculates I am 
circulating that to the General Mana
gers, so that the vacancies reserved 
for the Anglo-Indians may be filled 
up by the Anglo-Indians themselves.

Pandit D. N. Tiwary (Kesaria): 
Anglo-Indians are not a backward 
community, they are very forward 
in education Why don’t they take 
their chance in competitive examina
tions?

Shri Jagjivan Bam: My hon friend 
forgets that there is a constitutional 
guarantee that there should be five 
per cent reservation for Anglo-Indians 
and that it shall be progressively re
duced I am trying to fulfil that 
constitutional obligation ^

Shri Rajendra Singh: There is a 
provision that a certain quota would 
be reserved for Scheduled castes and 
scheduled tribes in the matter of ap
pointment I want to know whether 
even in regard to certain contracts 
for vending, etc, there is a proposal 
to give something to the scheduled 
castes, scheduled tribes and backward 
classes

Mr Deputy-Speaker: There is no 
guarantee for vending contracts

Shri Jagjivan Ram I may inform 
the House that the Board has issued 
instructions, not fixing the quotas, 
but from another angle, that is to say, 
for example, a number of watermen 
from among the Scheduled castes may 
be appointed So, it is dealt with 
from the social and psychological
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angle, sot frmfe Am employment angle 
«nly. Also, it hat W  suggested 
that in the tea stalls and catering 
establishment* certain places may be 
offered to the members of the Sche
duled Castes and also to the Muslima 
so that it will have some social and 
psychological effect on the society 
and fulfil the obligation which has 
been provided in the Constitution. A 
circular to that effect has already 
been issued.

Shri lajendra Singh: Why not
have a specific margin?

Shri Jagjivan Bam: But it does not 
mean that every circular is imme
diately implemented It takes time

Then, if there is accommodation 
and there are seats, our schools are 
open to outsiders and they are not 
precluded from taking advantage of 
the railway schools As a matter of 
fact, in many schools up to 10 per 
cent outsiders are taking advantage 
of them

I think I have covered most of the 
points raised by the hon Members

Shri K. N Pandey (Hata) The hon 
Minister referred to the efforts for 
bringing unity between the two 
federations and said that those efforts 
have failed Is it not a fact that it 
is due to the ideological differences 
between the two7 And so long as 
one federation is wedded to politics, 
there cannot be any unity even if 
you try in future

Shri Jagjivan Ram: As I said, I 
am not here to apportion blame 
between the two federations I have 
scrupulously avoided saying anything 
in this connection to show which of 
the two federations was responsible 
for the failure, because, as I said, I 
am still an optimist

Shri K. N Pandey: Because the 
INTUC has been deliberately avoided, 
that is why I have put a question 
Was it the INTUC or the other fede
ration which was responsible tar 
this?

Shri Jagjtvm Bam: I am not pre
pared to answer that question.

Mr Depnty-Speaker: If he has
deliberately avoided, would he answer 
it now?

Shri Jagjivan Bam: I have in tha 
end to give another cheering news 
to the House

Shri Rajendra Singh: May X
know

Mr. Depnty-Speaker: Let the cheer
ing news be out first

Shri Jagjivan Bam: I referred to 
certain new lines to be constructed 
m the Third Plan for which advance 
action will be taken during the Second 
Plan period 1 mentioned the lines 
already approved m this regard and 
some other lines under active consi
deration I should like to inform 
the House that a decision has since 
been reached regarding the two lines 
under consideration The Pathar- 
kandi-Dharamkand line will connect 
Tripura with the rest of the country

Shri T B Vittal Bao: How many
miles’

Shri Jagjivan Bam: Another line 
is from Diva—this is a very impor
tant line—from Diva to Uran ma
Panvel This line will help the
economic growth of this under-deve
loped section and tend to decentralise 
industrial growth from the congested 
area around Bombay

The Koyna Project grids in this
ar̂ a will be available to provide the
requisite electric power for industries

The proposal for construction of 
the Hassan-Managalore line is still 
under consideration and when the 
final decision has been reached, I 
shall inform the House I may inform 
my ft lends, Shri Dasappa and others, 
that I am very actively pursuing it 
I am still hoping that I may be in a 
position to announce that line also 
during the course of this session of 
the House
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Shri Tanpunanl: What about the 
Tinnevelli-Nagercoil line?

Shri Ram Krishan Gupta (Mahen- 
•dergarh): What about Chandigarh- 
Ludhiana line?

Shri Jagjivan Ram: Budgetary pro* 
vision has not been made in 1959-60 
budget, as these lines were under 
-consideration at the time of presenta
tion of the budget. 1 shall, therefore, 
come up to the House with supple
mentary demands during the current 
session, to cover the anticipated ex
penditure in 1959-60 on the addi
tional new lines that are approved 
for construction.

Shri D. C. Sharma: You should give 
a line for each State.

Shri Snbbiah Ambalam (Ramana- 
thapuram): What about the restora
tion of dismantled lines?

Shri Jagjivan Bam: There have 
been demands from so many areas. 
So I just out of curiosity asked my 
department to have a calculation 
made and I found all the demands 
made in this House put together 
amount to about 1,000 miles.

Shri C D. Pande (Naim Tal). That 
is a very moderate and modest de
mand.

Shri Jagjivan Bam: That is 1,000
miles. But if we tajce the demands 
of the State Governments also, it will 
come to something like 3,000 miles

Mr. Deputy-Speaker: Are the de
mands of the State Governments 
different from those made in this 
House?

Shri Jagjivan Bam: Yes, if they
are taken into account, it will be 
more.

*rfar « *  .mraq

fiw 1

Shri Jagjhraa Bam: Personally X
/eel that in every area we should try 
to give some new line, especially In 
the undeveloped areas. I will take 
UP this question with the Planning 
Commission for the Third Five Year 
I>lan.

Shri Panigrahl (Puri): May I know 
whether these two lines which the 
hon. Minister mentioned are going to 
ye taken up during the Third Plan?

Mr. Deputy-Speaker: He is going to 
come for supplementary demands thia 
year. That is what he said.

Shri Jagjivan Bam: I think I have 
covered all the points. I  will again 
express my thankfulness to the House 
for all the cheering words that they 
pave said about the railwaymen. A 
V̂ ord of appreciation from the rep
resentatives of the people will en
tourage the railwaymen very greatly. 
With all the lapses and weaknesses 
that we may have on the railways, 
r̂e have, to the best of our capacity 

£nd ability, contributed our mite 
towards the development of the 
Rational economy. Here I may say 
that there are more than one million 
failwaymen working in difficult con
ditions in cities and isolated rural 
$reas, who deserve a word \>f appre
ciation from this House. I am again 
(hankful for all the kind words that 
pave been said by the hon Members 
^bout railwaymen.

I will take this opportunity again 
to express my own thanks to the rail- 
ivaymen but for whose devoted ser
vice it would not have been possible 
for me to show the performance that 
the railways have been in a position 
to do, and I am sure the House will 
join me in conveying our thanks to 
fnore tfian a million of our railway- 
jnen. '

H hrs.

Shri Bajendrm Singh rose—

Mr. Deputy-Speaker: Now it should 
pe my part to stand up and not Ida.
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Shri Rajendra Singh: Just one 
minute In the course of my speech 
I invited the attention of the hon. 
Minister to the grievance of the rail
way workers that the permanent 
negotiating machinery which is there 
to bring about closer contacts with 
railway management and railway 
officers . (Interruption)

Mr. Deputy-Speaker: Order, order 
He must have concluded if they had 
remained silent

Shri Rajendra Singh: . »
virtually extinct today It is not 
working This is just on what I 
wanted to be enlightened by the 
hon Railway Minister The hon 
Minister has not been kind enough 
to refer to that part of my speech

Mr Deputy-Speaker: There will be 
other opportunities Still there are 
twelve hours ahead

Shri Rajendra Singh: I shall not 
be allowed to speak

Mr Deputy-Speaker. Now, the
discussion is over

14-01 hrs

•DEMANDS FOR GRANTS— 
RAILWAYS, 1959-60

Mr Deputy-Speaker. Now we shall
take up the Demands for Grants 
relating to the Railways

Before I proceed further, I have to 
announce that a large number of cut 
motions have been received. In 
accordance with the usual practice, 
hon Members may send slips to the 
Table within fifteen minutes, indi
cating the numbers of their cut mo
tions which they desire to move I 
shall treat them as having been 
moved, if the hon Members in whose 
names the cut motions stand are 
present in the House and the cut 
motions are otherwise in order.

One other question has to be decided 
by the House, namely, the splitting 
up of the 12 hours allotted for the 
discussion of the Demands for Granta 
between the various Demands From 
the Ust before me, I find that the 
largest number of cut motions is to 
Demand No 1 I would suggest, if the 
House is agreeable, that out of the
12 hours, we may devote 7 hours to 
Demand No 1 and 5 hours for the 
other 19 Demands as was done last 
year Is the House agreeable to this?

Some Hon. Members: Yes

Shri C D. Pande (Naim Tal) Eight 
and 4 hours respectively will do

Mr Deputy-Speaker: The House it 
agreeable to 7 and 5 hours respecti
vely Now, we might proceed

D e m a n d  No. 1—R a il w a y  B o a r s  

Mr Deputy-Speaker* Motion moved*

“That a sum not exceeding 
Rs 86 54,000 be granted to the 
President to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1960, in 
respect of *Railway Board'”

D e m a n d  No 2—M i s c e l l a n e o u s  E x 
p e n d i t u r e

Mr Deputy-Speaker: Motion moved.
“That a sum not exceeding 

Rs 1,78,45,000 be granted to the 
President to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, I960, in 
respect of ‘Miscellaneous Expen
diture’ ”

D e m a n d  No 3—P a y m e n t s  to  W orked  
L in e s  an d  O thers

Mr Deputy-Speaker: Motion moved:
“That a sum not exceeding 

Rs 19,77,000 be granted to the

‘ Moved w*th the recommendation of the President
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[Mr. Deputy-Speaker]
President to defray the charges 
which wiR come in count of 
payment during the year ending 
the 81st day of March, 1900, in 
respect of ‘Payment* to Worked 
Lines and Others’.”

D em an d  N o . 4— Ordintry W orkxnc 
Expenses— A dm in istratio n

Mr. Deputy-Speaker: Motion moved:
'That a sum not exceeding 

Rs. 35,47,21,000 be granted to the 
President to defray the charges 
which will come m course of 
payment during the year ending 
the 31st clay o\ "March, I'M®, n̂ 
respect of ‘Ordinary Working 
Expenses—Administration’.”

D e m a n d  No. 5— O r d in a r y  W o r k in g  
E x p e n s e s—R e p a ir s  a n d  M a in t e n a n c e

Mr. Deputy-Speaker: Motion moved:
"That a sum not exceeding 

Rs. 1,09,89,34,000 be granted to the 
President to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1960, m 
respect of ‘Ordinary Working 
Expenses—Repairs and Main
tenance’.”

D e m a n d  No. 6— O rd in a r y  W o r k in g  
E x pen ses— O pe r atin g  S t a f f

Mr. Deputy-Speaker: Motion moved’
“That a sum not exceeding 

Rs. 68,27,11,000 be granted to the 
President to defray the charges 
which will come m course of 
payment during the year ending 
the 31st day of March, 1960, in 
respect of ‘Ordinary Working 
Expenses—Operating Staff ”

D e m a n d  N o  7— O rd in a r y  W o r k in g  
E x p e n s e s— O p e r a tio n  (F u e l )

Mr Deputy-Speaker: Motion moved:
“That a bum not exceeding 

Rs 62,44,52,000 be granted to the 
President to defray the charges 
which will come m course of

payment during the year ending 
tpe 31st day of March, I960, in 
respect of 'Ordinary Working 
Expenses—Operation (Fuel)’."

OkM and N o. 8— O rdin ary  Woumtc 
E xpenses— O p era tion  O th er th a n  

S ta fp  an d  F u e l

r Deputy-Speaker: Motion moved:
“That a sum not exceeding 

its. 20,55,79,000 be granted to the 
president to defray the charges 
r̂hich will come in course of 

payment during the year ending 
the 31st day of March, 1960, in 
fesp&fi "&rtannry ’Wvri&ng 
Expenses—Operation other than 
£taf? and Fuel’.”

Ije m a n d  No. 9—O rd in a r y  W o r k in g  
E x pe n s e s— M is c e lla n e o u s  E x p e n s e s

Mr. Deputy-Speaker: Motion moved:
“That a sum’ not exceeding

28,01,12,000 be granted to the 
President to defray the charges 
which will come m course of 
payment during the year ending 
the 31st day of March, 1960, m 
respect of ‘Ordinary Working 
Expenses—Miscellaneous v expen
ses’.”

r e m a n d  No 10— O r d in a r y  W o r k in o  
E xpen ses— L ab ou r  W elfare

Mr Deputy-Speaker: Motion moved:
“That a sumi not exceeding 

Rs. 9,24,35,000 be granted to the 
President to defray the charges 
which will come m course of 
payment during the year ending 
the 31st day of March, 1960, in 
respect of ‘Ordinary Working 
Expenses—Labour Welfare’.”

P e m a n d  No. 11—A ppr o p r ia t io n  t o  
D epr ecia tio n  R eserve F u n d

Mr. Deputy-Speaker: Motion moved:
“That a sum not exceeding 

Rs. 45,00,00,000 be granted to the 
President to defray the charges 
which will come in course of
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payment during the year ending 
the 31st day of March, 1980, in 
respect of 'Appropriation to Dep
reciation Reserve Fund* ”

D e m a n d  No 12—D ividen d  P a y a b l e  
to  G en era l  R even u es

Mr Deputy-Speaker: Motion moved
"That a sum not exceeding 

Rs 54,40,71,000 be granted to the 
President to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1960, in 
respect of ‘Dividend Payable to 
General Revenues’ ”

D e m a n d  N o  13—O p e n  L in e  W o r k s  
(R ev en u e) — L a b o u r  W e lfa re

Mr Deputy-Speaker: Motion moved
“That a sum not exceeding 

Rs 1,31 83 000 be granted to the 
President to defray the charges 
which will comc in course of 
payment during the year ending 
the 31st day of March, 1960, in 
respect of ‘Open Line Works— 
(Revenue)—Labour Welfare’ ”

D e m a n d  N o  14—O p e n  L in e  W o rk s— 
(R ev en u e ) — O ther  t h a n  L abou r 

W elfare

Mr Deputy-Speaker. Motion moved
“That a sum not exceeding 

Rs 13 70,53,000 be granted to the 
President to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, I960, m 
respect of ‘Open Line Works— 
(Revenue)—Other than Labour 
Welfare” ’

D e m a n d  N o  15—C o n s t r u c t i o n  or 
N e w  L in e s — C a p it a l  a n d  D e p r e c ia 

t i o n  R e se rv e  F u n s

Mr Deputy-Speaker: Motion moved:
“That ai sum not exceeding 

Rs 45,09,38,000 be granted to the 
President to defray the charges 
which wilil come in course of 
payment during the year ending 
fite 31st day of March, 1960, in

respect of ‘Construction of New 
Lines—Capital and Depreciation 
Reserve Fund” ’

D e m a n d  No 16—O p e n  L in e  W o r k s—  
A d d it io n s

Mr Deputy-Speaker: Motion moved:

“That a sum not exceeding 
Rs 3,72,30,95,000 be granted to the 
President to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1960, in 
respect of ‘Open Line Works— 
Additions' "

D e m a n d  N o  17—O p e n  L in e  W o r k s— 
R e pla c e m e n t s

Mr Deputy-Speaker Motion moved:
“That a sum not exceeding

Rs 99,49,52,000 be granted to the 
President to defray the charges 
which wilil come in course of 
payment during the year ending 
the 31st day of March, 1960, in
respect of ‘Open Line Works—
Replacements’ ’’

D e m a n d  N o  18—O p e n  L in e  W o r k s— 
D e v e lo pm e n t  F un d

Mr Deputy-Speaker: Motion moved:
“That a sum not exceeding

Rs 31,49,00,000 be granted to the 
President to defray the charges 
which wilil come in course of 
payment dunng the year ending 
the 31st day of March, 1960, in 
respect of ‘Open Line Work*— 
Development Fund'”

D e m a n d  N o  19—M iscella n eo u s
C harges— D e v e lo pm e n t  F u n d

Mr Deputy-Speaker: Motion moved:

"That a sum not exceeding 
Rs 57,95,000 be granted to the 
President to defray the charges 
which wilil come in course of 
payment during the year ending 
the 31st day of March, I960, in 
respect of ‘Miscellaneous Char
ges—Development Fund” '
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DiMANS No. 20—APPROPRIATION TO 
Dxvzlopment Fukd

Mr Deputy-Speaker: Motion moved
“That a sum not exceeding 

Rs 21,18,74,000 be granted to the 
President to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1960, in 
respect of ‘Appropriation to 
Development Fund’ ”
Shri S. M. Banerjee (Kanpur): Mr. 

Deputy-Speaker, Sir, I have listened 
with patience to the speech of the 
hon Minister and 1 really thank him 
Its 'Mwrds wtach ta used tot 
the railwaymen in India I wish to 
confine my speech to my cut motions 
Nos 605 to 610

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): May we
know which cut motions have been 
moved and by whom7

Mr. Deputy-Speaker: I have asked 
hon Members to send slips within 
fifteen minutes indicating the cut 
motions that they wish to move 
Therefore I will be able to know it 
only after that time

An Hon. Member: The hon Minis
ter knows the procedure

Mr. Deputy-Speaker: Demand No 
1 is before the House, seven hours is 
the time for discussion and ten 
minutes will be allowed to every 
speech

Shri C. D. Pande (Naim Tal) Even 
less will do

Shri S. M. Banerjee: Ten Minutes 
will not do for me

Mr. Deputy-Speaker: That also is a 
part of the game

Shri S. M. Banerjee: I shall confine 
my speech to two or three points 
My first point is about this over
crowding business and the amenities to 
third-class passengers I fully realise 
the difficulty of the hon Minister 
and the Ministry in checking over
crowding m trains There axe

'geptdae difficulties which I f very 
well appreciate, but I want to know 
what further amenities are being 
given to third-class passengers. When 
I talk about third-class passengers I 
include tfiose passengers also who 
travel in the sleeping coaches.

1 happen to travel in the Janata 
many times and I know the difficul
ties experienced by those passenger* 
who travel in those sleeping coaches, 
specially those where there are three 
tier sleeping coaches I do not know 
why the hon Minister replied to one 
of my questions that for this parti- 
cuJar line from Delhi to Calcutta 
two tier sleeping berths are not 
available I do not know the advan
tage of these three tier berths be
cause I feel and I am convinced that 
the man who goes on the top, if he 
is a heavy person and unJess some
body helps him, cannot possibly come 
down So, this three tier business is 
a sort of a pigeon-hole The man 
who sits on the lowest berth has to 
sleep by nine o’clock because the 
person on the middle berth will 
stretch his bed and so he cannot pos
sibly sit there All these practical 
difficulties are there and so may I 
request the hon Minister to consider 
whether there can be two tier berths 
in the sleeping coaches of the Janata?

Then 1 come to reservation charges 
We travel in first-class after getting 
our passes and we pay only eight 
annas whether it is two nights or 
thfee nights journey There is no 
extra charge But m the Janata 
if anybody wants to travel m the
sleeping coach he has to pay Rs3 45 
nP I will give you an instance A 
man travelling from Calcutta to Kan
pur reaches Kanpur at 10 30 or 10 45 m 
the night After nine o’clock, because 
it is past nine o’clock, he has to pay 
another sum of Rs 3 45 nP for one 
and a half hours or two hours He 
has to pay about Rs 7, that is, for 
two nights, for travelling from
Howrah to Kanpur I wanted to put
this question and saw the railway 
officials also who told me that they 
capnot possibly help it because Kan
pur comes after nine o’clock and so
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he hai to pay for another night I 
cannot understand it. People cannot 
get down at Bindki Road because they 
do not want to pay. These things 
should be taken note of.

Then there are certain difficulties 
which the third-class passengers face. 
For instance, overcrowding is there. 
Then there is not even regular water 
supply. People have to get down at 
stations to get water. The railway 
officials say that the watering station 
is far away and after the watering 
station comes water will be supplied. 
The third-class bogeys which can 
accommodate only 32 or 40 passen
gers are actually carrying about 70 
or 80 passengers because of over
crowding So, there should be ade
quate arrangements for supply of 
water. I would also suggest that if 
a shower can be provided in a third- 
class compartment, people can also 
take their bath. This is an ordinary 
thing which can bp provided without 
any extra expenditure, or if there is 
any expenditure the expenditure will 
be so little that the Railway Ministry 
or the Board will not feel for it.

Then the hon. /Minister has said 
about the recognition of trade unions. 
I fully appreciate the way in which 
the workers and the officers in Chitta
ranjan work Our production has 
gone up and I am extremely happy 
that this is really a good chapter. 
We see that the Chittaranjan loco
motive works are the best locomotive 
works of the world. I take pride 
when I read the speech of the hon. 
Minister as to how our production 
has gone up m Chittaranjan. But 
about the trade union functions of 
that particular place, though the hon. 
Minister has assured us that he is 
already considering this matter, I 
want to know as to what is the 
secrecy there and why trade union 
activities are not allowed in that 
particular area. I know, there are 
defence establishments in the country. 
There are explosive factories where 
there is absolute secrecy about pro

duction, but even in those establish
ments there are registered unions 
and those unions have been recog* 
nised. So, I want to know as to what 
is there that this particular union in 
Chittaranjan, which is the only union 
there, is not granted recognition.

Then my next point is about having 
a small station in Kanpur. The hon. 
Minister visited that place and I 
really thank him for that. He saw 
that particular site. I explained to 
him and the local MLAs of that place 
also explained to him how Kanpur 
has expanded within these six or 
seven years. So, we want to have 
one station. I cannot understand 
how Agra can have four of five sta
tions and in Kanpur there is only 
one station. So, I would request the 
hon. Minister, who did not promise 
before the people but dd  say that 
he will consider this particular 
matter when he goes back to Delhi, 
to look into it.

Mr. Deputy-Speaker: The Agra
Members say that there ought to be 
one there.

Shri S. M. Banerjee: One should 
be shifted to Kanpur. I hope the 
hon Minister will throw some light 
on this particular problem of Kanpur 
which is agitating the minds of 
many.

About the bridge, the hon. Minis
ter suggested that they cannot possi
bly construct this bridge Some 
amount is being allocated out of the 
passenger fares which goes to the 
State Government. We did apply to 
the State Government for having 
this bridge. If the hon. Minister 
takes some interest in it and he also 
approaches the State Government, I 
hope this bridge in Kanpur near 
Govmdnagar will definitely come into* 
existence.

The last point which I wish to place 
before the hon. Minister is the re
cognition of unions. All unions must 
be recognised. This is better. An- 
unrecognised union can take any 
decision. If there is recognition, the-
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decision will be well thought of They 
will not be able to take any decision 
'Which may be termed as wrong by 
the hon Minister

Two or three minutes of my time 
were taken away, Sir, I shall finish 
in one minute About dismissals or 
discharges, I would request the hon 
Minister to appoint a Commission or 
a Committee consisting of two or 
three Members to go through every 
case where workers have been dis
missed under Rule 148 or on any 
other charges If there cannot be 
any tribunal to judge whether those 
discharges or dismissals were justified, 
I would request him to appoint such 
a Committee so that we will bn 
convinced that the dismissals 
were justified It is no use every 
time, we plead their cases, we get 
replies Some cases were considered 
and later on they were dismissed I 
am convinced that m many cases, dis
missals are absolutely unjustified 
There is a political bogy or the com
munist bogy or the socialist bogy at
tached and people are discharged 
without any reason for their genuine 
trade union activities

Mr. Deputy-Speaker: There is no 
unattached bogy, I suppose

Shri S M Banerjee: I request him 
to appoint a Committee Let us also 
be convinced that these dismissals 
were justified and I hope he will 
throw some light whether such a 
'Committee could be appointed or not
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8U  C. D. PuAe: I did not want 
to speak on the Railway Budget, but 
there are certain things regarding 
my own constituency, and I feel that 
I must say a few words in that res
pect

The hon. Minister, at the close of 
his speech, said that he was going 
to give some cheering news to the 
House. I was very expectant, and I 
was thinking that my share in that 
cheering news would be there.

There has been a proposal for a 
line between Rampur and Lalkua 
extending to Haldwam. This scheme 
has been there for the last 2SS years 
A survey was made as early as 1038. 
Later on, because the war came, It 
was dropped. Again it was taken up 
in 1949 and the survey was carried 
out in full, and it was found that 
the railway line would be justified as 
far as traffic was concerned Now, 
within the last eight or ten years, 
things have changed considerably in- 
that area Terai has developed be
yond recognition There are new 
factories In fact, we have got even 
an aerodrome there, but we have got 
no broad gauge line connecting the 
entire hill area passing through Terai 
which is a nice little modem colony. 
Can you imagine how, in the absence 
of a broad gauge line, the poeple feet 
cut off from the civilised area9

Going from Delhi to Simla is, one 
feels, a matter of a few hours, but I  
shudder to invite any Member of 
this House to Naini Tal, because to 
go to Naini Tal you have to change 
twice—firstly from broad gauge to 
metre gauge, and the metre gauge 
itself is so backward in our area.

Shri Tangwanl (Madurai): Many* 
conferences are held in Naim Tal.

Shri G. D. Paade: Yes. You know 
how difficult it is to go there.
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We, Oepitj-Sptdwr: If it is the 
detire to invite friends to Naini Tal, 
they provide ears also.

Shri C. D. Paade: True, but now 
our Railway Minister says he does 
not desire to 'have any competition 
between road and rail transport.

Therefore, I request the hon. Rail
way Minister and the two Deputy 
Ministers who are very friendly to
wards all of us to consider this ques
tion, as to whether they want to con
nect the remotest part of this country 
with the centre of activity in this 
country or not.

In that area there are minerals, 
timber̂  and fuel, of which there is so 
much shortage in Delhi. We have 
abundance of them in the hills, but 
there is no broad gauge line. It has 
to be transhipped at Moradabad or 
Bareilly Therefore, there is no eco
nomic possibility of bringing in heavy 
goods from the hills or to take any 
heavy goods to the hills.

At the same time, to cover a dis
tance of 170 miles to Kathgodam It 
takes almost 18 hours which is too 
long a lime, and one has to change 
again either at Moradabad or at 
Bareilly. Therefore, in the interests 
of development of the entire hill area, 
in the interests of brining the regions 
nearer and connecting Terai colony 
which has developed in the past and 
become one of the finest colonies in 
the country, it is absolutely necessary 
that our part should be linked with 
broad gauge line. Without broad 
gauge the hills will never come nearer, 
and you will never be nearer the 
Himalayas which have immense tour
ist possibilities of which we speak so 
much.

Apart from this, I want to draw 
your attention to another small point. 
In that area we have got the NER 
which is the most backward compared 
with the other railway systems in 
India; and that portion which is in 
my constituency is the worst even 
within the NER. The distance 
between Kathgodam to Moradabad via 
Kashipur is hardly 72 miles, but it

takes about 11 hours to cover this 
distance. If you start at 11-30 in the 
morning at Kathgodam, you reach 
Moradabad at B'SO at night. The 
line was opened in 1888, and since 
then the same train has been there 
and also the same timings. At im
portant stations in Broad Gauge like 
Aligarh or Tundla the train now 
stops for five minutes, but after the 
train starts from Kathgodam, it 
stops for 20 minutes at Haldwani, and 
for half an hour at Kashipur because 
it is a junction. A junction in the 
metre gauge is a mockery because 
there is no other line of any impor
tance. All the same, it is a junction, 
and the train must stop for half an 
hour there. At Kashipur it stops for 
half an hour and then it goes on to 
Moradabad. Therefore, the difficulty 
arises. That is the nearerst route to 
my place from here and I am sup
posed to travel by that route, and the 
officers coming from the hills are 
paid T.A. for that route, but in the 
last 11 years I have never travelled 
by that route, because it is so tortuous 
I prefer to go Bareilly and Aligarh 
and come to Delhi rather than go 
from Kathgodam to Kashipur and 
Moradabad and Delhi. Everybody 
cannot afford to travel by the longer 
route because it is costly. But can 
you deny a convenient route? The 
route exists, but you have to make 
it convenient by running at least 
slightly rapid trains. I do not ask 
for express trains in that line. Ins
tead of having eleven to twelve hours 
to cover the distance of 75 miles, 
please reduce the time to about five 
hours. If the train leaves Kathgodam 
at twelve o’clock in the day-time, it 
should be possible for it to reach 
Moradabad at six o’clock or 5'30 p.m., 
so that connections may be available 
to the people either to the Delhi 
side or to Dehra Dun or to The Pun
jab.

As for the stations, they still exist 
as they were in 1883. Between Lal- 
kua and Kashipur there are two or 
three stations. One station is at a 
distance of about eleven miles from 
the two other stations. The distance
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between Gularbhoj and Bazpur is 
about eleven miles. New colonies 
have come up in this region. Sugar 
factories also have come up, as at 
Bazpur, for instance, the opening 
ceremony of which was performed by 
the Prime Minister the other day. 
The railways in their own interest 
will need a station in between. Other
wise, they will have to complain that 
there is competition with road trans
port. They can eliminate competi
tion with road transport, provided 
there is improvement in their railway 
services. We do not want that their 
services should be as fast as our first 
class cars. But there should be a 
reasonable speed, and a reasonable 
amount of comfort. There should be 
less overcrowding, and the connec
tions should be so aramged that peo
ple will reach their destination in 
time

Regarding connections, I would 
like to draw your attention to the 
fact that there is a train from Kath- 
godam to Bareilly. At Bareilly, we 
are supposed to get into the through 
compartment to Delhi for Aligarh. 
From Bareilly to Aligarh is a distance 
of about 104 miles. The train leaves 
Bareilly at 9'40 am., and it is sche
duled to reach Aligarh at 3'20 p.m. 
But I may tell you that I have been 
travelling on that line several times, 
and I have always found, and several 
other people also have told me the 
same tiling, that every day, for the 
last six months, that train never 
reaches the destination in time to 
be attached to the connecting train; 
it is always attached to the other 
train that comes to Delhi at about 10 
a.m. Therefore, the people who tra
vel by that train reach later instead 
of reaching earlier; they reach often 
two hours late, because they always 
miss the connection When we go 
back also, we miss the connection 
to the hills, and we waste about one 
day. This is only a typical example 
of how the connecting trains are mis
sing. There is a lot of emphasis on 
punctuality, but when we speak about

punctuality, we should also be careful 
to see that at connecting junctions 
also, there is punctuality. Otherwise, 
what will happen is’ this. From hen 
to Lucknow, for instance, you can 
reach in time, by about 7.30 or so. But 
at Bareilly, where 3 p.m. is the sche
duled time, we reach only only at 
about 4 p.m. with the result that the 
connecting train for Kathgodam 
leaves and we are stranded there. 
Such inconvenience should be attend
ed to; then only, there will be no 
scope for complaint that there is com
petition from road transport. At the 
same time, the hills people will be 
thankful to the Ministry, if there is a 
broad-gauge railway line between 
Rampur and Lalkua.

Shri Tangamani: My cut motions are 
Nos. 13 to 18, 57 to 62, 98 to 100. I 
would also like to refer to cut motions 
Nos 531, 541, and 512 to 519. My cut 
motion No. 62 relates to reduction in 
freights for transhipment of matches 
from Madras State. It has been shown 
as ‘watches’ in the list circulated. 
Actually, it should be matches, that 
is, matches used for igniting

The Freight Inquiry Committee’s 
report was implemented from 1st 
October, and concessions were given 
to cretain articles. My purpose in 
moving this cut motion is that the 
concession must be extended to this 
article also, because it has consider
ably affected this cottage industry in 
the Madras State.

Also, I would like to ask why these 
freights were increased in October, 
instead of waiting for the budget 
being presented.

My next point will b%on the pen
sion scheme. We were told that about
23,000 employees out of one million 
have opted for pension. So, we would 
like to know whether this pension 
scheme is very popular amongst the 
employees At least, our suggestion is 
that this period must be extended by 
at least one year.
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yean at the Plan, 25,000 houses were 
constructed; I take it that 25,000 houses 
were constructed. In the third year, 
it was 11,000. I would like to know 
whether 11,000 houses have been con
structed lor the staff. For the next 
year, it is going to be 9000. I would 
iiV» to know why there is reduction 
by about two to three thousand. Is it 
due to the fact that the staff are 
adequately provided with houses? Our 
demand is that housing must be taken 
on a top priority basis, not only for 
the railway staff but also for the staff 
attached to the railway refreshment 
rooms. Repeated demands have been 
made by the staff of the refreshment 
rooms in big cities and also in towns 
like Madurai, Tiruchirapalli and 
Coimbatore and other places.

On the question of hours of employ
ment, I would refer the hon. Minister 
to the Indian Labour Gazette, Vol. 16, 
No. 3, September, 1958, page 223. That 
deals with the Railway Servants’ 
Hours of Employment Rules. And it 
says that 13,208 irregularities have 
been committed, and out of these, 
9052 irregularities related to the trans
port department alone, particularly, 
regarding hours of work. So, this is 
a matter which has got to be gone 
into, because overtime work without 
giving them the proper facilities is 
being resorted to. And the worst cul
prit is the Southern Railway, accord
ing to the report in the Indian Labour 
Gazette.

There are three types of hours of 
work which have been fixed. One is 
the intensive type, which means 45 
hours per week. The second 'is the 
continuous type, where it is 54 hours 
a week, and the third is essentially 
intermittent, with 75 hours a week. 
The demand is that 54 hours must be 
reduced to 48 hours, and workers who 
are engaged in very intensive types of 
work as fci the case of engine drivers, 
first firemen and second firemen must 
be treated as ‘intensive’ staff.

Last year, we were told about the 
Tapase Committee's report which
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dealt with the class IV employees and 
also the avenues of promotion. Up to 
this day, we do not know how far the 
avenues of promotion have been utilis
ed, and how many of these class IV 
employees have been benefited as a 
result of this. Enough has been said 
about the recognition of the trade 
unions and the recognition of the two 
rival federations. What I would like 
to say is that the formula which was 
laid down by the hon. Minister in the 
other House, namely that he will give 
recognition whenever he wants to, 
cannot be the formula which has been 
accepted by the trade union move
ment. When two rival unions come 
before the Railway Ministry or before 
any other Ministry, it is for them to 
decide which of the unions will be 
recognised by a democratic verdict. 
The democratic verdict will be as some 
Members have already pointed out, by 
ballot. When Members could be 
elected to Parliament by ballot, I do 
not know why unions cannot be 
recognised by the same method of 
balloting.

I remember that in the other House, 
the hon. Minister wanted to know 
whether there were cases of dismissal 
under rule 148 of the Establishment 
Code. Today, he has told us that in 
the Southern Railway, there were 52 
cases of such persons; 27 have been 
reinstated, and 25 persons have not 
been reinstated. I would like to know 
whether out of these 27 persons who 
were reinstated, some of them have 
had their services terminated under 
rule 148 of the Establishment Code.

I shall place before the hon. Minister 
the cases of two employees; one is 
Shri S. Andi, a keyman in Madurai, 
and the other is Shri Munisamy, 
stores labourer in Nagapattinam, both 
in the Southern Railway. They were 
placed under suspension from 1949 on
wards, and subsequently they were 
reinstated, and a week later, an order 
has been served under rule 148 of the 
Establishment Code. Similarly, I 
occasion to mention the cases of some 
drivers and station masters who have 
put in more than twenty yean of
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(Shri Tangamani] 
service, bat whose services have been 
dispensed with under rule 148. I 
shall mention just three cases. One 
is that of Shri K. Raju, a driver from 
Villupuram, the second is of a station 
master by name Shri K. R. Thiaga- 
rajan, and the third is that of station 
master Shri N. R Venkatasami. These 
we all cases of men who have put m 
more than twenty years of scrvice. 
So, I would like to know whether this 
is going to be the new policy 
Originally, there was the Safeguarding 
of Security Rules; then article 311 
of the Constitution was resorted to; 
and today this rule 148, which, more 
or less, implies that it is the funda
mental right of the employer to dis
pense with the services of an em
ployee, which is contrary to what we 
have achieved in the trade union 
movement

Two or three points more and I 
will conclude One point is this. 
There is the question about new lines 
coming up in this period Complaints 
have been made in this Hoiue that 
there has been discrimination and the 
South has been neglected What I 
would like to know is, what is the 
declared policy of Government on the 
question of the construction of new 
lines That must be categorically 
stated; otherwise, this complaint will 
come I would say that priority 
should be given to the Assam-West 
Bengal link Priority should be 
given to that There is the question 
of the Madras State to which a new 
district, the Kenyakumari district has 
been added It has no railway con
nection at all with the rest of the 
State. Such cases should be given top 
priority

Even with regard to electrification, 
although we have been told that there 
is going to be electrification from 
Egraore to Villupuram, the provision 
that has been made in the current 
year's Budget will not, I thinir, take 
this more than 10 miles beyond 
Tflrtbaram

Shri NaraabahM (Krishnagiri): He
m*y go a little beyond that.

Mr. Deputy-Speak**; The hon. 
Member's time is up He should con
clude soon.

Shri Tanganuud: Sir, I may be 
given at least 5 minutes more.

Mr. Deputy-Speaker: I have already 
said that only 10 minutes will be 
given to each.

Shri Tangamani: Sir, I may be
given 5 minutes more

®brlj  V. Ranaswaaiy: Ten miles 
beyond Tambaram; that is where you 
stopped

Shri Tangamani: Not even 10 miles 
beyond Tambaram

Many arguments were advanced on 
the question of competition between 
rail and road. I will refer the hon 
Deputy Minister to a particular area 
which he also knows, to show how 
competition exists between rail and 
road There is a branch line from 
Tinnevelly to Tiruchendur and the 
distance is 36 miles; and the running 
time for the fastest tram isv3 hours 
35 m nutes If 3 hours and 35 minutes 
are taken for a distance of 36 
how do you propose to compete with 
road traffic7 That is exactly what I 
wanted to know What is it that is 
behind the question of fixing the 
whole running time in this particular 
area is also a point on which I would 
like to have some clarification from 
the hon. Deputy Minister.

On the question of amenities, I 
would say that the entire tribal belt 
in the South Eastern Railway has to 
be attended to. If you go to any 
station there, there is not a shed worth 
the name. There, the minimum ame- 
nxties should be given

Coming to small stations, I will 
mention the instance of a small 
station on the Southern Railway, 
known as TiruttaogaL Any passenger 
would say that this station
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jgnuDeditte improvement, 
miles from Vlrudunagar.

Another point is that of having 
Janata expresses in the metre gauge. 
1 do not know why there are no Janata 
Expresses on the metre gauge at all 
(Interruption.) There was a Janata 
Express running from Madura to 
Madras and it has stopped. There has 
been a demand that this must be 
revived.

Again, on the question of derailment 
and safety, I will give only the figures 
which have b§en supplied to us by the 
Mimater tumsell. For the \e&t 1.957- 
58, the number of derailments of 
other>than-passenger trains is 1,224, 
that is, at the rate of nearly 4 per day 
In the case of passenger trains, it is 
216; that is, 4 m a week That I do 
not consider as anything which can 
really flatter the Administration or 
their efficiency

On the question of safety, there was 
a discussion in this House that ade
quate protection must be given to the 
travelling public But, what do we 
find? Ever since the Budget was 
introduced last year, three major inci
dents have taken place On the 12th 
March, 1958, 3 RM.S. officers were 
brutally murdered in the R.M.S van 
in Tundla Last year, on the 23rd 
November, 1958, a headmistress was 
murdered when she was travelling in 
the second class compartment very 
near Jullundur. And, this year, it was 
announced in the House that a State 
Bank cashier—of a branch—and also 
the guard who was escorting him were 
brutally murdered We would like to 
know how far protection would be 
assured, to the travelling public so 
that there will not be any recurrence 
at such incidents

Lastly, I would like to mention only 
one thing and I will conclude. 'We do 
welcome the proposal of the hon. Rail
way Minister that in future the Gene
ral Managers will meet in conference 
the Members of Parliament from their

arjeas. Our experience, particularly in 
fhje Southern Railway, has been that 
whenever letters are written to the 
General Manager, prompt comes* the 
reply that this is a matter in which 
w(: should address the Railway Min
ister We were told m this House, by 
you, Sir, that whenever any matter 
hgS to be taken up in this House, we 
mfist first approach the Divisional 
Superintendent and then the General 
Manager and if we are not able to 
resolve it, then, we have to bring it 

the notice of the hon. Minister and 
tjj,en to this House. The General 
Manager gives us a new directive, 
whenever we write to the General 
-jĝ amrger 'ne ‘tt?hs us ‘trrsU we ’nave tfo 
business to write to him and that we 
must immediately write to the Minia
te? concerned I submif, this also 
must be rectified

Without reading what I had to say, 
I will just mention certain answers 
wjiich the hon. Minister has given on 
l t̂h December 1958 to unstarred ques
tions, Nos 1904, 1905, 1906, 1907, 1908 
attd 1913, most of these dealing with 
tt,e minimum amenities which have 

be given to the passengers.

#  fenfr % frnj tot
i fP f  a ft srcfaTT V T  % I

SfTo f i l o ( a r a s r c — TfifRT- 
^ [ f ^ r  a n f o r t )  : A , t fr  * q r -  
tfw for #5T jut jj 1

% q  firr
1

«#finr war t o w  “tot"  (for-
• w«rar ift

fSR ft f a s  t  an ? A  t it  m
% JRftWT V* T̂ T jj I

v m R  p Q t a : A  *o rar 5  
m  9  A *  p ?  t  * *  
m l  t
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8W  Baaappa <Tiptur): Sir, we have 
■II heard the reply at our hon Muds* 
ter of Railways with great interest 
He ha« raised hopes in some of us at 
least He spoke about the Hasan— 
Mangalore line He came out with the 
decision he has taken with regard to 
several other lines One consolation 
lor people coining from my region is 
that a decision with regard to this 
Hasan-Bangalore line will be taken in 
-the course of this session—I mean to
wards the dose of the Budget discus
sions This has given rise to hopes 
And, therefore, I wish to speak a few 
■words on this Railway Budget He 
has given us a word of cheer and it i& 
natural that we should also respond

Railways are one of the biggest 
undertakings in the public sector and 
we ell wish it very well I have gone 
to the Perambur Factory, the Chit- 
taranjan Workshop and also the 
Khargpur workships I have seen 
with my own eyes the work that is 
going on there So, it is natural for me 
to compliment the Railway Minister, 
the Railway Board and the Railway 
authorities on the work they are 
doing But, still, certain disquieting 
features are there, and, therefore, the 
reply of the hon Minister has come 
m good and right time

Even yesterday the hon Deputy 
Minister Shri Ramaswamy was refer
ring to the claims for compensation 
To day, the Railway Minister devoted 
«  large part of his speech m explain
ing to us the working capital that is 
invested, the earnings and how ex
penditure is going up These nre 
some of the disquieting features 
Therefore, I would also like to refer 
to them a little From the statistical 
tables they have given us, it is clear 
that the claim position is bad Of 
course, they will look into the mat
ter and try to see that the number 
of claims is lessened and the amount 
of compensation is also reduced

The responsibility of the railways is 
not there on certain articles -when 
they are booked for transit from one 
station to another The Railway

freight Structure Committee has re
commended that they must look into 
tfus matter and I have no doubt that 
tfiey will do so If that is not done, 

is the result* There is bound 
tP be greater scope for thefts and. 
other things and the earnings will 
naturally go down

Even with regard to the injuries 
sustained by the people the figures. 
Have increased from 260 m 1948-49 to 
j04 m 1957-58 A number of collisions 
r̂e taking place and derailments also, 

^nd m my section between Bangalore 
£md Arisikere, the goods trams derail 
yery frequently I would request 
them to see whether the rules are 
Observed and whether the inspectors 
Are doing their work

The number of officers m classes I 
and II has increased from 1736 to 
4013 and the cost over them has 
increased from Rs 3,42,000 to 
Rs 4,00,35 000 The capital invested 
has increased by sixty percent from 
Rs 708 crores m 1947-48 to Rs 1169 
crores in 1957-58 but the earning? 
have come down from Rs 6 47 crores 
to Rs 6 13 crores That shows the 
enormous attention that they have to 
pay for running this biggest aational 
undertaking

Now, I would come to the Southern 
Railway—an area from which some 
of us come Hie hon Minister has 
told us that we should not raise the 
question of splitting up the railways 
He should not take up such an atti
tude So far as the Southern Railway 
is concerned, it is a very big railway 
and there is necessity for two zones 
Certain divisions are neglected I do 
not say that it is anybody’s fault, nor 
do I say there is step-motherly treat
ment But I do say that the treatment 
is not fair to certain divisions Over
aged carriages and engines are 
sent to the Mysore and the Hubli 
divisions My fnend Shri Dasappa 
was referring to certain officers who 
did not know the language I would 
request the hon Minister to see that 
these station masters and the assistant 
station masters know the language of
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the region so th«t file large number 
of passengers who come to the stations 
can understand them better. He was 
very emphatic that it will not be pos
sible to consider region-wise shares in 
the railway service commission selec
tions. The unemployment problem is 
very big in this country and so we 
cannot overlook the claim of certain 
regions in the matter of appointments. 
So far as the amenities are concerned, 
we have already been told that the 
general managers will be meeting and 
so it will not be appropriate for me to 
talk more about that. I have been 
agitating for a few amenities, small 
mercies, and for an out-agency for a 
taluk headquarter here and there, 
After all Banasandra is in Bangalore- 
Arisikere line and two taluks are 
spread out from there and there is no 
railway line. There should be some 
out-agency. I will take up this 
matter and also some small flag sta
tions here and there in the zonal 
meeting.

Recently when the Railway Minister 
was himself present in Bangalore, the 
chambers of commerce there made 
some representation and I would refer 
to them because he referred to the 
Hasan-Mangalore line. The other is 
the Satyamangalam-Chamarajnagar 
line. This has been there for the last 
three decades It is a strategic point 
which is going to connect the north 
and the south. They also want that a 
janta train should be run from Ban
galore to Madras. From Guntakkal to 
Bangalore there is a metre-gauge and 
it takes a long time; a broad-gauge 
line should be laid there. Another 
small connecting line is the Chital- 
drug-Rayadrug line. My friend and 
we all know how important it is. 
With regard to the hope that has 
been raised—Hasan-Mangalore line— 
the hon. Minister should be firm on 
this point Unless this line is put 
there, all our iron ore could not be 
transported, I am told that this line 
was being considered sometime back 
and the Southern Railway was asked 
to go ahead with the works. I do not 
know why it was not continued. I 
hop* no such delay will exist in this 
matter.

I will not tread on staff matters 
because they are delicate. But cer
tain harassments are going on. My 
friends spoke about the dismissals. I 
know a case and nothing was done 
when I brought this matter to their 
notice. A man who served as a guard 
for 13—15 years was dismissed on a 
false charge involving some thirteen 
annas. If it is a case of corruption, I 
do not mind, but I am convinced it is 
not a case of corruption, because the 
railway tribunal to which the matter 
was referred by the Southern Rail
way has said that it is not a matter 
of corruption, but if at all, it is a 
matter of some little Irregularity. 
Such harassments should not go on.

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shri Basappa: I rarely speak in
this House ai\d so I may be given two 
minutes more. We have been repre
senting to the Ministry about the cases 
of the Mysore State Railway officers. 
Something has been done but this 
question has been hanging fire for 
eight or nine yean and it has not been 
solved completely. So far as the rail
way accounts officers are concerned, 
Shri Lai Bahadur Shastri, while he 
was the Railway Minister, gave a pro
position so that there might not be 
any discontent and it was 33 and 
1|3 per cent, promotion to be given to 
them. But they do not go according 
to that In the selection committee 
things are not done properly. There 
is a prejudice developed and we 
should get rid of this.

I do not want to deny anybody any
thing but still when we talk of co
ordination, where do we find it? There 
is already a national high-way, 100 
feet wide, from Kandla to Ahmedabad 
but we want to put up another rail
way line side by side. There is no 
co-ordination. They should lode into 
this. What is the use of complaining 
against the road transport I want to 
say this in connection with Chittaran- 
jan. In Mysore we find that the rail
way engines do not work properly
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Why not a suitable metre gauge 

■engine be devised, so that the upland 
country can be covered easily? Goods 
trains go at a speed of 10 or 15 miles. 
How can we satisfy the public?
IS  t a t .

These are some of the matters, Sir, 
which I hope the Railway Ministry 
■will look into.

«ft mo w ivm  (vtvm-Tftra— 
anfosrt) : 

4«n*T’*nrr*n,f t £ fc

3*nwiw *$tw : fira? ir sum
^ t  faMd $<rf?ra 3RPT % VfWt ???% 
■fWT ’TOT *!̂ t fl’flHI ^nfpT I

*ft «To mo VTC4HT : *R*T %
w&ft *  farct snnr % %rri 

I w t  stvz fatf $ ^r% <m m m  t  
fa  ft* vfNihfpr *  faar im r 
*tf*rpr *t?t *  M
^  1 fg * m g »n * ^ n r  1

•*f *n^pr vrit ^ fa
« ^ r r  m  w w g tf l  % * r * r  #  « rtr  

«t?r m *m t ?j*ft *t $*rrc w tfr ^r»t 
-v n ^ t ?rn> ? t ^ v r rr  $  i v t s r r t  
»f*rT5T spr ̂ arr an?rr t  at 
^ I r  q p r  «rraT $  v r ” t
4  fa  ’tt art spiri t  *

#fa?T V*ft ^  fft 3TĤ *f tt  *ft

^  5t?rr $ fa ar̂ r tt #»mr *t
R̂TT ?  *?t ^  3<TT TRTT f  l*ftT»TT#

flit? v*  ?̂n i  i farcm
5^1 'RTT »T̂ t ^ fa VTfav

<tfYr »ptt »rm ̂  i 
^ ft flT T  * r r v t f  &  fa fs s ir t  f?ratf r ?  j  ? 
3fa*  **fT av am* ^  m?TT $ 
Wtr *wft̂ rr t̂eiT $ fa  mvrPT #*i®8r 
% WB* <TT T̂TT f W  armT f  I #1RT

wnft % m  v w k  fasr t o t
1 1 w r % wnr w  vm  * t  %■ w *
5forT*r*r?fa?T3rT?rT$ 1 
«T*rm *w ifVarr!rr^ 1 aft *n»rrtt

«IU f^ T  Vt ^  Vt WRT
^ rr TO tT$ i% rr«J5*pn*f fa $ w %  

% swam>ntf ^ifrqTirRr- 
f«i?r fw r  arrr fare* «r**r w rtr ̂ w

*t ***x, u fa *  m  ?!W *ftr ^
WT *TT5T $, !WT q f W

fasrrprr r̂ 1 »mf
*1IW<. *Ft *<IW<
^1het % 5T*arr f*mr «p t  *rt^  m fW  v t  
*m  % 1 w
^ fa ?r? «{5r *1  ̂ g^TT irtr
*n^ smrfWr % xfz* aft ^  iRRftv 
«t ?t »mr $ fa  gswT *rra- grfefrar ?̂ ft 
'Tg'̂  "mn <Sfa ft 1
flW^t«TTar 5ft TtrspT »Pm/iWH' 
5> w  if r  v *  f t  a rrnr 1

1rtt hpt fpm uftr >ft
T̂T -m̂ ni |T I ^t ^ fa 

*ft*T W* ar?T arR «?Pm 5jpr 
?T^t ^t WdT 5 I «TR  faRT STOTT % 
tre#^ % arfT«f *rrar strtt

vxm v^pfTtiftvxin ^Tffr 
T?rt fyqii^<r ?̂t aftr # ift « ftt i w  rr  
sr^  r^rr aft fa «mTfriff % «r
% *i h ^ i<ti<. ̂ pt %ftr nrfW r
«r ^ 1 ^  t̂ anr *jw 

«rc atr̂  ?ft ^r $  5^  
a n r^ w r m*rR ^  ^ v ta rH T  i t  
^![t ?n> qj^T fa r  arm i *rf? w  ?rc$ 
fa»TT arr̂  ?ft v^rfa *r? «nfarw fv  
vr$ *jt ?v ^  ̂ 5ff %
« r  #  «n*f *j|f 1

4  #fcarr$ f a a r * r j t t 9 W  
»rrft ix. | tft i r  m  «ft 

i  <fhc $ q  ’wiwr %
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it#  vi zxrm  flwrw 
4 * p m  % «wwr *t ztafaff wc Sft
f  i 'dHn  ̂ti*«m |̂ ,hr %

%Pp»t tft t t  t  ^ 5  ▼w 
*!*nr %Pp*r ^ t  fa^rc arrar 1 * f  > j*  
^TR 1 ?mM1 *t *rt% <TT ft few
5HWT ̂  Wtfar *f 411'HM ®*TT?T far *PP 
^  R̂î T I flwH W %

% MftqiO *TS 3  % f o f  ¥ f
^  $ I HfiR *1* *  far Ufa t  7 

5WTT *t focR ft SWT VT **TT W?t
t c t  f t  arraT t  • wr % *rwp* *  *  
-*ff<si g far anr av azmr^t ^ w t  t b t

*T * <W TO 3TOt flsaft «S5T *Hhf 5T 
few 3TT̂ I *PTT 3?J% ?TT ?ft Tf taT 

*TT TTSft ?Tft ffaT ffV 
•TT ftpTT »TR I W ?Rf *t Vt TTOt 

ft *Ri?ft f I

# ipnr »mm
3  ^  ^  f  1 4  ? n * n t t  f  far

t i 4 jsi<mcii % TPT 7f t  ^
* f tr  ^rrfSt <s < « n  | f  ^farsr 4

w r r  ^ r r ?  w?r srfarrr? % n v m n  #  
*t far *JcT̂  fZZ I  fpj ?£*3 It &PT 
« nw  ? w  p ?  f a t  * r m  g  far ^ f r  «rc 
4Hh< w r  it <rfH’w t̂ smpr srfr 
% ifta It ft ̂  *jaroft |, 3* «rc 
’nfinr t W ^  % sp̂ t: 
^  It «P*T JncT x. 73T It

V *  TTcT *?t ? ? VST <RT ^  JTTCTmTT 
W  TfcTT $ | ?TTW % ?rrS ?ft ffT* 
<flf* % ?ft»r Tf̂  $ *flT fZ ft rIT'R 
fiiiM c m <N^ji{ fyri îTa' 1 

'tr «rr̂  (Ttift «pt m r  ̂ |?r «rnr 
ftor | 1 JT̂ ftsrr >if ft?ri | far ^r vt
<i p i *  ̂  ^  | t  g'm r  v ^ f t  11  i f f  t t

5 «r’ f t  « r  f r w r  1 ^farr^ r It 
’dwwf %’̂ fK*frar%5«?t̂ tf5fft*rr
W  nW [\* TTf̂ TT t̂

f t  « R  <rf 9rTTT IT f^  %  f T f T  ?TTf «TtT I
^  v t *  stm feft %■ <v <11*  1 1

1R W  ?ft ^ f  ^ S T  | f e  * T | *  %  ^  S T B  
▼t T O i m  I ,  ^ r t t  
f W r  f t  a m  ^ l r  w  ¥ t  wpRrwr 
qj^TSTT f t  ?ft fftfaTO  %?r ?it »TT 
« r *t f t  ^rr^TT, * f  s t o w  ^  qysr 
w rarr w t f t r  fCTFr «rr t n #  %  f t w  
«RICT V <  ^  f e u  5TWT ^ H J ff  
far * *  s r r f  H Tvjd^i'j a f t v m  «rr^ ^  
?ft ^*r *Pt Kft P n r r  ?p p  ? fr  ’CTBft 
< m  «TT I #  1*  IJ T rtt TT ffTH  &  V *  
fo r T t  ira^cr !T^t T T  T fT  f ,  ^ r  ^ r r  
I ’ ffT «TT I

53ft y+i< It *Tpnft*r »rtt ^ « m  
viFrnr ^  * i f  fa ra  fam r far f f ^ w v t a r i t
*TlIH *l<  a*F WTT »T*r 517̂  V T H  VT 
sTRTnr ^nppTT %  f a w R n f k  ^  1 ^  %  
wrt §  i r̂ rw qt o  tt̂ t ^  
x tt*  I t  T O T  T t  f a ^ t  ITTfa » m #  
jpT i r m m  f iw r  w  ^  1 ^  f t w r a  
fa*ildl ^ far f*T  ^ r  v t  ^ t t  i ^ P p t  
i t f r r n f r  t t  %  w  K  *ft?r %  z v t  
a r ^ t  It 3r s ^  v t t  f i m  3 ^  1 w t fa r  
i n t p m  v s r  v r  m a r  |  ^ r r ^ T r t t f f a  
w?r t ,  i f k  ^ f r  It spnSt *rt5T w  w  
3rRTr ^  1 w fr  It *n?r ^  %  f a r i  q f ^
?ft *ftrc *T3T % SŜ t t  *  ifk ft>T
t n r  »Nr %  * i? t#  1 v t  v r t t  «rfcr<ift 
ft^ ft 1 1 *ifa  J i f  «ft*r m  t t » t  f t  *m r d t  
* n w ift<ft, *r f fo r p it  x f k  v t
v r A g f a s T f t < m A |  1 m n  
It ^  %  f a i t  a r r r r t t  ?rt»r 5^ f

mv vx*n  % #  f *  m pi
i f T T r f t t  1 w t f s t i m w ^ r : * *  
?rt *rf ft fnwr (  i f»rrt *ift 
^  1 1 « iff w < E t ^ r t t f » ! f t t  1

ft» jt wwr |  far n  *nr w c



17 Demand* MARCH 3, 1989 for Grant*— Railway* 4048

[  * f t  <?• «nr« nm>m ]  

w r  1 w  t  wnjr mfr 
; ? w  ^ *r  ^ t  y w is ft * f t  arflft 1 1 
r k  iftfrr 1 a *  ?rmr *p t t  f t u r  t r t t  | ,  

% tftsr m | i w r s  % $
f r f t  1 1 i M t  * s t - * t f t  f t * * r  * f t  
W t  ^  <snt ?it » r a ^ ’asr «Ft % 3iT 

s J ^ « m T T |  I 
^ r w ^ s r ^ t ^ T T  W ^fkanft v t  
j t t  trc? fr  «fteT n n ,  <mft 
R  * t  *TTTT TOT I ^ f t  * f t
'W t jjt  f i ^ t  a r ^  ?TT5% w rft v t  
f a n  arraT |  «ftr  v g i'UH. ^ tt $ 1 
aft 3%5TT ^  t  T T  t  T T ^ t 
pxrT^erT^ 1 ^  f*rsr v r  w p t h  c t ijt  
h o t  * trtt $ '

JfTT fqtepr $ ft? TRWR 
qftrar *%*. Pwsrt aif f̂t $ 1

^tT qfolT T T  i q « i w e  $»TT, fW K T  ffa T , 
■*fr fsw#ff i ^  % HRper *r 

j ftV R T  * « ! « 'M  «^t m ^ T  ^ f t  I  I
f o r  «i<m ptt * ? t <rc «m r | P b t

w  wraT &  * f t r  n W t vi c t p t  *ft  m 
^ r r  |  u r n  irnr * t  ftpfc *? r  

5W Wt T F T  5f^t I ?TT ft m 
finr V T I f T  I ^ *T R T  *Z S F T3r t $ * f  
UFTT y*H JW  *T^t $ ft? tTTT *Ft VT*T ^  
arT  ̂ I •FTT m *  •I'lH  % f?W feuM lit  

$B[ a t ^ F T ’TT f t  fh rr I t $ t  ^ T  
C5T H  v f t

«t >r t  ftw r  ^rn 1 1 ^ t  *re |  
wnr #  v t  *Ft «t h t  g f c W  $t
a r m T  W tftr ^ r  l 5t  « T R K t  ^  ^ t  

vi^*ir ^  t VTV 
m* ^ t  x n #  apftn f * i M  1 w M  

% $■ M  anftsr ftar^ TTT 
N t  ^nffP’ 1

«w 4  ^5w A «W n r % $  5^
t-^rn *nprr f  i ^  A $faRt % fW  
fqr*r ^ft 5 *  g r fa n  t .  w  v t  * * f r

^  ¥ t  v t f t m  >i5t  *r$ t ,  ait
* * r r t  &m me* fkt f  ^  < t
^ r s j f t i m ^ W t l  i ^ r v t T P f t ^  
fasrarr* ^  * m z r
Wrt-WTT «rmR vdt | %  g?r ^ r  t̂,
5 *5 ^  >i r̂ «ra»r i vnr 
« t̂ w t .w  «*n*r ^ t l f ^  *
«n ft «P Fw r * i f  t  ftr s ^ s t m  *t
^fT5n ft  «Ft m F R T T  HTsfr ^  pRTJ^ I 
5m  ?ft»r V g T T ^ ft t  far v t  »ft 
*Tnft fMHI^ I

t t t m w  » ^ h w  « m r ?ft f t P r w  
« n p r  ^  t ^ t  |  far ^  5« T t v t  T P ft 
fWWT I

^ t«ro  m o w rr< rm  c ft J r T T V ^ r r l 
fr  «ITCT % ®TRT ffr>nft vt «n5ft Pr?n# 
%  V R  » R  ^PTHT ^ T f ^  « f k  
i f lJWWW ^ t U T ft %  f 2T5T *T T  ^Tf^TT

ftr r̂esRT ^t ?T ft  tftK ffW #  
g sw t «n ftR7 t it  qp^jt ?t I

»rra*fta w r w  a r M t M t  v t  
M  arrtf ? 4

«ft «t® W o  H V 1TH <TvT-
»ftft!*ft Vt ?  an- ftwt <fk Vt «JT 5fTJRt 
» t  ?  I

•ft TfSTTO (^RFRft) Jf5
’jtt’ t ^ f t  ^ r r f^  ft? «pt r^fln 
Wl?i ^  ^*T5T % Pnd*fl V t  
ftWT »RT |  I

^t «T» WTo ITVim 5?rtt STRT A 
*T f ^ T T  f  f»l> ^ t  ^ N r t t  J o  J o  
4tVT̂ X &Z ^Slt f  ^ TWSt
O P f^ i R ift i f t r  ?pc| ^  tel* ^  v t  
»rft % 1 %«rt *rarrf#i «k fr i w
ajTSTT Jrtt « * I F  A # |ft*TW  1 1 A *R ir a r  
f  ftr ^
«rc ^ft ^ 1# W t* ift  « JT T  ^TT I
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#  tffc »|HT *T*»T f  fa
wr v m m  «ton* w  f*raf«r #  t*t 11 

»  m m it <l * w  3  t f k  t h w w  
5  q r r ft  ^ r r  t r r ^  v r n f r  f W t  '1 *tr r  
f f r ^ r  $  f a  s ft v R m m  * t  * t o t  
r r r  t f t r  < w ta < i ^  gtT ^  smpr 
f t i t  'r r fft r  * f t r  t  w s fa r -  
fu , ;nvfT, t p p j ? , *r̂ pni?, ?w 
tpp « r m  v n ? ft  1 ’s r m t  * f
« T R  T f R T  ^ T f ^ r  fap J fa ?pt< * t  S T S  
STlt HUH ffaT ^ I

tpp <ftr *mjhi ^ t t  g 1 

Fxmxtv It w w  ?«; »tor vr 
$ v * t  1 n %  aprr f a n  a n t  a t  a R? n * t
^  f f a n  f t  I 5T f f t  *? TTT°T
?ft*it *g?r r̂*r t t  an*n M«m 1
<ft q? f*?T vfr «FRT T̂%tT I

VTSPFtT «Ft 3*JRT ferns'
fr ̂  $1 f jn ?  *if t  fa «ra*TR ejtzt 

vt *̂Tf mvi Vfpft 3TTT 
sJ”T *fl4< *T̂T TV nl^nl *PT
vnrFi Pfflj? gr* ^rfat t  fan ^  1 

*fr ft *nrcn 1 1
WH <15! ^  gjtzt «TTS!»T Pi*iim St P̂T 
S’ t ^ vt vroT tpmr ̂ t h w  1 1

«ft TTO *o f?WTTt (^fTTft)
nW twtm  * r f t o r , *a r r  <rc Wf*r
*ft  f t  ’y f t  * f t r  *p ft  tf-  # * ft  *  
f a n  i f t r  ’tr ^ r r f f  %  f r o r  ' K  > *R f ^ r  
r $  % 1

*ttt fa**r | fa inmm # 
aft <mr arar? t o  fa»n $ *rf f r  ^  
v t  *nfcr $ • fa » n  $  1 ^
h^*wt fasntft fcifir fc «ftr *  vtf 

faerrf Wt  ̂ 1 fapj nr? ^ ?*j# 
f'ffipfr ^ rw  q w  f a * n  «rr

<r#  ^  t r t f  f*n? tft  * r  £
3w w^nr it? | fa t o ?  nt w  tfm

?WV ^ tfk tr? vprr fa 5»wt 
^  5^ f*mr jit unst *r? *rf*
f ^ m T  ■srrf̂ tr, 5^  ^ r n n  s f a  ?n£f $  1 
aw ?it fa w r  Ir arhr «nfa «r tfr
3TTT <ftT H1 f t  3TW w  ?PP

f r  ^n^w ^ft 1 vare * ft  « t  
t r * S T O T T  f t m | « f t T ^ w n ? T  
m v l t  ^ f f t 1 f e r t t j f t a * n % 
f ^  f« R ft  n  *ro r ^  x  < R t f  v n rr 
fa n »w rT «n i i

t * * t *  ^  
t t ^  % fa t* 1 1 %%
TTW Tt f*T % VJJHTT ^  VT
? r ^  1 ^  ¥ t  an ?w?ft 1
?¥f?rr if  ^  jft^RT f?n? eft h$  
v&rr, Tt 4  ^Tf?n ^ fa  efhi îftanTr 
^n?r TmTj t t  w t h  t « t  a n t
f a ^ T ^ r j f t c W f ^ i f t ^ n T ^ g v T t i  
fB5 fr*mreff ^ r  ^  ŝft ftr wtst

sfaff t  t t  f t t  » r t f , fa ^ f r
q r  jt ?ft TM Tift t  jfej ® fr fa in  f  
« f t T 5 T « W T n r f t T f r t  1 
flVsWI #  ^  9Pff T t  «TTT
p n  1 Jtrr *ri? w  qf w  #
£ I 3*r %■ WajTTfV, S9R5T,

ifa*m ?r q ^ n  far?ff t  *  >mft
^  «FT f^T  ^ <ftr H

’spr? f t  1 1 w fa t?  ^ r r  f a t * *  t
fa *̂T fa^t ^t rfT̂B <TPT *TTOT *tTR

£ 1 y i [ n f t  f t h  |  sifT T t  
w  f ^ f t  ^  t^st *n%  f  i f t r  
ssrwr *?cft an T^t 1 1 «m r ^ f f  %f?nr 
V R T T W  aft sjfaWT f t  an»T 3t «T V T T  
v t  f ^ s f t  v a r t t  ai^r grnr f t  flv a r  1 1 
<T*ft ^ fT  «TT f a w  # T  % ^ T  n t  t  
?rfa*r % •pttot *  s n jrr^ t % ^  
«BT?nn % tftz wm 1 wnr fa 3*fa 
»pt t  * n  w w  «f 5T jw t  ftn T  1 aft t i n  
<Fmrr, « n *ff? w r  m f a  j t  %
?H[TTft V tW T ^f <ftr^TSFtfH5TTf ^?t *

nixl'l't) ftift ^  ?ft 'd^ <TT W f WSTT
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[  t t «  «<» ft r a tft  ]

fWT fFTT I *5 flr'To 5W TV T^^nHi
*  K® tJjinfnW «W1 *W ?TTn f*
fpriT amnamr wft ?nff $ \ A 
xre*& sra% iT frt*f3w*r,n: ^toftt 
v t w tr fe w r wt t?t {  
f a  w ftrcrf* % flrsry? ff tf t  5$ *n $ T rft
*t TT* W T  TT tffoTO f*WT ffa
vm«ft % sn ra ^ :, ftqra^r % saryc. 
S^rtyc Ir y^ri^t vt ips^t ̂ mpr vt ysNrer 
ftar wiA 1 t?r *r̂ r *r worrit *w 
W  ifrsr v r f w r  $ w f t  i 7*™  arro 1 
Vt ^  frtft trr % aPT̂f A
W  trftzn A WfT ft *PRft $ 1
*  arjrar w*r ?nvr ^  i  t tfftR to *  
iR?f %• ar̂ T ?̂r aR?TT q ? H f5T WPT ft  
WKTT t  I.

anft aft A  qnjr f a  « m  s h t r  
% *n»r*f *  wRatfrfa ?.?fr arr rft f
%fix*ft so qnifa WTT T̂ T «n 
St %** u  vft* VT STPTR *ifT # 
*nwm n*rr | 1 *trr v&n $ fa *rr 
w n *fsR «nfe * r  5 ?  ^rr?t 5 ?fr - j  
yaf ift wt ?T w r  jt?t spn ^ <TTf*> 
Hf V*t» W T tft CT̂ T * 3TR I 

ajfT *PC afffl aUTT f r  *** *t 
WHMt T t̂ $ I ^PT TiT̂ T $
f t  fcfwit # xttx farsft h sw t *f»T 
atyr fsprta ft *wt fc w fM  sifpr sr 
*rm *rwt % * r  * rt ^ 1 after arrfw  
S*rr* % *tr r̂ arrcft 5 *flr 
f m  *«tr «tt ctjht ^ft 5 1 tc  tsri 

mq% sr- 
arre t t  tft *rpa: qjxr ^  f  ?ft aft
9ITCT arRTT I 4 wmt IT*fr PWT5T 5 I
epx^T faj^ h qrciarjr, m^rTT <nft 
nWt ^  «rm Tpnrr sjit^t ^ r r  t  Pp 
wwr flpjW R  h ?pRr $  *ock w

• |t I aw «th «r htc* % fm  
»nttarT ?e«a*ft t t  ^rm

40JI OCMOMb

amrr | at ^  ^ Af *t v m , 
« n r  wftr m  *  *ft i « w *

ŝ ftarr *15 | fv  w m
^  W  9ft*T W t  ^ P F t  W W ^ f 
i  I Mtf y ^ H  % 7 R  T T  «W P«r 5 ?  
*m $ «v^f ? ( j,»r. t  1 t o  
?ft*r 5̂  ^  »ri«r 5tt?r ?rir f  t f t t  
ftwft wrftr jtk unpft v t ’^ f  » 
W  fcs# T T  5 T T ^ H  ? tm  |  1

*?Hr ^ if < ^  T t  ?ft t * r  
^ a n r  t r r t t  ?t t t * t  
?fWt v t  ? r  g^rvT ^ f t  ^ T f? t w t %  
*H5 ?ft « r m r  |  1 * m  t?i# 
*fiT ^  v h n  ^  <T?rT ?ft
-33T^i «rtr ^ n r  «pt ^ r t r  ^ tt i 
s r ft  ^ w h  * ^ t  h i ^ h
^ t t  f ^  * m  t ^ t  |  1 * m r  
f t o  s q ^ T T  Sflft- f f  ?ft 5RT5T ^ »HW  
f t  |  1

^ r  «rtr 4  t i ’tt  -4T$&i g  1 
|  f% *nrc T t f  ^ 8i?rm 

¥T!IT ^ * ^ 7  w r  JB|5nfi$ % ^ R R  
A  «rmT arnj ^  ^  *ft fn ir  f ^ t

^  ^ r r  t w O  r̂ jasr an# 
<ft q f  |  f v  j a m  % v m  A  
J ^ t  4  Jl^t 3TH9T I 4  ^ ir ^ r  ^  ftr aft 
wjftRT afRST H  f t , qfr qfhFT p T T  
^ r t  ^ n lfT  % flr r m r  t o r t  1 

^=T# q5t i m v f t  | » R t  f t  ^PRft 
I ,  f q r t  r f u  qft ̂ T f  §  ^T T
*rft  f t  T fT  ^  1

w r  A  ?r«# n ^ R  <TT t̂ %■ 
A  ^T??n 5 1 n^sr- 

^  fttf^TT, «ft 5TW *&§Z ?msft
5«i art 5# m K w y .  n# A  \ ^ f r  
53̂ #  ?ptt ^ ^  fen  fqr
^  am# amft a frft (« T R ) %  f t R  

a n ft ^  f W r  <̂ t wR m i
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f t  flWfl I Wf̂ ST af* «ro*, tft
triafcit # «p$t %  3*rr «tff ftarr 
* r  * n w r  * p f ft? ^ r e  ^rf^fr 
«nfr fn t  *  &  ?ft fWr &tz 
arrtft t prr ftf *rtt

i t  * t i  w r i t  t *  £  *r$ « f k  w  %  
«w «r #  5 5  JT Ppit art *m  1 # 
litfirc w rr m&rr % fr  *m  ^?r* n 
a c tf  *r* ft w it  w it  f l i t — * * *  *ra#  
weft f t t t  f t  rm  * m  *  fem *m, 
at %w Sr ^rr vr £  ^ w h  £wr 1

*$ T  d^> *l4  w i f l  t  ^<1*4 41$  
m fro t v r *p=t«t |, A ^ t t  ^ r r  
jr ft? spt Jr w r f t  f t  ?o,y«,cxo 
?*TC f t  V FR ’ft fl#  W  |,
aw Pp *ptt, «w«r( &%?* ^Tifir?r % 
?,U ,t*«>  fSTTT «l5t « T P ^  «FT 
V-JflM $ I W  TO*TT *  ^  fiRR

W r J r o m  
* t  f r p f t  i r m v f t  ^ r r  $, v t  
g f i r o t f  =Tift * t  a n  ? ? t  f  1 * r r  P r fc R  
^  t %  «rr^mr % urTfrot fat 
*fcf f t  gfireT fr am, mfa # ?ftn 
^psft s u n t  m r n r  $• v k  o f  1 *nff 
*r «w v m w  f ^  T̂fjpr 1

^ rT fr4 ^ «n ft^ T | , gsrwrcrt
W B̂ M'T TOTT aTR, 4^i 1TNT 5T 

5T^t<qpft11 # #
«n*r *t v^Tg<«i fct £ 1

^ r  % ^ r t  % *  A v% f t t * r
VTHT T̂f5TT jf ftr »TW t  W  *TRT 5*TCJ 
*ffT*T %  f a t  \ X.  ̂ ^ T T  TWT 
$ «rtr ? 5 ird* TO «pmt % 
f a t  t j t t  |  1 i m f t - i m v ^ :  * r r w  w
t«*T *rtt «R 3ft 3?r t, ^  ?«;?*: fo
t  jptt m 1 nr % iiir wr afW#>f 
^  *& | iftr ^  ^  IT 3*r 5?r
% f*n^ i t  W9TT ^ 1 qr i?w<f
v r  %rsrnrr «rmT «fr f tr  w

^  f t  vm x  % ^ w t  t  t «wft- 
?mpT «tt irfw rr *rrrft 

?nw «TT ^wft I  I *T|r «TT w  H*TT 
?#t «i tf«-M I yHa) f  1 < n w  $  
t? r  5 t w  ^ w r  w  m ?r %  P w  w r  *n rr 
|, aw ft? jw  sref ? ? *?. ^rw 
| 1 ?̂r «ft h^*t Jjf  ̂ fV f̂ r ww vt 
«pr ^  ^mr ? m  1 w  **f*~ 
#  q p  Pnr t o  ^  s frr ^ r  %  ?rr*r 
»mst fnr ? n #  1 1 f?pr *rrr M v r  

| w  t r  vt ^  ?t <9̂  ?  spr
TT M l arpr | JHPf i?1 *r *1̂1 
frm I  «fk f t  tfrr *ft WTR fiWT 
3tht --nir  ̂ 1 vhrpr *rtr jft̂ rr % afrr 
^ t  w r  <ft >̂T*r ’ ft *& r
% ar??t 'jn  ftnrr arrt 1

UT5T ^ A «ft T^ TT ’TTprT g
%  wr vtrrr ?>tt̂  sr^r *t TPRffr 
w  ^  1̂ wPft ĥ 9i qft
<MNI«ft ^  ^ TR  ?T » t f  5 W
5T̂ t t  I 3T5?t % a N t ^ rw
PCTT 3TT*r I 5T?T T t  T̂F# % ft f t  aft" 
ŵftnr $, «rt ^  r̂r| «jtt jrrcm fltr 

*pr farm «ptt^ i

^ ?tr  % r̂npr %■
PTO WSTTTBt % Trt # vn TJTT
 ̂ $ far apffiT ^ t t  5  ft? f^ w n r  

*r w  P iw r fiprr ant t

A <TT7 Vt T̂T f  Pl> WTT T
*[«• ferr & 1

Shri Sapakar (Sambalpur) Mr_
Deputy-Speaker, I am speaking on my 
cut motions I would first of all
impress on the railway authorities the- 
necessity for having a Janata train 
between Howrah and Nagpur, because- 
the present arrangement of having one 
mail and two passenger trains between 
these two stations is not quite sufficient 
and there is always complaint o f
over-crowding
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[Shri Supakar]
I will next come to the lighting 

arrangement in some trains We And 
that though Ihe Second World War 
ended in 1945, many trains m the 
South-eastern Railway continue to be 
as dark as they used to be when there 
was black-out in the trains We And 
that in some of these trains, the light 
in the celling is so dim that it is only 
a small fraction of a candle power 

'""'and it is difficult for passengers to 
travel This should be looked into 

There are one or two points that 
need special attention of the Govern- 
'meriv 'fcave xtoo ■wn'fien 'io the 
authorities concerned about them, but 
without success You will find that 
in the Sambalpur area, the Hirakud 
dam project is there and the construc- 
tion is going on since 1946 The prices 
have gone up and the officials of the 
Central Government and also the 
State Governments have been given 
certain compensatory allowance for 
the construction Unfortunately, 
though the railway itself gives Hira
kud dam construction compensatory 
allowance to the staff in stations which 
are beyond 30 miles from the project, 
it is a strange thing that the staff who 
have been working in stations nearest 
to the Hirakud dam project, namely, 
Sambalpur, Sambalpur Road, Sason 
Rangali and Lapanga do not get the 
benefit The staff working in these 
stations are not getting the Hirakud 
dam construction compensatory allow
ance, though staff working in stations 
at a distance 200 or 150 miles are 
getting that allowance I carried on 
certain correspondence about this mat
ter, but unfortunately there was no 
reply It is strange that when staff 
in other departments like Postal and 
Central Excise departments are getting 
this allowance, those persons working 
in stations I have mentioned do not get 
It

I will also speak of the new con
structions that are going on m Rour- 
Itela As a consequence of the new 
steel project having come up at that 
place, the prices have gone up Then, 
all officials working in other depart
ments are getting special allowance

for that though the railway staff an  
not getting tile same In spite of their 
representations they have failed to 
get any redress m this respect

My hon friend, Shri Mahanty and 
Shri Dwivedy spoke about hiving a 
divisional headquarters in Khurda 
Road Though this problem has been 
cropping up every now and then the 
Government always say that the ope
rational efficiency has to be taken into 
consideration and that they are not 
concerned about the suggestion for 
divisional headquarters

1£jvei, fr/un. *hft. 'vpcnfinnah ‘tfficMuusj 
standpoint, we find that between 
Howrah-Nagpur line we have two 
regional headquarters at a distance of 
within 200 miles We have one divi
sional headquarter at Chakradharpur 
which is within a distance of 200 miles 
from Kharagpur, and the next head
quarter is at Bilaspur, which is also 
within a distance of 200 miles But 
we find that in the Howrah-Madras 
line in between Waltair and Kharag
pur, a distance of over 500 miles, there 
is no divisional headquarter So, it 
will be m the fitness of things to have 
a regional headquarter at Khurda 
Road s

Then I will come to the new rail
way lines 1 am thankful to the rail
way administration that at long last 
they have decided to start the Sambal- 
pore-Titalagarh railway line Though 
the survey was completed in 1953 or 
1954 nothing was done till now I am 
glad to know that they have provided 
some money this year to start the 
construction of a railway line from 
Sambalpur to Titalagarh So also, 
they have taken up the Rourkela- 
Barsua line which, I hope, will be 
completed in time in order to facili
tate the movement of iron ore from 
the Barsua mines to Rourkela But 
what is equally important and 
deserves attention of the Government 
of India for the development of not 
only Orissa but also the development 
of the whole of India, specially the 
development of transport and commu
nication of India, is tiie necessity of 
connecting Cuttack or any neaxby sta
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tion with Paradip port You will 
remember that some tune ago I 
brought a resolution about converting 
Paradip into a major port Then the 
Minister tor Transport and Communi
cations was pleased to state that un'ess 
the State Government develops it into 
a medium port it is not possible for 
the Government of India to give any 
help But as vou know unless the 
Government of India helps in deve
loping the hinterland of this port, it 
is difficult to make any headway in 
this direction and in order to deve
lop the hinterland which possesses 
large quantities of iron ore and man
ganese ore which may be transported 
from India to abroad it is essential 
that there should be a railway line 
from Cuttack to Paradip

Government have been taking steps 
to < \port a laigc quantil' of iron ore 
from India to J ipan and in that con
nection thov dev ’oping the Sam- 
balpur-Titalgai' Urn vith the help of 
the JApant (n Ion and the Ame
rican loan But it is equally import 
to equally facilitate the transport of 
iron ore and other minerals to foreign 
countries to earn foreign exchange to 
isttblish a railway line between 
Cuttick and Paradip port

Mv last suggestion is about the 
nipoit of larfe quantities of sleepers 

from ib ro  id W c were told the other 
day dunnp the Question Houi that we 
are tik m g  a Hi go quantity of timber 
from Austnha 1 ♦hink this is entirely 
untx ccc arv if the Government is 
ser ous m tapping the internal 
resources Very valuab’e timber is 
availiblf m this country and during 
the Second Woild War valuable tim- 
b< r fro n Or ‘ ~a was taken to the Mid
dle East and other areas of operation 
<*f war to construct railway lines So, 
if the Government is serious in tap
ping the internal resources specially 
of Orissa, they can get valuable tim
ber for sleepers and it should not be 
necessary for the Government to go 
m for sleepers from abroad and there
by losing valuable foreign exchange 
which could be utilized otherwise 
very piofltably 
968 LSD—7

Shri J B. 8 Blst (Almora) The 
overall responsibility for framing the 
development programme rests with 
th' Railway Board The Board’s 
efforts to make the railways self- 
sufficient in the matter of equipment 
and rol’ing stock are commendable I 
wish, however, to point out that the 
meds of the backward areas have not 
met with the attention they deserve

fuming to page 10 of the* speech of 
thi Minister a statement is given of 
the \arious works now in progress 
There the Ghaziabad-Tughlakabad 1 nk 
is to st ive* only the Delhi region 
Then on page 12 the new lines pro- 
jecU which will be completed or will 
mature in the Third Plan are given 
But U P does not find a place there 
On page 13 are given the sanctioned 
surveys which are to be made Agam 
I think U P goes by default On page
14 completed survevs are indicated 
and the re also U P does not come into 
the picture I think UP deserves 
morp sympathetic treatment We have 
no objection to these projects at all 
But what we desire is that the needs 
of equillj backward and undeveloped 
aieas should be paid proper attention 
L*astl% on page 18 mention has been 
made of the new passenger trains 
intioductd It is not indicated as to 
how manv of them belong to each 
legion paititular region such as UP 
Pubibh none This gives a dismal 
picture of the progress of rail connec
tion m UP When we come to the 
ba.kwatd part of tHUt State, things 
are worse Tor instance there is only 
one meter gauge link connecting the 
Almora and Naim Tal distncts with 
their Bhabar and Terai ireas

15 40J hrs.
IShiri Mohammed 1 m 'm  11 th e  Chair]

The total number of se rv ices provided 
are few After independence this 
Ter î and Bhabar area was denuded 
of Us forests These are the forests 
in which daeoit Sultana took safe 
refuge Huge farms are now spring
ing up and the Terai State Farm is 
also located there Orchards are being 
laid out in the hills Horticulture Is
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being promoted and people are per
suaded to take up horticulture more 
than agriculture to make it as improv
ed as Kashmir. Also, minerals such 
as copper, zinc and dolmite have been 
found in the district of Almora. How 
can all these rich resources be utilis
ed unless there is a proper rail link?

Apart from economic developments, 
these areas are of great strategic im
portance The Almora District adjoins 
the borders of Tibet and Nepal. In 
these times of cold war one cannot be 
very complacent. While I concede that 
our borders with Pakistan may be 
more vulnerable, I venture to suggest 
that these northern borders are of no 
less importance and cannot be neglect
ed Hence a proper railhead is neces
sary.

I had asked some question regarding 
the railway line from Rampur to 
Haldwam, which will connect Delhi 
direct with Kathgodam, which is the 
railhead for Almora and the Naini Tal 
Districts. From the answer . .

Shri M. B. Thakore (Patan): Sir,
there is no quorum

Mr. Chairman: I am having the bell 
rung. Now, there is quorum. The hon 
Member may resume his speech.

Shri J. B. S. Bist: I was saying that 
I had asked certain questions which 
were answered on the 11th February, 
1959 Hie questions are-

“ (a) whether any preliminary 
survey has been ordered or is pro
posed on the broad-gauge rail 
link between Delhi and Kathgo
dam via Rampur and Rudrapur;

(b) if so, the progress thereof; 
and

(c) whether Government pro
pose to include the project in the 
Third Five Year Plan in order to 
develop the Terai area and the 
economy of the Naini Tal and 
Almora Districts adjoining the 
Indo-Tibetan borders’ "

The answers were:
"(a) and (b). Delhi and Rampur 

is already connected with • B.G.

line. Survey for a B.G. line from 
Rampur to Haldwani has since 
been completed and the Survey 
Report is awaited.

(c) It is too early to say any
thing at this stage.”
I do not think that there should be 

any undue difficulty for this particular 
rail link Probably, the Board is not 
aware of the difficulties which the 
people in my District and in Naim Tal 
District face when they go to their 
homes As it has been stated by the 
hon Member from Naini Tal already, 
I need not repeat those difficulties. 
One has to go via Bareilly and get a 
change if he can possibly get it on the 
tneter gauge or miss it It takes IB 
hours while to Kanpur, which is fur
ther on. one could travel conveniently 
Within hours. So, I submit that 
this rail link should be provided. It 
is important not only from the eco
nomic point of view but also from the* 
strategic point of view

Mr. Chairman: The hon Member
must conclude There are other 
speakers also

Shri J. B. S. Bist: Only one mmule 
more

I would therefore appeal to the hon 
Minister and the Board to consider 
this question seriously in view of the 
fact that the hill areas also depend for 
their food on the plains. Generally, 
food has to be transported I would 
also request that this line should not 
be shelved because already the survey 
has been done and there is no reason 
why it should not proceed on It is 
needed not only economically but also 
strategically.

Shri V. Eacharan (Palghat): Sir,
I wish to draw the attention of the 
hon Minister and the Railway Board 
to the difficulties experienced by the 
staff specially the Third Division 
Clerks. In the seniority list of the 
Third Division Clerks there are so 
many anomalies. After the integra
tion of the M.S.M.R. and S.I.R., the 
seniority list was prepared but a dif
ferent formula was adopted in that 
matter In some cases the date of



406! Dmand$ PHALGUNA 12,1880 ISAKA) fat Grant*— *062
Railway*

appointment has been fixed as the 
date of seniority and in some other 
eases it has not been done. Though 
there was a chance to appeal against 
the orders, the orders were not pub
lished till that period was over. So, 
many of the Third Division Clerks 
could not ventilate their grievances 
on the orders passed

I think at present some seniority 
list is going to be drawn up division- 
wise and if there is any chance to 
rectify it, this has to be looked into. 
They have represented matter to the 
Railway Board but 1 think it has not 
been taken note of

Then they require some other amen
ities also. I have seen the Budget and 
found that some provision has been 
made to construct quarters. The 
other point tĥ t I want to bring before 
the House is that a number of mea
sures have been adopted and new 
trains have been introduced in the 
country to relieve overcrowding, but 
it has not been extended to the West 
Coast In the Southern Railway, spe
cially in the Malabar and Cochin 
area:>, overcrowding and all sorts of 
difficulties are there In _ some other 
parts of the country, chain pulling and 
ticketlesss travel are extensive but m 
West Coast such difficulties are not 
experienced by the Railways That 
may be the reason why the Railways 
have not paid so much attention to 
these difficulties.

There are only two through trains 
from Malabar and Cochin, the Madras- 
Mangalore Mail and the Cochin Ex
press These two trains are fully 
crowded and there will not be room 
even to stand for the third class pas
sengers Daily a number of people 
have to go in these trains for their 
jobs They are facing a lot of diffi
culties. If a Janata Train is introduced 
from Malabar—any part of M alahar— 
to Madras, that would relieve the 
congestion That would be beneficial 
not only to Malabar, but to other 
Areas also like Erode and Salem, etc. 
If that is not possible, at least one 
compartment each should be attached 
to (he Mangalore Mail and to the 
Codhln Express Then, congestion will

be relieved. So many people going 
to Bombay are facing many difficul
ties. They do not get connection for 
Bombay. They have to spend a lot 
of time and even then, their families 
and children do not find a place in the 
train If through compartments are 
attached, it will give relief

Another point that I wish to bnng 
t o the notice of the House is, in Mala- 
bdi, there is no convenient train even 
to Trivandrum To cover about 200 
miles, we have to spend 24 hours. 
From Ernakulam to Quilon, a distance 
of 95 miles, the tram takes 10 hours

Shri S. V. Ramaswamy: It is a new
track It has got to be stabilised

Shri V. Each* ran: Some attempt
should be made to reduce it A lot 
of people from Mangalore, Kasargod, 
rtc, go to Ernakulam There is no 
through tram They have to change 
at Shoranur and catch another train. 
If a through train is introduced, that 
would save lot of time and inconve
nience

Next. I would like to refer to re
modelling of stations, especially Pal- 
ghat and Calicut These two stations 
are very old Recently, the hon. 
Deputy Minister inspected the Divi
sion, and he has seen the condition of 
Palghat station It is the headquarters 
of a revenue division and a growing 
town The present station is not at 
all sufficient to meet the requirements 
of the passengers Something should 
be done Formerly, there was a daily 
booking of 1800; this has gone down. 
This is mainly due to lack of facilities 
There is no connecting train for the 
Mail and the broad gauge lines In 
pre-war days, there was a shuttle 
running between Olavakot, Palghat. 
and Coimbatore This has been stop
ped After the war, this has not been 
started again This has to be done. 
Or, in its place if a diesel car is intro
duced, it will be convenient to the peo
ple

The hon Railway Minister pointed 
out, as regards over-bridges, that if 
the State Governments take initiative, 
it would be convenient. Anyhow, there 
are lots of difficulties fin1 road traffic
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at Shoranpur, Calicut and other places 
Hus also should be looked into

A reserved quota of appointments 
is available for the Scheduled Castes 
and Scheduled Tribes people It :s not 
given region-wise In the Southern 
Railway, the owyall quota may be 
filled up But if you consider the 
west coast or the Olavakot division, 
th' number appointed is very little 
That mnv b«* due to the fact that even 
for claŝ  IV appointments, they have 
to go to the Divisional and Zonal head- 
quaitcrs for interview and some oth< 
formalities If, instead of calling 
tftcm to tfte fteacftjuarters at Afacfras, 
the interviewing officer could travel 
and inteiview the candidates at Ema- 
kulam or other place, in the d<vision 
or n ir the '•tation, they would be 
benefited and thê  would be able to 
enter service along with others

At thi fme of the construction of 
the Emakulim—Quilon Railway, so 
many people were taken as casual 
laboiirt 1 s  o n  the understanding that i f  

vacanc.es jnse thej will be absorbed 
At present tho tendency seems to bt 
this Thcv an not getting any chance 
on thi p r o u n r i  th it thcv are not avail
able or thcr whet c abouts are not 
kni Ihtse people also should be 
eon idered f o r  ab 01 pt on m work

M/ la t point is Sir, the Railwav 
G.i/<'Uos ate not issued to anybody 
eithti to tli p u b i ’ C or the Mimbcrs 
of thi Hou 1 That is what I learn 
from the Railway Board 
The Railway Gazette is also 
a Government document just as 
tho Gtmnivuiit 0} India Gazettes or 
the States Gazettes If it is made 
available, they wi’l come to know all 
the inf >Tnation « '•nl it can be of use 
to others also It will be of great 
benefit 10 the peoolc At the time of 
the old Companies, that may be the 
practice and the Railway Gazettes 
wire published only for the Admims- 
trai -.i TttOies Now, this is a nation
alised concern and all the information 
could be made available to the Mem
bers After all, this is a Government 
document It is not any secret docu
ment The old practice of the Com

panies may be dropped and the Gazet
tes may be made available to the 
Members

In my area, there is not even a 
single establishment started for depart
mental catering The passengers are 
facing many difficulties. From Coim
batore to Mangalore and Shoranur to 
Trivandrum, there is no departmental 
caterirg If at least one could be 
started at Shoranur, it would be of 
great benefit to the people

When complaints are made to the 
Railway Board, they never care to 
reply I do not know whether they 
look into them or investigate them 
This is the complaint which I have to 
make Whenever any representation 
is made to th>- Railway Board, they 
usually dire ct some of their lower 
livtl officers to enquire and reply 
dircct This attitude is not satisfac
tory The other departments of the 
Government of India give a reply

Mr. Chairman: When I ring the
bell I request the hon Member to 
conclude

Shri V. I.atharan: Some time back, 
hon Rn'lway Minister announced that, 
to dll the representations r̂eceived by 
him, he used to reply direct or with 
h’s knowledge Th" Railway Board 
is not do ng that If they direct the* 
owir love1 officers t o  look into that, 

thf vi iv purpose of the representa- 
t ' o n  is defeated This also should be 
looked into

Shri Aurobindo Ghosal (Uluberia)- 
Sir I shall only touch the salient 
points in the cut motions as it will 
not be possible for me to dilate on 
the po.nts mentioned in all my cut 
motions Whatever statistics may be 
presented by the hon Railway Minis
ter, I am not prepared to believe that 
the road transport his increased only 
because of the higher rate of freight 
Then are many other contributory 
[actors There is delay m transit 
also Nowadays it takes about four 
days if goods are sent from Delhi to 
Calcutta by trucks whereas the Rail
ways take more than eight days
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Besides delay in transit, I would like 
to refer to one tiling. The dealers
have got to incar expenses in booking
goods and also in taking delivery of
the commodities. Even after incurring 
that expense, I would like to refer to 
the main point which has been men
tioned in my cut motion regarding 
refusal of the claims of the small
dca’ers. If any damage or shortage is 
found and a claim is put in to the 
Claims office, the dealers must make 
arrangements regarding payment.
Otherwise, it is impossible to get the 
damage or the shortage settled. Th-'
rate of this extra money or bribe is 
also very high, ns high as the price of
other commodities. If any claimant
refuses to come to a settlement or 
compromise, it will bo very difficult 
for him to grt the claims settled. One 
instance has already been ciU'd by the 
hon Member Shri B. Das Gupta. I 
would like to point out another inst
ance. About a month ago, within a 
week, about 500 fruit, vegetable and 
egg den'ers were refused settlement
of claims by the Claims officials on 
some flimsy grounds. The real fact
was that the Claims agent of these 
dealers failed to make or enter into 
compromise with the o f f i c e r  That is 
the way in which Claims offices are 
being run in the South Eastern Rail
way What I find in Calcutta is, most
of the Railway officers, after retire
ment, open Railway claims offices, 
with the advantage that they can in
fluence the officers who may have 
been their subordinates while they 
were in service. I have seen with my 
eyes that some clerks have been car
rying these files to the claims agents* 
office in order to intimate them about
the delays.

16 hrs.

I shall also point out the corruption
in the department. The instance I 
mention was published in the Ananda 
Bazar Patrika of 30 th October. 1958 
and 9th November, 1958. In Howrah 
Station a honey-comb was found cen
tering around some lady employees.
That has also come in the papers.

Innumerable instances of corrup
tion, favouritism and nepotism will be 
found in the selling of used tickets, in 
the creation of artificial want in the 
reservation of higher classes and in 
the booking of fish, vegetables and 
other perishable commodities.

In the matter of promotion also, 
favouritism and nepotism will be 
found in every branch, especially in 
Howrah station, because it was once 
the talk of the city for several months
that a lady announcer who was a non- 
mitriculatu was recruited in the scale 
of Ks. HO to Rs. 160, und later on she
v.’ps promoted to the scale of Rs. 100 
to Rs. 185 superseding about 80 em
ployees, because she was the favourite
of ."-omc officer. This is not my own 
stAt ‘merit. It has all come out. in the

1 want to refer to another instance.
1m the Cb.’mr, Office there is an officer 
whose honest” has been repudiated 
by even the Watch and Ward Depart
ment of the Railway Office. In 1950 
he was arrested in connection with 
some defalcation and bribery, but 
after he was detected, he has got a 
promotion and has been elevated to
the position of an officer. This is the 
way m which corruption is growing 
in the Cairn? Office.

Now I turn to the condition of the 
railway employees, the conditions 
under which they are working. The
most vital point is in regard to a 
large number of casual and contract
labourers It is regrettable that the 
railways should take advantage of the 
problem of unemployment and that 
people should be made victims both 
in respect of wages and labour.
Thousands of casual workers are em
ployed, though the nature of the ser
vice is permanent I shall give you 
one example In the I.O.W. unit of
Kharagpur there are about 200 per
manent employees and 500 i-3:.:ril lab
ourers who have been working conti
nuously for five years. Even though 
there are vacancies for the jobs of
gangmen and khalasis, these casual
workers are not being absorbed in 
those posts.
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[Sin Aurobmdo GhosalJ
I do not know why Government

still maintains this obnoxious contract
system In Shalimar godowns and 
other godowns of the railways this 
system is prevalent, and it should be 
immediately stopped

In regard to the suburban trains of
the South-Eastern Railway, I should 
like to point out that the condition of
the carnages is very wretched Within 
the last three months I do not remem
ber to have travelled in local trains 
having light Because of this in 
.Wswamhar saspSsyvat
an Assistant Station Master, molested 
a lady I do not know what steps 
Government have taken in that con
nection

Shri Nanjappa (Nilgins) Within 
the limited time at my disposal I shall
confine myself to ventilate local
grievances

My constituency produces a lot of
potatoes and they are exported to 
northern India, especially Calcutta
The merchants have grievances that 
wagons are not made available to them 
as and when they want them. The 
merchants have profit as their motive
so, to a certain extent the railways
must oblige them

Another point is that potatoes,
which are grown in a very cool climate 
are transported to a very hot area m 
tiie months of June, July, August and 
September However much the claims 
of the merchants may be very unrea
sonable yet they have to br accom
modated because they are exporting
edible commodities What they want
is that some wagons should always be
kept ready at Mettupalayam which is 
the main exporting station for all the 
potatoes growing m the Nilgins

Another complaint that the mer
chants make is that most of the 
potatoes perish in transit, because the 
wagons do not have ventilators There
is no proper aeration while the pota
toes pass through the very hot region
So, they want that ventilators should 
ha provided in every wagon that k
supplied to mem

The railway employees in the N tig m
Hills complain that they have been
discriminated against in the matter at 
the grant of hill allowances, whereas
hill allowances are given in other
parts of the country, especially m
Assam, they say that hill allowances
have not been given to them. They
made representations to the Deputy 
Minister, and he promised to look into
the matter I do not know at what
stage that matter stands at present

Again, I shall descend to Mettupa
layam Being at the foot of the
Queen of hill stations, Mettupalayam 
presents the appearance of a very bad
railway station and that too a very
old-fashioned one Even while Shri
Sri Prakasa was the Governor at 
Madras he had drawn the attention of
the local municipality to the ill-fittmg
condition of Mettupalayam railway 
station He also promised to take up 
the matter with the Railway Minister
Representation was made to the Rail
way Minister, and the latter also im
mediately promised that he would look 
into the matter if representations were
made from the proper quarters Tlie 
municipality took it up and made 
representations And now, the Rail
way Minister says that for lack of
finance, they could not do anything,
further, they say, for want of iron 
materials, they cannot make any
improvement

What the people there want is a 
mere overbndge That people should 
cross the railway lines is against the 
Railway Act, yet, there is no provision 
for an overbndge even at such an 
important station There is not even 
a third class waiting room worth the 
name at the station The people have
been clamouring for that Thev want
some more benches Even such little 
things have not been provided where
as, actually the station requires 
remodelling, a good third class waiting 
room, a booking office etc all outside 
the station

I shall briefly refer to the NiligW 
Express This »  also another trail
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which is running very late. It takes 
nearly thirteen hours to cover a dis
tance of about three hundred miles,
and it takes another three to four
houn to reach Ootacamund This train 
must be speeded up.

My hon. friend from Kerala repre
sented that in all the expresses that 
pass that way, there is a lot of over
crowding, with the result that people
starting from Coimbatore or beyond
And it very difficult to get accommo
dation in all the three expresses

There was an express called the 
Trichy-Ban galore express running 
previously All the Bangalore car
nages in the three expresses can be
attached at Erode, and they can form
a separate tram from Trichy to Ban
galore. They were trying experiments
with another train called the holiday
train, from Bombay to Cochin They 
tried it for one month and stopped it 
afterwards This can also be made 
permanent; and they can have trains 
at least once or twice a week

While the hon Deputy Minister was 
in the south, he promised to bring in 
powerful engines on the line so that 
they may haul up more carriages to 
Madra* But co far. nothing has been 
done

Mr. Chairman: The hon Member
will now conclude

Shri Nanjappa: Having said about
Bombay and Cochin, I have to draw 
attention to another thing They were
thinking of having a new line from
Chamarajanagar to Satyamangalam 
with a view to connect Bombay with
Cochin It has been there for over 50 
rears A survey had been made; but
no mention has been made of that in 
the Budget speeches all these days. I 
do not think thev will execute this 
•ven during the course of the Third 
Mve YeBr Plan

One thing more enlarging my
vision a little beyond, I will say this
We use the G. T Express for our
travel to Delhi. That train was 
taking 44 hours to run the distance 
fcwn Madras to Delhi. Because people

complained that it was running vary
late, the running tune was increased 
to 48 hours. But on the very same
line there is another train, the Deluxe
tram which takes, 1 thuik, only 4S 
hours. There is every scope for the
G. T. Express to be speeded up so that
it may reduce the running expenditure
and also benefit the travelling public.
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it? «pt art forFT i  snsnr vt 
sbtVt <trpt spt *f?rr ^  ^nrr
5  <rhc 3ptcit wft iff gf̂ rsrr ^ »
xjf?ft ih  arr?r apt arm f  fa

TTsrr, w rp t
fffsrr-” aft tw  tfrr wsu
W fl tiwr ̂  <̂ cTl »ftr aft 5J*T$5R? ̂
»J*RTT WEPFT *pf WIW ft  an?TTf I
hr #  m m rr ft  w  i  at jptt t
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[«rflrr t*r arrow wira]

TPTT ft ntft $ itft TOT % fa*

tit Vfftl *t WfFTT VPR3TV i t *ftfa
W>«T far«nn ft $T  STPT

4 */i ̂flr 1 3S& 5mH Tt <?ot tfr 
fâ itT tfk 3R-TT *r st̂ p̂t tft  1 

?ft *f T̂fcTT f fs-pr Cl’-CR SJTfST *T<?T 

fcrr r̂f?TT 1 vr *<t % *t><t wrrfft ?

3*$ *n?«Tl«WT <TC «FT Trzft f I nf\* 

’̂Tr «r jftaT ?rr -TiT s-t* fc-fi ar jttt

*j*r»ft ** 4t  1  w*  spt?t 

ŝr *r wT'-i f?t fairr ? ?rr nn- 

jttt  *râ <rr % <pt «r *rm *f ?r Tf*

?pfr fa sro  ̂-m ̂fsTî fpft 5

«ftr *n: 3  n  1 w  ar

5#t  ff?t fâ T*? 5T> ■JJTfl- fSTTTT

?rft 5rr#*fV ?frc tr r̂ arc *r§V sit-tt 1 

TT^ t̂ j? tft  ( ‘> wfr

m sT'ftTT h ̂rsrefa fW Wifeir 1

m  5rf=r 5 fa sfrct afft

*>(  STHT ii W'T I  STT»T cTf 

<=rnr (to ffhfr *t 5fH are-n s?  ^

f*r̂r stfh ̂ r T?rr tft n mr g 1 <ft *rrfT 

Ti VHT<»T % f<=TJT STfal?  fffaT *|fa«rr

% f-Ttr  ̂|

wvft *ff *7*f faWT >> fS5 

5 1 s*m *tit »r ?TFR?r  fr̂RT 

ŝftt f 1 fsm ?nf vto<. ?  ̂m

vrê fsn ?m*r h It?  g, wt's m

■̂pr 5r w it4 5 1 Jttt ̂stft 

$ fa *r* n̂fft *rr <râ =ft »t»th 

f>mr ̂rfciT 1

?T)TT crop mf 0 rro 5fy0 T̂JTo

ft srrm- ? ?rr a?  iw ?r ̂

tf srm 5  fsp <7i¥ f>rr f  1 r̂vw

%TT nrtw i fa q€ i<T*f ̂fpfr spt gr?rfir 

%  t̂t  f*mr =?r̂[ 1

ffHn * far; 7ft im* »fap«r «irr 
T€Tf fa *5ffa-T ?T̂-̂ 1 vrwfr

% irftnr fr f»w xf v&

f=r̂ it? vpmv f fa *tft w srf?w«r 

vt ? sr # 1 ̂  aft S'Trr̂r  ft

fffpr 5f«PT vi’f fnr wmx fasprr 

■̂rfgn jrrfa ?nŝ ̂ ?r»5 jfnr wmfr

f̂TvT Hf- I FfW  n ̂IfcTT I tv ’trmt 

JTg srf'-T̂ fS?t T̂rr r̂fgiT 1

?rr*!r ̂  *f *ft  fa*<r-r

fa sft ?rr?«ft ?rrT% q \̂p

*t £1 r̂r<ft *t sft Tf* %

*ft xf   ̂ f?RrT  ?? sfhr

fsRirr tht =Fr  ftcn 5 
=tt ?rw: ̂Tffr f̂ r̂r 1

?pit 5*r w-j*Tfr <n<fw*t  win 

irem ?ft Jft'T 'TT'T TTfit *** #

t<t hf<t wtfa # Tin ?n4  <frr 

=5̂ -TT? arPTcf $ I

r̂> jt  ?rrfT *fcr  T̂?rr

=̂T̂rr | 1  f«reprt ?r «ft nr Msn

fatrr «nr 1 *rf sp'if ?̂t »ft •TfT f

'p- ?nwr  -t̂t; %fnr=r ft ̂rrn

snfan A  nr̂- »rm ̂  ̂  % 1

fn stpt ̂Tt ft’fr f

fft?rV ̂  % crrfTOt % f nft ? I Sfffarr 

fa«rr>T rr  PTift gforr spt 

wf̂sp ?r ?rftr»F r̂rff̂ 1

fnr̂ ?rMr rarr̂T ̂ rr r̂rffi? 1 

jt JTf  T̂frr ̂ttŵtt | fa

?m‘T % f5T«rfwr apt ̂  =7t3T W «TR

*pt «r# *ftw % ft*? «nrff *ftr ̂

zrrfsnft ̂t atm «t«b 3*r.<tT

***j£xpunged as ordered by the Chur
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* r r o  fcrr vrfipz i w t v t t  ^  s fw -

flPHrr ift nm fW t w*r tfr
sttrt 3rrt*TT « ftr  ^ < t t  *rf *nj*nr

wffclt fa wt f*nrr trwr m »wr 4 1 
*mr %*?r *Ar t o  -rr# 
ft  *rf «r »̂pr v* fa fmrr Tnm *rr 
»TCTf «ftr farm sm*r ** fa 
h f j m r  rrs«r *rr «ftr  5t fV w  f* r m
TP»Tf\ <ft Iff sfafT *  ftnT I sjfa 3**ft
* « r r  ? r f ^  5 , fa q  3 * * t  ^ r -g fw -
trrcff q5t s itr  3?rrerr «qr?r facrr ^ tht
^ ff^  \ ^ fes# f ,
TO'tfr f * i T ?pt s r m  srr^f ftcft
f  I TO cTOT) «TFT 7ft?T s^PTT
aft arm 1

*rfa*rt % s t*  ?ft t
kzz f  nfa^r t  ŝrr̂ cfT g fa smr t
grf%?r m$, ’ft  JT'cT t  tft f% tfr
t o  1 3 s*r t o t  ^  ^  55m
*ttt— ttt̂ t ifRm *rr sjttt *ttt ?flr 
^  fa farm  ?  srntft fa* ?ro
t o t  t  & *ftr spqt t  *r w s t

f^ F R H  t  • * if ’ r w  f  f a  3 ^  *rt»r #
an# f t ,  # f a r  ?Tr* ^  *rrat t t  *pt

to t  f  1 snfar itrcf* *sr 3 r̂trt ¥r
W t ? ^ t f  I ^ ^ R ^ | ? f t T J r R
fatft WT ftciT fl JJRT t  5^
<iJH^ '>11̂ 1 hYt 'dH+l Mdl ’î l ’SI^IT, 
err vft f̂t t  w p f t  ’fer ^ i t n t  f a  ti?rr 
•rft aw n*ft *rftw *tt sw^rt *rft̂ r 
m sftr f t  T?t f w t  1
f»T 5WTT VPCT«1Tr p[ *̂r gt*IT I

w m  t  !rf r̂rr̂ r % 
f?rc» aft f̂tapTT sprrf t- f*it ^f
^ T t « F T « r r r | i  ftrep fr^ rt^

f%*rr «rr f% t  few  % qt
t r m ^ r t ? r # a n ^ t  iTO<TT^«rtrarpr

f«rm a rm  *n ffis  1

II

ifteriN f  #^rr f'r »rt f  1 
v *rr t o  ^  Tt^rar Hr :r srr^, fr
mvrft ®rrer fV i 1 k^i >?f'w vt
¥ *  m*pr I  f% :,ET 5TX5T ^

1 1 <tt n m m
fefcT ?l̂ t t  1 ?»ft TTTOT STST 

«TT fim ttir 5Ttnt vt ^H^Tdr «t
smr it r̂ra- apr t|  ̂ 1 t

T̂ffTT  ̂ f% orawid aft 5rfw f̂̂ rvr 
^t ? fe  % mrrihr ^t far r̂r, ?rr?»tar 
^  f?nn TfT̂  1 ^rfrrar ?r ftra^r ?frr 
«nf*TCT ?t *i?̂ n tnfit ajpft
1 1 »mi7 ^  ^  sVsr 15^r f, #%?r ir̂ - 

\ t  *P̂ ft #  frfenf 
■tftaimTgr 1 tT̂? ^  ?TRT q? =5fWT 
| f% J»* JTfr *mr at, f̂spff Trsr̂ r 
^ «to ?m ?rt, ?fr t̂ ^ t *pmft, 
^t !fr httit gt 1 for fa 
r̂?rr t, t  3*ra?t t̂t 

3fa*r <fpi 3rr% trt q»rr ft «rV <r?r 
^ fw  w , ?ft ^  ttft ?pto ift
«TR $ I t  TT̂ -ffcT ^  Tfe ^ qf qr̂ TT 
=s(TffrT  ̂ fa ?PTT jflZT’R T̂ 3Ptf 
f  rs»rar «ft feu ajT7, f̂t ̂ rt apt trm f̂t 
i t  arr7»fr «frr zpm ^t ^f^rr jtto
i\ ^rwrt 1

5 ^ T O ' I  |(T ?ftnTT

F<m ■J-'nr I  |

Mr. Chairman: The following are
the selected cut motions relating to 
Demand No 1 in respect of the Rail
way Budget, 1959-60, which may be 
moved subject to their being other* 
wise admissible*—

m.Demand No No oj Cut Motions

DISAPPROVAL OF POLICY

1 109, 110, 113, 338, 339, 340, 341,
342, 343, 344, 591



4075 D*mand« HARCH 8, ISM for Gnrnto—RaHway* 4076

CMr. Chairman]
Air-Conditioned Coaches 

Demand No.
No. of Cut Motion*

TOKEN
9, 11, IS. 14, 16, 16, 17, 18„ 87, 
88, 89, 80, 61, 62, 69, 70, 88, 89. 
90, 91, 98, 99, 100, 118, 134, 147, 
148, 149. 150, 151. 15% 153, 154.
155, 164, 165, 166, 167, 263. 264.
265. 268, 267, 268, 269, 270. 286,
287, 288, 324, 325, 327, 347. 348,
349, S50, 351, 352, 359, 360. 361,
362. 363, 364, 365, 366, 367. 368,
369, 370, 371, 372. 373, 374, 375,
376, 377, 380, 381, 382, 383, 384,
385, 386, 394, 395, 396, 443, 444,
445, 446, 447, 448, 449, 450, 451.
452, 512, 513, 514, 515, 516, 517,
518, 519, 521, 531, 532, 538, 541,
565. 566, 567, 568, 569, 570, 571,
572,573,574,575,576,577,578,579, 
580, 581, 582, 583, 584, 585, 586,
592, 593, 594, 595, 596, 597, 598,
605, 606, 607. 608, 609, 610.

The list Indicating the numbers of
selected Cut Motions will be put on 
the Notice Board, and will also be cir
culated to hon. Members tonight for
their information.
Organisation, Constitution and Powers

of the Board
Shri Tridlb Knmar Ctaaudhari: I

beg to move:
'That the Demand under the 

head Railway Board be reduced 
to Re 1”

Selection of Higher Graded Railway 
Staff upto Divisional Superintendents

Shri Trldib Kumar Cbaudhuri: I
beg to move*

“That the Demand under the 
bead Railway Board be reduced 
to Re. 1."

Planning Methods and Preparation of 
Railway Plans 

Shri Tridlb Komar Chaudhnri: I
beg to move:

‘That the Demand under the
head Railway Board be reduced
«e Jtoi l.N

Izeosive salaries and allowances' ef
the Officers and Members of the 

Railway Board
Shri Bn| B>J Singh: I beg to move:

“That the Demand under the 
head Railway Board be reduced
to Re. 1."

Organisation, Constitution, Powers and 
Working of the Rdilway Board

Shri Bn] Raj Singh: X beg to move:

‘That the Demand under the 
head Railway Board be reduced 
to Re 1 ”

Need to evolve a definite policy to 
spread the Railway lines speedily in 
the backward areas specially and in 
the country as a whole generally

Shri Braj Raj Singh: I beg to move:

“That the Demand under the 
head Railway Board be reduced 
to Re 1 ”

Need to dispense with saloons for 
officers

Shri Braj Raj Singh: I befe to move:

“That the Demand under the 
head Railway Board be reduced 
to Re 1”

Delay m abolishing first and second 
classes and Air-conditioned Coaches

Shri Braj Raj Singh: I beg to move:

“That the Demand under the 
head Railway Board be reduced 
to Re 1."

Abolition of the Railway Board and 
substitution thereof by an expanded 
Railway Ministry directly under the 
control of Parliament

Shri Braj &aj Siagh: I beg to move:

“That the Demand undo- the
head Railway Board fra reduced
to Re. 1.”
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Continuous increase in the higher staff 
of the Railway Board.

Shri BnJ Raj Blagh: I beg to move:

"That the Demand under the
head Railway Board be reduced 
to Re 1."

Disenmmatum between trade unions 
on Railways

Shrimati h r a t t l  Krlshnan: I beg
to move:

'That the Demand under the 
head Railway Board be reduced 
to Re 1.”

Confirmation of temporary employees 
who have put in a service of more 
than one year.
Shri T. B. Vittal Rao: I beg to

move
“Tliat the Demand under the 

heed Railway Board be reduced 
by Rs 100 ”

Discrimination tn the matter of grant 
of post-retirement passes to the 
Class IV staff.
Shri T. B. Vittal Rao: I beg te

move:
‘'That the Demand under the 

head Railway Board be reduced 
by Rs 100”

Failure to recognise the All-India
Railway men’s Federation

Shri Tanyamanl: I beg to move:
"That the Demand under the 

head Railway Board be reduced 
by Rs 100”

Delay m implementing the recommen
dations of the Tapse Committee 
regarding promotional avenues for
Class IV employees
Shri Tanga man!: I beg to move:

“That the Demand wider the
fcaad Railway Board be reduced
by Ba. 100.”

Contravention of principle of 
pay for equal work’ to running 
staff in Southern Railway.
Shri Tangamani: 1 beg to move:

’That the Demand under the
head Railway Board be reduced 
by Rs. 100.”

Delay m arriving at conclusions on 
Sankar Saran Tribunal.

Shri Tangamani: I beg to more:
“That the Demand under the

head Railway Board be reduced 
by Rs. 100.”

Indiscriminate use of rule 148 of the 
Establishment Code against railway
employees generally.
Shri Tangamani: I beg to move:

“That the Demand under the
head Railway Board be reduced 
by Ra. 100 ”

Dismissal of employees m Southern 
Railway under rule 148 of the 
Establishment Code.
Shri Tangamani: I beg to move:

"That the Demand under the 
head Railway Board be reduced
by Rs 100 ”

Increased number of derailments. 
Shri Tangamani: I beg to move:

“That the Demand under the 
head Railway Board be reduced 
by Rs 100.”

Need to revise tram timings by reduc
ing the running time -

Shri Tangamani: I beg to move:
**niat the Demand under the

head Railway Board be reduced 
by Rs 100 ”

Reduction m running time of Express 
trains

Shri Tangamani: 1 beg to move:

“That the Demand under the
head Railway Board be reduced
by Ra. 100.”
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huecunty in railway travel.
not I t t tn in i :  I beg to m m :

"That the pemand under the 
head Railway Board be reduced 
by Rs 100 ”

Reduction of running time between 
Tirunelveli and Tiruchendur m 
Southern Railway
Shri Tangamani. I beg to move 

That the Demand under the 
head Railway Board be reduced 
by Rs 100”

Reduction in freights )or transhipment 
of matches jrom Madras State

Shri Tangamani: I beg to move 
“That the Demand under the 

head Railway Boird be reduced 
by Rs 100 ’

Fall in goodt and passenger traffic on 
the Railways

Shri Kodlyan I beg to move
‘ That the Di_m«nd under the 

head Raihvav Bt >id be reduced 
by Rs 100”

Failure to locate one Divisional Head
quarter of the South-Eastern Rail
way at Khurda Road
Shri Supakar. I beg to move 

‘ That the Demand under the 
head Railway Board be reduced 
by Rs 100 ’

Failure to bring down the excessive 
salaries paid to Members of the 
Railway Board

• Shri Naushlr Bharucha* I beg to
move

“Ihut the Demand under the 
head Railwa> Board be reduced 
by Rs 100”

Failuie to check over-staffing of the 
Railway Board

Shri Naushir Bharucha: I beg to
itoove

“That the Demand under the 
head Railway Board be reduced 
by Rs 100”

Failure to relieve excessive over
crowding on suburban services of 
Bombay City.
8bfi NaaUr Bharucha: 1 beg to

move
‘That the Demand under the 

head Railway Board be reduced 
by Rs 100”

Failwe to explore projects for reliev
ing over-crowding such as Tube 
Railway project for Bombay
Shri Naushlr Bharucha I beg to

move
That the Demand under the 

head Railwaj Board be reduced 
bv Rs 100’

Need for dispensing with saloons for 
officials n order to provide greater 
accommodation for passengers
Shri Tangamani I beg to move

That the Demand under the 
head Railway Board bo rcduced 
by Rs 100 ”

hailwe to mn Janta Fipn ssc \ on the 
metre gauge

Shri Tangamani I beg fo move
That the Demand under the 

head Railway Boaid b< nduced 
b\ R*< 100’

Need for running a Jai ia Fxpreu, bet
ween Madurai and Madras m 
Southern Ra Iway
Shri Tangamani: I beg to move

“That the Demand under the 
head Railwav Board be reduced 
by Rs> 100 ”

Failure of Government Railway Police 
m stopping the smuggling of railway 
goods into the engineering factories 
of Howrah city
Shri Aurobindo Ghosal* I beg to

move
"That the Demand under the

head Railway Board be reduced
b> Rs 100 ”
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Arbitrary repudiation of small claims.
Shri A invU adt Ghoeal: I beg to

move*

'That the Demand under the 
heed Railway Board be reduced 
by Rs. 100"

Mode and timing of the presentation 
of the Annual Reports on Indian 
Railways by the Railway Board.
Start Tridlb Kumar Chaudhuri: I

beg to move
“That the Demand under the 

head Railway Board be reduccd 
by Rs 100”

Deteriorating operational efficiency 
end n'ttng unit cost of operation
11 1 j handling a greater volume
uj traffic and timing of new lines
St'rl Tridib Knmar Chaudhuri: I

beg 1 > iovp

‘ That the Demand under the 
heart Railwav Board be reduced 
by 100”

Gmwmcts of staff wUh special refer
ence to commercial clerkb.

Shri Tridib Kumar Chaudhuri: I
beg to mo\o

'Thai the Demand under the 
head Iiailwav Board be reduced 
bv Us 100”

Negict-t sluiwn to the Seuldah Divi
sion of Extern Railway

Shri Tridib Kumar Chaudhuri: I
big to mov«.

"That the Demand under the 
head Railway Board be reduced 
by Rs 100 "

Failure to tackle the problems of 
railwai traffic connection between 
Assam North Bengal and West 
Bengal
Shri Tridib Komar Chaudhuri: I

beg to move.
“That the Demand under the

head Railway Board be reduced
by Rs. 100.”

Railways
Failure to restore through traffic bet

ween Nimtita and Ttldanga on the 
B.A.K Loop
Shri Tridib Kumar Chaudhuri: I

beg to move

“That the Dtmand undei the 
head Railway Board be reduced 
by Rs 100.”

Problem of over-crowding m Calcutta 
suburban local trams between Seal- 
dah and Howrah.
Shri Tridib Kumar Chaudhnri: I

beg 1o move
“That the Demand under the 

head Kailwa> Board be reduccd 
by Rs 100’

Failure to take any action on the pro- 
posed circular railway for Calcutta.
Shri Tridib Kumar Chaudhuri: I

beg to move
“That the Demand under the 

h'ad Railway Board be reduced 
by Rs 100"

Neglect shown to the B A K loop 
line of the Eastern Railway.

Shri Tridib Kumar Chaudhuri: I
beg to move

“That the Demand under the 
head Railway Board be reduced 
by Rs 100”

Creation of a uniform passengers class 
and abolition of saloon coaches.

Shri Jagdish Awasthl: I beg to
move —

“That the Demand under the 
head Railway Board be reduced 
by Rs 100"

Running of electric tram between 
Kanpur and Lucknow

Shri Jagdish Awasthl: I beg to
move

‘That the Demand under the
head Railway Board be reduced
by Rs. 100"
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Prolonged delay in according recogni
tion to the All-India Railioaymen’s 
federation.

Shri Hen Btnu: I beg to move:
‘That the Demand under the 

head Bailway Board be reduced 
by Rs. 100."

Situation likely to emerge out of the 
proposal to retrench staff in Indian 
Railways.

Shri Hem Bartu: I beg to move:
“That ttie Demand \xndtn tive 

head Bailway Board be reduced 
by Rs 100 ”

Failure to run special trains between 
Kanpur and Araul Stations on 
North-Eastern Railway at the time 
of Makanpur Fair this year causing 
hardship to passengers.

Shri Jagdish Awasthi: I beg xo
move:

“That the Demand under the 
head Railway Board be reduced 
by Rs 100."

Failure to implement the scheme of 
grading trained graduate teachers in 
Higher Secondary Intermediate 
Railway School at Tundla.

Shri Jagdish Awasthi: I beg to
more:

“That the Demand under the 
head Railway Board be reduced 
by Rs. 100.”

Failure to ensure timely supply of 
Railway goodg wagons by certain 
firms in Kanpur.

Qhri Jagdish Awasthi: I beg to
ram*-.

“That the Demand undear the
head Railway Board be reduced
by Rs. 100.”

Failure to provide facility of electric 
Jans, light and water to all the par* 
smgers of III Class in North-Eaxt- 
em Railway.
Shri Jagdish Awasthi: I beg to

nfiove:

“That the Demand under the 
head Railway Board be reduced 
by Rs. 100.”

Insecurity in railway travel
Shri Jagdish Awasthi: I beg to

wove:
“T h at lire  D em and xatictst 1h e  

head Railway Board be reduced 
by Rs 100”

Late running of trains.
Shri Jagdish Awasthi: I beg to

move:
"That the Demand under the 

head Railway Board be reduced 
by Rs. 100”

Overcrowding in  tram s (S pecia lly  m  
Class III

Shri Jagdish Awasthi: I beg to
move:

“That the Demand under the 
head Railway Board be reduced 
by Rs. 100 ”

Failure to improve the lot of grade
III employees of Railways.

Shri Jagdish Awasthi: I beg to
move.

“That the Demand under the 
head Railway Board be reduced 
by Rs. 100."

Need for running a passenger train 
through Orissa region between 
Kharagpur and Waltair of the 
South Eastern Railway.
Shri Sarendnnath Dwtvedy: I beg

to move:
"That the Demand under the

head Railway Board be reduced
by Rs. 100."
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M l V M taking a decision regarding 
location 0/  a divisional headquarter 
of the South Eastern Railway at 
Khurda Road

Shri B ucadnutt Dwivedy: I beg 
to move*

“That the Demand under the 
head Railway Board be reduced 
by Rs 100 ”

Unsuitable hours of running of trains 
in Orissa causing hardship to pas
sengers

Shri Surendranath Dwivedy: 1 beg
to move

“That the Demand under the 
head Railway Board be reduced 
by Rs 100 ”

High salaries, paid to Members of the 
Railway Board

Shri Sarju Pandey: I beg to move
“That the Demand under the 

head Railway Board be reduced 
by Rs 100 "

Irregular running of trains between 
Allahabad and Kafcihar creating 
hardships to passengers
Shri Sarju Pandey: I beg to move

“That the Demand under the 
head Railway Board be reduced 
by Rs 100 ”

Failure to relieve excessive over
crowding of the Delhi-Lucknow Ex
press
Shri Sarja Pandey: I beg to move:

'That the Demand under the 
head Railway Board be reduced 
byRs 100”

Indiscriminate use of Rule 148 of the 
Establishment Code

Shri Kodlyan: I beg to move:
‘That the Demand under the

head Baitway Bond be reduced
by Rs 100."

Seed to establish one more creoeoting 
plant near about Kozhikode

Shri Kodlyan: I beg to move:

“That the Demand under the 
head Railway Board be reduced 
by Rs 100 "

Need for full utilisation of indigenous 
wooden sleepers

Shri Kodiyan: I beg to move:
“That the Demand under the 

head Railway Board be reduced 
by Rs 100"

Need to confirm casual and temporary 
employees of the Railways

Shri Kodiyan. I beg to move
“That the Demand under the 

head Railway Board be reduced 
by Rs 100”

Failure to absorb the retrenched Hart
man labourers tn permanent posts 
on the Quilon-Emakulam Une
Shri Kodiyan: I beg to move 

‘That the Demand under the 
head Railway Board be reduced 
by Rs 100"

Need for running the Deluxe trams 
daily from Delhi to Howrah, Delhi 
to Madras and Delhi to Bombay
Shri Braj Raj Singh: I beg to move:

“That the Demand under the 
head Railway Board be reduced 
by Rs 100"

Grievances of Railway staff.
Shri Frank Anthony: I beg to move:

‘That the Demand tinder the 
head Railway Board be reduced 
by Rs 100 ”

Question of continuity of service of 
the ex-Barsi Light Railway em
ployees
Shri T. B. Vittal Kao: I beg to move:

‘That the Demand under the 
head Railway Board be reduced 
by ito 100."
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Adjustment of seniority of the St- 
Boni Light Railway employees,

Shri T. B. Vittal Bio: I beg to move:
“That the Demand under the 

head Railwiy Board be reduced 
by Rs. 100.”

Restoration of the wages of the Ex- 
Barsi Light Railway employees as 
they stood on 31-12-1953.
Shri T. B, Vittal Rao: I beg to move: 

‘That the Demand under the 
head Railway Board be reduced 
by Rs. 100."

Restoration of the scales and grades 
of the Ex-Barsi Light Railway em
ployees as they stood on 31-12-1953.
Shri T. B. Vittal Rao: I beg to move: 

"That the Demand under the 
head Railway Board be reduced 
by Rs. 100.”

Grant of the annual increments from 
the year 1954 up to date to the Ex- 
Barsi Light Railway employees,
Shri T. B. Vittal Rao: I beg to move: 

“That the Demand under the 
head Railway Board bo reduced 
by Rs. 100.”

Weed to revoke Rule 148 of the Rail
way Establishment Code.

Shri T. B. Vittal Rao: I beg to move: 
“That the Demand under the 

hoad Railway Board be reduced 
by Rs. 100."

Failure to supply good food in Indian 
style on all Stations and Restau
rant cars.
Shri Assar: I beg to move:

“That the Demand under the 
head Railway Board be reduced 
by Rs. 100.”

Procedure regarding first class reser
vation in all main Stations.

Shri Assar: I beg to move:
“That the Demand under the 

head Railway Board be reduced 
by Rs. 100.”

Cetetmxtiono? courtesy toteK
Shri Amor. I beg to move:

‘That the Demand under the 
head Railway Board be reduced 
by Rs. 100.”

Inefficiency in reservation offices of 
Churchgate, V. T. and Delhi sta
tion*.
Shri Assar: I beg to move:

“That the Demand under the 
head Railway Board be reduced 
by Rs. 100.”

Harassment of passengers holding re
turn and concessional tickets

Shri Assar: I beg to move:
"That the Demand under the 

head Railway Board be reduced 
by Rs. 100."

Condition of third-class passengers 
waiting rooms.

Shri Assar: I beg to move:
"That the Demand under the 

head Railway Board be reduced 
by Rs. 100.”

Retrenchment of staff in the Indian 
Railways.

Shri Assar: I beg to move:
"That the Demand under the 

head Railway Board be reduced 
by Rs. 100.”

Late running of trains especially 
Bombay suburban trains.

Shri Assar: I beg to move:
“That the Demand under the 

head Railway Board be reduced 
by Rs. 100."

High salaries of Members of Railway 
Board.

Shri Assar: I beg to move:
“That the Demand under the

head Railway Board be reduced
by Rs. 100.”



tftMMeMtttrtf e*penw on Railway
1 Guides on various Stations.
ShriAssar: I beg to inove:

“That the Deqpjpd, under the 
head Railway Board be- reduced 
by Rs. 100."

Failure to stop use of saloons by high 
officials.

Shri Assar: I beg to move: 1
“That the Demand under the 

head Railway Board be reduced 
by Rs. 100.”

Failure to recognise 'All-liidia Com
mercial C le r k s  Association

Shri Assar: I beg to move:
“That the Deraapd under the 

head Railway Board be reduced 
by Rs 100."

Use of rule 148 of the Establishment 
Code against Railway employees 
generally.
Shri Assar: I beg to move:

“That the Demand under the 
head Railway Board be reduced 
by Rs. 100."

Confirmation of temporary employees 
who have put tn service of more 
than one year.
Shri Assar: I beg to move:

“That the Detpand under the 
head Railway Board be reduced 
by Rs. 100.”

Increased number of accidents and 
derailments.

Shri Assar: I beg to move:
"That the Demand under the 

head Railway Board be reduced 
]gr Rs. 100."

Reduction in running time of Mail 
, and Express strains. ■

Shri A sm : I beg to move:
“That Hie* Demand under the 

head Railway Boax*- -b»”?educed 
hr Ra. 100."

388 LSD—8.

Reduction of the passengers and goods ' 
traffic an all-the Railways.

flhri Assar: I beg to move;1
“That the Demand under the 

head Railway Board be reduced 
by Rs. 100.’*

Attitude towards commercial clerks.
$hri Assar: I beg to move:

“That the Demand under the 
head Railway Board be reduced 
by Rs. 100.”

Need for construction of loop-lines be- 
tween MasuVspattm, and Vijaya
wada
Shri A ss&e : I beg to move:

“That the Demand under the 
head Railway Board be reduced 
by Rs. 100.”

Failure to take security measures for 
p ro te c t io n  o f  w a y -s id e  station staff
Shri Assar: I beg to move*

“That the Demand under the 
head Railway Board be reduced 
by Rs 100."

F a ilu re  t o  fix proper ch a n n e l o f  p r o 
m o tio n  f o r  SM’s. and AJS.M’s.

Shri Assar: I beg to move:
'That the Demand under the 

head Railway Board be reduced 
by Rs. 100.”

Misuse of summary powers by Zonal 
Managers.

Shri Assar: I beg to move:
"that the Demand under the 

head Railway Board be reduced 
by Rs. 100."

Failure to reduce over-crowding m 
local trains in Bombay.

Bhif ML B. Thakofe: I beg to movet

for Grants 409a
Railways

"That the Ddfelftd under file
head Railway Botfrd be reduced
by Rs. 100"

Demon* WWKKflKA 12. l t »  &AKA)
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Failure to reduce over-crtnwHng 0i 
oft trafcu starting from Afcmedabad 
and vice-versa.
Shri M. B. n a k m : I beg to move:

"That the Demand under the 
head Railway Board be reduced 
by Kb. 100.n

Failure to provide stoppage for 
Janta Express at Kambli on the 
Western Railway.
Shri M. B. Thakore: I beg to move:

“That the demand under the 
head Railway Board be reduced 
by Rs. 100."

Failure to run more trains between 
Ahmedabad and Abu Road between 
the hours 12 to 16 during day.
Shri M. B. Thakore: I beg to move:

“That the Demand under the 
head Railway Board be reduced 
by Rs. 100”

Late running of trains.
Shri M. B. Thakore: I beg to move:

‘That the Demand under the 
head Railway Board be reduced 
by Rs. 100.”

Failure to construct btg waiting 
rooms at Jaipur Railway Station, 
Victoria Terminus, Bombay, Agra 
stations.
Shri M. B. Thakore: I beg to move-

“That the Demand under the 
head Railway Board be reduced 
by Rs. 100.”

Failure to increase the frequency of 
tnun* between Kheralu-Mehsana, 
Kakoshi-Mehsana, Hanj-Mehsana, 
Vijapttr-Ambliyaaan and Kalol 
specially in the morning and even- 
ings.
Bkri M> B. Thakore: 1 beg to move:

“That the Demand under the
h ftd  Biailway Board b» redueed
by Rs. 100."

Fatybv to discontinue fflloons for 
railway Ms officials on all raOtoaifft-

Shrl ML B. U u k a c  X bag to mover
"That the Demand under the 

head Railway Board be reduced
by Rs. 100.”

Failure m providing wholesome food 
on the railway stations and restau
rants.

Shri M. B. Thakore: I beg to mover
“That the Demand under the 

head Railway Board be reduced 
by Rs. 100.”

Failure to replace new bogies in 
the Delhi Express train.

Shri M. B. Thakore: I beg to move:
“That the demand under the 

head Railway Board be reduced 
by Rs. 100.”

Failure to take adequate steps to 
check corruption on the railways.

Shrimati Parvathi Krishnan: I beg
to move. ^

“That the Demand under the 
head Railway Board be reduced 
by Rs. 100.”

Unfair use of rule 148 of the Railway 
Establishment Code.

Shrimati Parvathi Kriahnan: I beg
to move:

'That the demand under the 
head Railway Board be reduced 
by Rs. 100.”

Failure to utilise m full indigenous 
sleepers.

Shrimati Parvathi Krishnaa: X beg
to move:

“That the demand under the
head Railway Board be reduced
by Ra. 100.”
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fiwdtetency 4ft timing good* traffic 
promptly
Shrimati FanratJil Krisfeaan: I be*

to move:
"That the demand under the 

head Hallway Board be reduced 
by Rs. 100”

Delay in assembling wagons at Vis- 
hakapatnam
Shrimati ’Parvathl Krishnan: I beg

to move:
'That the demand under the 

head Railway Board be reduced 
by Rs. 100 ”

Delay in recognising the trade union 
at Chittaranjan Locomotive 
Works
Shrimati Parvathl Krishnan: I beg

to move:
“That th demand under the 

head Railway Board be reduced 
by Rs. 100.”

Inadequacy of passenger trains on 
the South-West broad gauge sec
tion of Southern Railway
Shrimati Parvathl Krishnan: I beg

to move:
“That the Demand under the 

heed Railway Board be reduced 
by Rs 100.”

Charge-sheeting of office bearers of 
Dakshin Railway Employeeŝ  
Union

Shrimati Parvathl Krishnan: I beg
to move:

“That the demand under the 
head Railway Board be reduced 
by Rs. 100."

Weed for direct train service for 
passengers from purulia, South 
Eastern Railway to Howrah via 
Asansole, Eastern Railway

Shri B. D u  Gupta: I beg to move:
"That the demand under the

heed Hallway Bbard b? reduced
by Bs. 100”

Continued late running of trains on 
branch tines
Shrimati Parvathl Krishnan: I beg

to move:

“That the Demand under the 
head Railway Board be reduced 
by Rs. 100.”

Failure to open either a Flag Station 
or a Passenger Halt between Muri 
and Torang stations in the Adra 
District, South-Eastern Railway
Shri B. Das Gupta: I beg to move:

"That the Demand under the 
head Railway Board be reduced 
by Rs. 100.”

Question of merger of Grade II and 
Grade I Railway Accounts Clerks 
of Eastern Railway
Shri B. Das Gupta: I beg to move:

“That the Demand under the 
head Railway Board be reduced 
by Rs. 100.”

Grant of Central Pay Commission 
scales to casual labour
Shrimati Parvathl Krishnan: I beg

to move:

“That the Demand under the 
head Railway Board be reduced 
by Rs. 100.”

Need for running a daily Janata Ex
press between Coimbatore and 
Madras

Shri SampeCh: I beg to move:
“That the demand under the 

head Railway Board be reduced 
by Rs. 100.”

Discrimination adopted by the Ad
ministration against the needs of 
the South.
Shri Sampeth: I beg to move:

“That the demand under the
heed Railway Board be reduced
by Rs. 100.”
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'Wort*- of fund# in lnyi«p>*»f new Urns 
in regums tohich snailMdift |W*
vtded with adequate types.• ) J!
Shri Sampath: I beg to mam:

“That the demand under the 
head Railway Beard £e 'reduced 
by Rs. 100”

Destrabltty of taking up the Samraj- 
nagar-Sathyamangalam line in the 
new plan.

Shri Sampath: I beg to move:
“That the demand under the 

b ea d  H allw ay B dst& b e  re& uceti 
by Rs 100”

Desirability of linking Erode with 
Samrajnagar-Sathyamangalam link

Shri Sampath: I beg to move:
‘That the demand under the 

head Railway Board be reduced 
by Rs 100” ,

Concentration of all the construction
al activities in the North

Shri Sampath: I beg to move:
“That the Demand under the 

head Railway Board be reduced 
by Rs 100”

Failure to confirm a large number of 
temporary employees who have 
put in a service of more than an 
year
Shri Sampath: I beg to move:

"That the Demand u?der the 
head Railway Board be reduced 
by Rs. 100”

Failure to implement the recommen
dations of the Trade Panel Test 
Committee m the Southern Rail
way
Shri Sampath: 1 beg to move:

“That the demand under the
head Railway Board be reduced
by Rs. 100.” •*;.

Delay in publishing the findings of 
Am Saiikarsaran Tribunal and to 
implementing them
Shri Sampath: I beg to move;

"That the demand under the 
head Railway Board be reduced 
by Rs. 100."

Dismissal of employees in the South* 
em Railway under rule 148 of the 
Establishment Code ’ •

Shri Sampath: I beg to move:
“That the demand under the 

head Railway Board b*. reduced 
by Rs 100”

Reduction tn running time of Express 
Trams
Shri Sampath: I beg to move:

“That the demand under the 
head Railway Board be reduced 
by Rs 100”

Failure to check over-crowding in 
trains

Shri Sampath: I beg to move:
“That the demand voider the 

head Railway Board be reduced 
by Rs 100"

I*ack of adequate tratn service direct
ly from Purulia, South-Eastern 
Railway to Asansol, Eastern Rail
way.

Shri B. Das Gupta: I beg to move:

“That the demand under the 
head Railway Board be reduced 
by Rs 100”

Failure to extend the Adra-/isanso 
Shuttle train to Purulia, .South- 
Eastern Railway

Shri &  Das Gupta: I beg to -znoya:

"Itoat the demand under, the
haad Railway Bqard be seduced
by Rs. 100."
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Start E  Dm  Ga|k I beg to now:
"That the Demand Under the 

head Railway Board be reduced 
by Rs. 100”

Abolition of first clots, second clou 
and air-conditioned coaches in the 
Railway*.
Shri B. Das Gapta: I beg to move:

"That the Demand under the 
head Railway Board be reduced 
by Rs. 100.”

Heed to convert the narrow gauQt 
railway line from Purulia to Be- 
gunkodar, South-£astem Railway 
to broad gauge.
Shri B. Dm  Gupta: I beg to move:

"That the demand under the 
head Railway Board be reduced 
by Rs. 100.”

Need for railway tme-tablet in all 
State languages
Shri B. Dm  Gapta: I beg to move:

’That the demand under the 
head Railway Board be reduced 
by Rs. 100 ”

Irregularities in upgrading of grade
II Assistant Surgeons to Grade I in 
the South-Eastern Railway.
Shri B. Dm  Gapta: I beg to move:

"That the Demand under the 
head Railway Board be reduced 
by Rs. 100.”

Irregularities in the Commercial De
partment of thf South-Eastern 
Railway.
ShrJ B. Dm  Gupta: I beg to move:

"That the demand under the
head Railway Board be reduced
hy Ra. 100.”

the ’New Deal‘s  .. ,lsJ
Start B. Dm Gupta: I beg to maws: 

That the demand under the 
head Railway Board be reduced 
by Rs. 100.”

Promotion o f Fire-men (passjuhvnt- 
ers, of Purulia, South-Eastern RaH- 
way to Shunters.
8hrl B. Dm  Goptrt: I beg’to move:

"That the Demand under the 
head Railway Board be reduced 
by Rs. 100.”

Proposed retrenchment of staff in the 
Southern Railway.
Shri Sampath: I beg to. move:

“That the Demand under the 
head Railway Board be reduced 
by Rs. 100.”

Increase in late arrival of tratne
Shri Sampath: 2 beg to move:

“That the Demand under the 
head Railway Board be reduced 
by Rs. 100 ”

Failure to take up construction of 
Salem-Bangalore line, Terunqlveli- 
Cape Comorin line and Virudhuna- 
gar-Manamadwrai line.
Shri Sampath: I beg to move: 

"That the Demand under the 
head Railway Board be reduced 
by Rs. 100.”

Frequency of derailment* and other 
kind of accidents.
Shri SaJupath: I beg to move: 

'That the Demand under the 
head Railway Board be reduced 
by Rs. 100."

Corruption in Railways 
Shri Sampath: I beg to move:' 

"That the Demand under ‘ the 
head Railway Board be reduotd 
by Rs. 100.”
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not to gcMMb and passenger aantlagv

fltaf fliflli-  Ibnto bww:

mitt the Demand wider  ft* 
head Railway Board  be  reduced 
by Rs. 180.”

Failure to take step* to check over
crowding in train*.

■m —« Parvathi Krisfcnan: I bog
to move:

"That the Demand under the 
head Railway Board be reduced 
by Rs. 100/

Failure to recognise Aft In&ta Raft- 
toaymen Federation.

Shri B. M. Banerjee: I beg to move:

"That the demand  under the 
head Railway Board be reduced 
by Rs. 100.”

Failure to  recognise  the Workers 
Union at Chittaranjan.

Shri S. M. Banerjee: I beg to move:

"That the demand  under the 
head Railway Board be reduced 
by Rs 100.”

Failure to afford more amenities to
III class passengers.

Shri S. M. Banerjee: I beg to move:

"That the demand  under the 
head Railway Board be reduced 
by Rs. 100”

Need to take early decision regard
ing method  of promotion from 
Class TV to Class III.

Shri S. M. Banerjee: I beg to move:

‘That the demand  under the 
head Railway Board be reduced 
by Rs. 100.”

Failure to check over-crowding the 
trains.

Shri S. M. Banerjee: I beg to move:

"That* the demand  under the
head Railway Board be reduced
by Rs. 100.”

Jtatf #• fcmw « itatia* and raHwa*
bridge to Hoag**.

Shri S. WL Banerjee: 1 beg to Move:

m*t the detmmA  wAet <ht
head Railway Board be reduced
by Rs. 100.”

Shri  Achar (Mangalore): Mr.
Chairman, Sir, when we are discus* 
ring the Demands about the Railway 
Board, I would like to make * lew 
observations  with  regard to the 
efficiency of our railway system. Of 
course, there are several aspects of 
that question, but I would touch Upon 
one dt fine "mqmfan/t iKinftk 'Wt&t’n 
I consider to be the mtost important 
one.

Firstly, Sir, I would like to say a 
word or two about the speed of our 
trains. I consider that to be the mast 
important criterion to judge whether 
a system of railway is very efficient 
or nbt  Of course, there are other 
questions, questions of cost, questions 
of convenience and  comfort. All 
those things are there, but I would 
like to give the  first place to the 
speed of our trains. Ever since  I 
came here, I have been feeling that 
the Railway Mini*try or tthe  Rail
way Bbard is not giving,  unfortu
nately, sufficient attention to this as
pect of the question more than any
thing else. We cure very proud that 
we have got a railway system ex
tending to 34,000 route-miles.  It is 
often repeated. We have got more 
than 11 lakh employees in the rail
ways. We are very proud of it No 
doubt it is a big system. But ours 
is a big country. So, I do not think 
that it is such a great thing.

But the most important point, as 
I said, is the speed of our trains. My 
time is limited and I shall have to 
finish soon.  I would emphasize the 
speed aspect of our trains. Tons of 
literature have been supplied to us, 
but I am surprised to see that nowhere 
fias this question  of speed been 
touched.  Even the speed of foods 
trains is given. A curve or graph is



$4*4* M r iM l  M LO O XA. U, 1IW (SMM) Imt'Omt—  41aa 
”  SMm w
also (toft. The speed of goods 
trttafe la ateut It Hk 13 mile* per 
liettt, «  Wtim tartar than that of bul- 
M M n t^  of, to b* correct, double 
4faat rate. But what about our pas- 
afnger, maU and express trains? 
Vby not the Ministry give us softie 
figures about the speed tot these 
trains?

We refed about the speed of trains 
tt foreign countries. I have got a 
sttuOl book' in my hand—Rail Roods 
to USA. What is the speed eit trains 
the*e, in the DBA, or in Kngland, or 
in any Burepean country? I am told 
It U somewhere near 60 miles an 
bout*.

Dr. Meikoie (Raichur): 100 miles
an hour.

Shtf Aefcan I am connected by 
my hen. friend. I have no personal 
experience of those trains whatso
ever. I have only read about them.

Mr. Chairman: Take it as 80 miles 
per hour—the mean.

Shri Achar: I am prepared to
take it as 50 even. Let us compare 
it with the speed of our trains. Un
fortunately, the Railway Board or 
the Railway Ministry has not taken 
-the trouble tof giving us any figure 
about it, but I have taken some trou
ble. Take some of the fast trains, 
not on the metre-gauge but on the 
broad-gauge, as for example, the 
Amritsar Mail. I am not very strong 
in mathematics. That is not my 
-strong point. But I have taken some 
care about it and calculated the 
speed. Subject to correction—I think 
1 am fairly correct—I say that the 
speed of Amritsar Mail is 31 miles 
an hour on an average. It may be a 
little more or a little less, for, I have 
taken only a distance of 500 miles 
-from the starting station and worked 
out the figure. Take another impor
tant train, Hbwrah-Delhi-Kalka 
m il. Its speed is about 35 or 36 
‘miles. Take again the Frontier Mail. 
Hie average speed of this train works 
out to about 35 miles. Hie speed of 
Bombay-Calcutta Mail is about 35

miles. The Madras-Bombey Mail has 
a speed ef about 33> miles oaiy. S 
hap* nqr friend Bhri Sampath will 
not add this also as one uf the items 
of discrimination against the South* 
because I do not believe in that, I 
have found orer the last 40 years ef 
my experience that there is nothing 
like it  There is no such feeling, and 
I have felt very much pained when 
I heard Member after Member from 
the South saying that there is a son 
of discrimination against the South. 
I do not believe in it. But I do feel 
this much. To be out of sight is out 
of mind. That is always so. So, I do 
concede one aspect of the matter, 
namely, all the points about the South 
are not put forward properly. They 
do not come to the notice of our 
friends in the North; it may be. But 
I do not concede that there is any 
deliberate discrimination.

So, as I said, when it comes to the 
question of speed of the Madras- 
Boni bay Mail, the speed comes to 23 
miles an hour. Then, in the case of 
the Madras-Celcutta Mail, starting 
from Madras, I have calculated that 
its speed is about 20 miles an hour. 
Regarding the Madras Grand Trunk 
Express, my friend (points out that 
the average speed works out to only 
22 miles. That is another aspect 
which probably would be one more 
argument for my hon friend In fav
our of discrimination against the 
south But I find rather a peculiar 
pbint which is rather intriguing to 
me. I find that the speed of this 
train from Delhi to Itarsi is about 32 
miles, whereas the speed of the very 
same train from Madras to Balhar- 
shah works out to 22 miles. So, the 
very same train when it travels in 
the north runs faster and when it 
comes to the south, it becomes slow.
I am not going through the reasons, 
because at the outset, I have said that 
I do not believe in the north-south 
theory, but it does happen as I 
pointed out.

So, speed is one of the best criteria 
and our trains are in a hopeless con
dition compared to the father coun
tries. I would request the Ministry
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and the Railway Board to pay the 
greatest attention to it. There is •** 
organisation railed the Organisation 
for European Economic'Co-operation; 
they send a missioh donsisting of a 
large number of exfjerts. Certainly 
this most be known fo the Railway 
Board; X found this information in a 
book in the * library. Tfiey send a 
mission to 'America for studying this 
tikpect and a report is submitted. On 
that basis, they improve-the speed of 
the trains. So, I would subknit'that 
in our country1 also, we should send 
some experts to America and Eng
land, if necessary, to study this 
matter and to do something about 
improving the speed of our trains. I 
take four days to reach Delhi from 
my Constituency.

I am happy that the hon. Railway 
Minister has very kindly announced 
that he is going to have a railway 
line from Bombay to Mangalore. 
Ever since I came to this House, I 
have been asking for it and befor* 
that also, many of my friends here 
have asked for it. That line is very 
essential from the point of view of 
the development of the whole ctoun - 
try. There is no other area so large 
without any train connection. To the 
south of Bombay, in Kolaba, Ratna- 
giri, North Kanara and South 
Kanara—of course, there are four or 
five miles of railway in South 
Kanara—there are no trains what* 
ever. In the whole of India, there 
to no other area like that having no 
trains for more than 450 miles. I am 
happy a beginning has been made 
there. Some four years ago, some 
amount was provided for that, but 
now, I tad actually it is taken up. I 
congratulate the Railway Minister 
for that and am very thankful to 
him.

I am also glad that he has made a 
definite announcement about the 
Diva-Dasgaon line. About the Manga- 
lore-Hassan line, he has raised 
hopes and he has said that before 
the end of this session, he will be 
able to make an announcement. I 
tope he will make an announcement

that this line will be ■started and the 
work will be taken up •‘'immediately

Shri P. EL Patel (Mehsana): The 
Railway Ministry takes pride in k ey 
ing or maintaining punctuality .Uf 
trains. I have studied the time-table 
at seme years back and compared.it 
with the present one. For the dis
tance from .Ahmedab&d to Delhi the 
time taken some ten years back ha* 
been increased by two or three hours. 
I hope the hon. Minister will see this. 
By increasing the time- by 2 or S> 
hours, if they keep up punctuality, 
then what is the sense m havirg 
punctuality? Then they may very 
well increase it by ten hours and 
claim to be more punctual than to
day. I think that is not the way of 
claiming punctuality. The speed should 
be ’ncreased where there is doub!ii.& 
of lines. However, between Ahmeda- 
bad and Kalol the speed has decreas
ed and more time is taken than what 
was taken some five years back when 
the.'o was only one line.

Hie next point I would like to sub
mit is in regard to a new line from 
Udd'.pur to Himmatnagar. It is a good 
and necessary line. I would suggest 
that it be C o n n e c te d  with Vijaypur. 
If more money is required I promise 
in this House to get more money from 
the people, either by saving certifi
cates or loans. At Ransipur we are 
g o i r g  to have a dam. When w e  3hall 
have a dam w e  have to take so many 
things from Vijaypur to Ransipur 
Baroda state has nbt only acquired 
land but the earth-work has been 
done The hon. Minister must be 
aware that Baroda gave Rs. 1 crcr*» 
in cash for the construction of this 
line and the other line. So, why not 
the line be taken up now.

Then. Bombay, Government is 40- 
ing 1o nave a road bridge at Ransipur 
over Sabarmati. I would suggest 
that it may be constructed in such a 
way that it may be used as a road- 
cum-rail bridge. We can save some 
money thereby. Himmatnagar is at 
a very short distance from that Vijay
pur may not be more than 18 miles 
from Himmatnagar. 60, by this w »
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Then I will come to platform sheds. 
Here I may Bay that my district is a 
negJectfd district Whenever bon. 
Ministers pass through Mehsana they 
will see that there are so many sta
tions where there ,are no platform 
sheds or cover over the platform. I 
hope the hon. Minister will look into 
the matter and do the needful.

Then I dome to the children of rail
way employees serving at Mehsana. 
Tbtre is a railway colony. I think 
the hon. Minister is not mindful of 
their worries. Instead of hearing me 
he is talking on some better problem, 
but he must keep in mind that 
the income comes because of 
the work put in by the em
ployees. On one side of the station 
we have built the colony for the em
ployees. On the other side is the 
tnv>n and the school is there. Unless 
we get a bridge over xhe railway 
station, how are the poor small kid
dies to pass over some 18 railway 
lines vxl go to school? So I would 
suggest that at the earliest possible 
time a bridge be constructed. It has 
been sanctioned, but the work has not 
been taken in hand. The work has 
not ren'menced. I hope the hon. Min
ister will look to it.

Mr. Chairman: The hon. Member’s 
time is up.

Shri P. B. Patel: Another point—I 
would say that in a minute—is that 
for the teaching of Railway employees' 
children there is no facility at 
Mehsana. He may look into the mat
ter and see that the students, that is 
the children of the employees have 
some facility for education.

Ltblly in a line I would say th;>’ 
we have put up pumps for the pas
sing* rs so that they may get wat*;r. 
I have visited some stations In my 
distant and I find that the pumps are 
not wcxkirgt What is the gottd of 
spending money if the pumps do not 
work and we do not look to it? I

The problem of overcrowding is. 
the worst problem in North Gujerat, 
that is between Ahmedabad and Pal- 
anpur .and unless there is a double 
line between Ahmedabad and Palan- 
pur the problem is not going, to p* 
solved.'

Mr. Chairman: -Shri Thakore.

Shri N. N. Pafel: Sir, you called
Shri Patel. ,1 am also Patel. I wanted 
to be clear so that my name is not
missed.

Mr. Chairman: I did not call him.

Shri N. N. Patel: You did not call 
any particular name and that is why 
1 am asking this for information*

Shri M. B. Thakore: Sir, I am ever 
so thankful to you for giving me 
time to speak on the Railway De
mends. First of all, I want to con- 
giatulate the hon. Railway Minister, 
both the hton. Deputy Ministers and 
the railway staff for introducing the 
Janata Express from October 1Q5&- 
between Delhi and Ahmedabad. But 
I want to say something regarding 
the Janata Express. I would be 
pleased if he could kindly make it a 
daily service at least between Ajmer 
and Ahmedabad.

Another thing that I want to sug
gest is that there are two cotton mills 
at Siddhpur and many of the mill 
labourers come from nearby villages 
to the Siddhpur mills. Many bf them 
embark from Kamli station near Sid
dhpur. If the Janata Express stops 
for two minutes at Kamli station, I 
think about 300 mtfl labourers would 
be benefited and they would go to the 
Siddhpur station for their work.

I would again congratulate the hop. 
Railway Minister for proposing the- 
Udaipur Himmatnagar new line. If it* 
is connected, as my hon. friend said, 
with Vijapur, I think that will bene
fit the whole District of Mehsana an#
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'the whole of North Gujerat. As the 
rhon. Minister knows, it is so unde* 
Veloped and backward that people 
badly need this link with Vijapur 
But, 1 w<ould not feel satisfied and 

-compliment the hon. Minister till he 
proposes to construct some more lines 
In North Gujerat. As I snd, North 
Gujerat is undeveloped and most 
~backward. Secondly, there are many 
religious plaice* ia North Gujerat 
Pilgrims from all over India come 
there to visit these places. Thirdly, 
North Gujerat is just on the border 

•«t Pakistan. If it is undeveloped and 
if, Gbd forbid, something happens, I 
think that will be to the disavantage 
of the whole of India. Fourthly, it 
is an agricultural area and there is 
production of jeers and other agri
cultural commodities. Kandla is very 
near from that part and if it is joined 
with this railway link, it will benefit 
the whole of North Gujerat.

There are no pucca roads in North 
Gujerat. It is a hard job for people 
to transport their goods. That is why 
I want to suggest some rail links to 
be constructed m North Gujerat. 
They are the following: A link should 
be constructed from Himatpur to 
Vijapur; a rail rink from Kakoshi to 
Siddhpur or Chhapi; a rail link to 
join Sami either from Harij or Ba- 
hucharaji; a rail link from Taranga 
Hill to Timba or Varetha; a rail link 
from Kakshi to Deesa. If one line 
is constructed from Vijapur via Valam 
Unjha, Balisana to Radhanpur, the 
whole of this area would be benefited

One more point I wish to raise. 
There is a proposal to construct an 
over-bridge at Siddhpur. I have writ
ten a letter to the hon. Minister. The 
Minister says that they have written 
—I do not know—to the State Govern
ment, end if the State Government 
takes the initiative, they would start 
the work. I do not kntow—nothing 
has been done up till now.

There was a representation to make
Aifhore a railway station. But, no
thing has been done. There is too

n«ffh of overcrowding, as my boa. 
ffiend Shri Patel said, between Ah* 
jfMdabad and Paiaftpttr, up to Abu 
jtfoad. H frequent trains ate Mi, 
0vercrowding will be reduced, I wftttt 
I f  make a suggestion to the hon. Mitt* 
y to . In the Delhi Bxprees there tt 
no dining ear. Since last year, It 
l̂ as been discontinued. I personally 
^ave travelled many times in that 
tr*ain and I did not get wholesome 
f^od from any station. As Rewari I 
0rdered once and I did hot get good 
ft»°d- I would say the food supplied 
by these canteens at railway stations

watery, tasteless and very expen* 
give. *i woui'a say that the prices also 
,re not equitable, as far as this rail- 
yray food is concerned, on any rail- 
^ay. So, I request the hon. Minister 
tO see that something is done as far as 
t)iis food problem is concerned on the 
railways.

I have one point to make regarding 
|)\e servants of the ex-railway canteen 
j^mtractors. From my constituency 
{Wo servants of the ex-railway con
tractor have not been given work 
gince three or four years I have ap
proached the officers, but there is 
jjo satisfactory reply. I wrc^e a letter 
to the hon. Minister, but the Minister, 
9s usual, forwards the letter to the 
Railway Board and the Railway Board 
transfers that to the Manager, and 
the same result comes. I request the 
pon. Minister to kindly look into the 
patter and do something.

Shri Jagjivan Sam: Servants of con
tactors of railways? What is the 
problem?

Shri P. R. Patel: They are deprived 
fjt their job. Servants of railway 
eanteen contractors.

Shri Jagjivan Bam: They will have 
their chance. If there is a vacancy, 
they will get.

Shri M. B. Thakore: But they are 
j)Ot given. On the contrary, they are 
parassed, and I have written already
10 you. If you want, X have got the
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tetter also with me, but there ii no fW hftTf, sffcfrtt, JpRT fwrfif 3*  «R
«a tw a c to ry  re ply, and that U  w h y , I  
h a ve  to m y  fids. I t  yo u  can do some
th in g  In the m atter, I  w ould be ve ry 
X ra te fu L

<fTo fir *  q i * r : tn r n fir  
y jk  * t  m  * ft *T  fo rr  *w r $ 

■5PH* f i n j f u w  < s i*t  <m rrtt f  1 ♦  
f l w i  s * l  ft *ff  % *j?t 5ot jw r  $ t ftr  

v r m  T?r j f f  i j S  aft*? fo w  
frftw »»$f Pwr 1

aft larcn r %  (fortaTw rc) . 
fJrtiT  #CTT |

«n *rio fir® qew : ^  jhtc tt
3ftTH

*  *g?r tft *rar »rf $  1 A «rt 5^

% «n^jt snrfw «tft $, »n[ $  j t r r i t  $ 1 
*rn r $  *T«r A v%  »ft ^s rtt
|j fc  *t jprfir f t  t  *5 ^ i*r 'K 
f f  t> ^  * t  *T3BfT SRRT TO  t  3®# 
^ t  3 K T  *5TPTT JFTT 5 3ft

t ,  3f5T q r  f v  w i w t  v w ^ f t  tft 
artt t -  *T JTTf^ft f t  5WT *TFT v t  
s tc tc  ^  ar^t t»  & &  * t f  < w  q?T 

'S'lH T t f  JT^t $ I \?«PT
<ft^ ^ R T  *CT> 7TT Rp8TT$ *l^t ^TT f  I ?
fm
«r f t  £ * r c t  &  an# art# itt ^ r  

s ttt arr# JrrPpft % far? qrfft 
■•FT X f ^ f  f fH w w  f*TT t  ^  *  i t  
^ T %  5 T ^  % far* ^T T  * T  *ptf ^f^T TR - 
fW T $ I 

A  ISRTTT % *J*T V K  wrraT [j I ^ t ^ T  
**wt ^  

s m  «ft 50 To q t n  A  ftfte r t tv  
m  ?rt 5^  frar « r m t  g » r m  f , *nrc A

V ? K T  ( P F H ^  VP=nFt afcTHT
J«nf5rr i  i *?teT ^  n v  ftra# 
« f t  w t - f f  i& jp r |  i m r ,

?ft $ *  w  fiwrf ^  t.
^ffTT jJlCT i  W  V W * *  J V i  ? , 'TT’f t  
w  ’ ft ?ftpm r f«r*rr <nrr 
; ;  «nrr >fK I  *fr

w *rr t ,  g s rtt | R W  fc ft fc ft |  1 
Jm ^  gpnr t  fv  ejtt f^Rft ^t ?n?K 
nfr w m r  w t r  3 t r t  '^ r f ^  1

t T R  ^  ^f « R F f  ^ t  fffSf «n»ft
1 1 « n rw  * t  v m m  % fh rr  1 1  
« P f R  ^ T  y^MIW %  fiir^ m t  ^ t  
WJpr ?HR?T <Tf?ft ^  I 1[»T n m  ^  
'srfe rnpffT <wr^ % v x t v f  

v k  t  A «rrnpt « w w h t  
<rnpTT j  f v  t p n t  *j^r %  *n»re
c o ,000 ftjirtt «ft 4 f ^ t r t  
^ i f p f f  ^ t  ŝ «TT^ % fircj, 'Jtf+l TT-

fimfhfRr Ir 
«n n  yt'firwT t*^ in  ?w  f^ ? R  tzsnr 
f , ^  t o t  1 1 ? r t ^
i f * f  ft? fti«rft «; o,ooo

ii?r ^ a t f  A  «nft 1 1 # « n W t
aRT^PTT ^T|5TT ^  tio. ooo
5 I ■3?T ^ i t  *Pt h i i i  % Ri«  ̂ r^sint ^  
tT*p 5R^ H ^,000 <r<i
53TT?ft i  I ^RT % «RTWT 3ft ^ R t  = ^ ?  f
^ f t ^ f t t . ^ R T l , ^ ^ ^  vtqr?r#  
% ft w  ^ S t  ^  |  1 *?r ^  >ft ^  
»ft» r  fta T  i  ^  *r *  w ^ n ? r
ftw r  3jt * r k t t  I  <fhc ^  # b t v t f  
JTft I  ) V I  M  «Ft qT5R «TTHt <f?t 
wjTHiR>i|Ri<ft srr% ?f*r ^  % ftra% 
q fm *R s re *r # «fhr v t  v p r  #
'frp ^  f  1 ^  ^
HT^Rt^r r » r f ^ <  ?t
^5t «ft «ftr  O T T t  fim r  ^  «it fip *r^ 
arnrt 3  ^ t t  |  ?ftr f a s  «Pt A  

«̂i> IV n  JiiffT^,
r̂ t w t . m ft z  f m m f t
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1>ft m» f*T« <ifcw]
¥T% 5R*V faflT 3TFTT Alfa 

t f r f t  v n f  »rc #arr « r r s %  < ffc 
$• *iwt «*pr Sr *r fo *  ant 1
« r r i f t T w r * f r t f « f t f r w « r T * * F t  
H|<(l ^1  ̂ «fi4t W
qj^T# TO 3T R , =T?T TT fa 3« r i t
* | ? r  *ri»r $  1 * p t t  *m r «ft a ft i t  
^ B T ^ s N r T ^ T f N ’ %o w r r $ t a T f c

n ° ,  m*WT^taT|i

tmifow  tto : «w?rt*isTfaiT 
»im % \

• f t  ft®  « * § * :  « r n  $  f a  
TOfc»rr»WT$ 1 «n^f % «rawrc f  q j 
ftWT *WT $ I 9̂ [ TT1RIW1T $ :—

“« n ^  WRIT H W £  *ftp? $  ?

“* * $  m <fcnvq ,Firnft3isTi* 
$**hc<t nj 5PTK V% *TT* *TFft
sr *m r *n? *nr*t
Bfppj $nr*m ^  5rrar b?t r̂rar
* W t * m t  n f t  *rrr w < t
ĝ HT SZŴ Ŝdl't ftMf sf
5̂5T 3ptT ^5# flf m?

Hg't 51% ^ 3  1
R X T K  8R*B *ft <n^ 5f t
^ sr ra x  »tt $rc*i)£ *n£ •tt ^ jtt 
trfssnr nw iiht *fttr mrer 
CTT sit *RT?t *fcjT TTzft $  I 
«TMt 5TPT »TPHT TRt^ Vit
farat *n£ «rft vrnhft 
ST *svii ^ i f e ar vtPrit ^ 
«rff «stft 1"

•ft t o  mo 5mf (sfrara^) : 
HWT *1$ ?RF% | fsrfsFRX STfiJT I

Vt̂ To fsfo qJW: TO ̂  |fa  sPft
* i$ w r  f* r r  % «fe at v * r  ^ f a r  « r m

$  *wt | WtK *ft ŝptt star ftp • 
#»ftr f*ra% $ *r ŝ lf firafr
*it vtf httt | 1

*t VWfaW TW : OTT % «TRT 
«I# TT W T 3fT5fn I

*nmfrr n^tw •• ^fa mnt
$■ *WT I, w  *TRt ill'll^  ?wpr n w  
^  »

•ft ’TTo fao q iw : #  VM*fT vxyr y  
«itfT «ftr h*w firaT an̂  <ftr innr 

*m •nf srt ̂  <ff«r >ft?r jf 1»? m?r 
% «n* qk 4t?î  vr «irsr *rorc Pwt | 
« fk  fa?»# #  fts ff % $  *n r to  f* fT  j  
f̂asr ^hr s^t fan  | 1

Shri Bn) Baj Slnfh: We can sit for 
another five minutes and the hon. 
Member can finish.

Mr. Chairman: I think the House 
has no objection to sit for five minutes 
more.

1
Several Hon. Members: No; we

agree.
Shri D. C. Shanna: I would say 

that the hon. Member should be given 
even more than five minutes.

•ft *tto fa° <i£w : f*rrt «nr
vt sTTsjRr  ̂Pi* vr^sr ^0  ̂1
^  'HRcm H WT|3r #ft T5RR ^ ^  
QTRTT ̂  I <W >̂t 'iM'it 3JTRT 
5 ^ | i  &  xm  $  ^ sp rr jit  »n^ p rr 
5m 1 1 ^t tTfr % 5rn % ?pr 

vt ^ f  i »̂nr ?  ?rr 
far m i  ^  1 1 «m  ?*r fast >fr 
«nt m ? i w  vt ft  jfa ft ^  
ST I eft sRfl̂ T JT5 figT $ fa X-Sl® *ft̂ T
^  # »H  arraT f  f a  $<frw
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ft  *m
#»ft^T«rr*r nns^«TT«mT|aT^ i 

s v  w  «j55fr ft »p?fr 
T| STTrft |, *TPT ¥RT 9 TW ft  R̂TT |  I 
T& 0T? % «R O T  | I fofvft#
^ rh t tit tit  ̂imrr |  *t vrtt 11

;vfrr utl* *t srra av A m  % fa* 
^tit * tst T̂ r r̂r «pt jpi 

T3^T*r gm | i vm fa* 
fif¥Rf ?t *T$ |  I f̂ PT #*RT ^

’sftr vtt jsrmT $ ^  % f?r
fa^ft 5Hr q f^  ft?f5r
<RT5r sricTT 1 14 «na? fsCT q̂ 9r iteip-o 
% ftrarc 1 AA fsp r̂% fa* ^  
? 5rapr qrrt 1 *  stt * T j^  «r»n̂
w *prrot, vrf f? w  ̂ t ̂  st 1 
<fr «to ii?ro 3 ap̂ T f% ^  fesrcvT 
3̂T ̂  *t |, %$ A A WT 5PT 

t o t  p 7 *tft srmrn 1 f a *  ^  p i
sm V* I SFTT H? 5T |?TT 5ft

wit faprer gt*ft 1 *r̂  ?fr Tgt iR^ra-s 
% 'jftv * n *  *tft srrar 1 3ft s t *  * t  <tm |  
^  ttfta % *tht 1 1 t?R**r *m 
<?T <TH % fa* 3 *^  «TT P̂ft T̂ cft | I 
4* sm r *t spit fetifrt tpsfcr *t 
<> dt^ f¥r? % w rarY <r grA vr
3  wt t i t \  snft s m rn t % f o t f t ,  ^ t t ^ t  

% w  5EwnT | 1

zr̂ T tT̂  T̂cT <Tt »T3ft? 5 I
*& TPft Jfm *t itt# r̂arcft $1 
w  «i>t srm a t |  t o t o t  x jtit  ftrcr «rt ?*r 
TpmRft m srtft THt 1 1 fcfar im

»ft t f t *  * f a *  a t  A  *F? m  g f t  
ŝr «pt sn*r 3»«Rflr TT̂ ft vm  ^ 3 , 

u r f t  « W t  T p ft I f f f  5?n t f t r  
^ r« i<  %  ^  t w  »n < t 1 1
***& *tix ̂ ? r % ̂ r  stViT*, ftwfortor, 
^WR,Jtfi»r i n m ^ f  1

* *  lr  « r  « p i t  q ?  *n < t * t m  « t

^rwir| 1 w  ,pt tit 5 ^ F*rsrr»T p n  
1

kw A w m t qv fVwr 5 r̂raT j  1 
^ h w tt  f  ft? w r  ^ % f^fft wfW r 
^RW Tt B̂T Sift fflT fWr I 
timi^ *1 ®TV f̂t % ŜRTPIT ^

TT?eff %frK $ 3 3 * 8  ?i?5^ % ftr  ̂
?nT?t A fxirwr tot t tit* % 

vt <r̂ r T^it t; 1 «rnr ?r w  
fl l̂# ^  A *r*f % t̂» tr?To % Ptht 1 
#A ft? ?rn: &f%?z tfi&sr tite

m^^’Rrr'frsfhPTl 1 t̂<>
fT  vr vfetrg- ^  f*ra  ̂ | 1

g ^ ^ i i 3> f^ ?fr3f t f t r ^ 5To (v, 
en^W v-o-K.  ̂% *3t H  1 1 3* % 
*uhh gw  f*F % fir*

^t Ô «Tii| i, ^  ^
3m| VHr Nt SvTVT vt ?®,
*Ft »rriff #  r, ftjpr v&Kit ^t »  
<ftr Ŝt v  gpig |  1 ^

fAm v r  v j  sftcft 5 1
^  %■ OT- Tt ft 5T̂ t
f*ra%t 1A A ft?
^^TTI

Shri Warior (Tnchur) • There is a 
Ôs arrangement, that may also be 

popped for five minutes

Mr. Chairman: We will stop that

«rtmofjT«qS?r ŵ eg i
^  ̂WT r+Ml Pl» 5*1 A ^̂ 1 <̂.n A ?ft>T 
<WTFcf i ^ r » w < i i w f w  frm fv 
yrft ̂ i f  ,̂1̂  % fa t f  > 
fpsit fipr %• 5ft W  Ko, %o 
<hr in^t spF ̂ t *i< 1 iirt fa* i A  qtw ft 
5t *lf mfisr W  VT V̂ ITTR" V% 
ft>*TT 'Tnr 1

Mr. Chatnnaa: I think the hon.
Member must conclude.

for Grants-— 4x14
Railways
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f»r«> *i*r: A frw
*|T jf I #  t  ^ ^ I T T ^ T r

w  fair fwr fa* f t  iifai%sFT «nt 
1 * m  *roit fa <rt % <rm
5H*f ’FT $tt TT yliPh^d ^ JTT *1$ I 
* *  % *?* 3* TfcfcrtSRT *t 
jfo  T̂ To infaff t  %*fT, 3»T W ̂ V̂ T̂ Sf- 
t ?  *nRT, <to l̂ ffo % ^ % fat
«mr «THT KTSJ % fat,
i * t  f?w ^  *fk *rr?*Pr tsrr 1 

T̂TfV ^  I
fomfrqifc ^  wrtt f*rc$ It t r̂r 1 

farcr * t# tT sn *rc3 tf*n j$ ift
v m  «TT fa  3ft ?Tf% SZTTsr %

*r ^  vt fk̂ fhr % fat
#5?T 3TTt, ^T vt sto tFCTo % q̂ T
^nt, $<£<■*<£ % fa3 ^ t r  wfa: ®rprar 
■tt i

Mr. Chairman: I think the hon.
Member must conclude now. I have 
given him more than 10 minutes.

*t sn® fa® «Tf*T : *t r̂aqrar ft
*T? I % JTK I**? % *WTT 'TT TRT 
^ * m s R * r ^ r r  1 t<fto

o <nfay% <  vtf 'fVo<rt®(^) 
% 5fr«r %■ m rn: t , i *  % «mr tot iftt

*$ rfa  fast vn fa ff ^  *jpt * t  w
tfWT *WT I 5f̂ [W ’(FfT W> fWfeir Wa 

<#&*»& *T 5!W flW »
fa«r fa tr «rw*ft vrfr f , 

&r jmff fa*??fr h ^ « r t 4 ^  
fa*T ? i ‘ t3-Kc *t, v*  m *mw *fr  
*rm, f^rr fa«n rr-\w *  *t irt 3 *  
vr annf >Tf *mrc :

“I am sorry I could not reply to
your D.O. letter No........ dated...
and subsequent reminder dated... 
as I was on leave. The relevant 
file is under dealing and no sooner 
this file comes to me 1 shall ap
prise you of the exact position of 
the case. Thanking you.............”

*n? «raT ^  $ fa fast tns»fr 
f a t  * i t  f  1 * m 4 t a  % J r fr
s r m T  |  f a  t  < ftr e w  ?  1 
^r % vfzk ?ft w f ?  î?53r %  f a t

vnpTT t, t  | fa Tt v r  
*TC VST 'TPT, %fa»T T̂T 
5TH ^ ^  7T  * m  s r ft  T O T  t  I t  
Mî ni g fa ̂  5»T̂ T JSS 5»ri'»ii*< ^  I 

17.09 hrs. v
The Lok Sabha then adjourned till 

Eleven of the Clock on Wednesday, 
March 4, 1959/Phalguna 13, 1889
(Saka).
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ORAL ANSWERS TO 
QUESTIONS—

S.Q. Subject
No.

Columjm WRITTEN ANSWERS TO 
QUESTIONS—eontd.
S.Q. Subject
No.

{Tvniay, March 3, 19 591 P^ltm a 12, 1880 (SaJU)]

3865— 3905

821 Raw film factory. 3865-68
82a Productivity Team. . 3868—71 
833 Surgical instruments andappliances . 3871— 73
825 Violation of Cease-Fire

Line . . . .  3873— 76
826 Processing and Printing

Machinery 3876—78
827 Synthetic rubber plant. . 3878— 81
828 Indians kidnapped by

Pakistanis. . . 3881—85
830 Metalliferrous Mines Re

gulations . 31(85— 86
831 Closure of Mahalaxmi Cotton

Mill, West Bengal 3887
833 Meeting of E.C.A.F.E. at

Bangkok...................... 3888— 90
835 Code of Discipline . 3390— 92
837 All India Handloom Board 3892— 97
840 Swing Credit.. 3898
841 American Capital invest

ment .3899— 3902
842 Trade position with

Iraq and Iran. 3902— 05
843 Industrial Utilization of

alcohol. 3̂ 05
WRITTEN ANSWERS TO 

QUESTIONS. 3905— 3̂
S.Q. Subject C o l u m n s

No.
824 Mineral Advisory Board. 3905
829 Import Licences to' Silk

Mills . . . .  3906
832 Export of hosiery goods . 3907
834 Trade Centres . 3907— 08
836 Facilities for Indian nati

onals abroad to learn
m »ther tongue 3908—09

838 Powerlooms in Bombay
State . . . .  3909

839 Egyptian Tea Delegation 390^
844 Tea Stocks . 3?io-u
845 Mill-made cloth 3910
846 Urdu and Bengali films 3912
847 Block Advisory Boards . 3912
849 Sheduled Cane occupants

of evacuee properties. . 3912—13
850 Pipe manufacturing plant. 3913
851 Relaying Stations at Via-

ianagaram and Kurnool. 3913— 14
852 Shortage of tyrca and tpare-

3914

853 Pashmna Industry in
Kashmir

854 Sindri Fertilizers and
Chemicals (Private) Ltd.

855 Industrial Disputes Act.
856 Indian Jute Mills Associa

tion . . . .
857 Fountain pens and razorblades
858 Employees’ Provident Fund

Act, 1952. .
859 Iron ore
860 New industrial units. .
861 Fertilizer Plant at Bhilai
863 Damages to Indian and

Japanese property during 
War............................

864 Nehru-Noon Agreement.
865 Cloth production .
866 Indian Children in South

Africa..........................
867 M/s. Firestones and Dun-

lops . . . .
868 Employees’ State Insu

rance Scheme
869 A.I.R. coverage of Congress

Session at Nagpur.
870 Accident in Saunda Co

lliery.
871 Motor-tyres. .

U. S. Q.
No.

1192 Housing for industrial 
workers 

1x93 Surgical goods.
1194 Companies in Punjab 
1X95 Exports to U.S.A..
1196 Training of Indians in 

atomic energy in U.S.A. 
X I97  Labour Co-operative So

cieties in Bombay . .
1x98 Educated unemployed 

in Bombay . 
xi99 Pilgrims
1200 Production of heavy water 

at Sindri.
1201 Textile mills in Raja

sthan...........................
1203 Cottage industries in 

Khar . . . .

4 1 lit

C o l u m n s

3914— 15

3 9 i  5
3915—

3916

3916— 17

3917— 18 
391*

3918— X » ' 
3919

3920"
3920-22

3923

3 9 2 3 -2 4

3924-25

3925 

39*5

3 9 2 6  
3926-27

3928

3928-29
3 9 2 9 -3 0 - 

3930-

3930-3X

3931

3931-32
3932

3933 

3933:
3934



WRITTEN ANSWERS TO 
QUESTIONS—contd.

V.S.Q.  Sublet
' No.

1204  State Trading Corpora- 
tion . . . .

1205  Kolar Gold Field Mines

1206  State  undertakings

1207  Survey in rayon factories

~X2o8 'Ambar Charkha Ĉentres

1209  Holiday  homes in U.P.

1210  17th Indian Labour Con
ference.  .  “  .

1211  Central  Implementation 
and Evaluation Committee

X2I2.  Ravon and Silk F.xoort 
Promotion Council.

1213  Coal  Mines  Provident
Fund....................................

1214  Wage  Board for Cotton 
Textile Industry  .

1215  State Trading Corpora
tion of India (Private) Ltd.

1216  Co-operative Sugar fact
ories . . . .

1217  Shrines in Pakistan

1218  Handloom Co-operatives
■  in U.P.  .

1219  Refractory and bnck fa
ctories in Kashmir.

1220  Competition on printing 
and designing  "

1221  Repayment  of  loan  to 
U.S.S.R.

1222  Contracts and agreements

X223  Rubber  plantations

1224  Occupational field reviews

1225  Ejection of displaced per
sons from Mikir Hills  .

1226  Praga  Tools Factory  .

1237  Bhoodan  in  Himachal
Pradesh .

1228  Cloth  production  in 
Bombay State

1229  Non-conventional timber
for Government buildings  3947—49

1230  Indians for foreign coun-

............................ 3949
1231  Displaced  persons  in

Punjab. . . . 3949-50

1232  Land  for  rehabilitation  3950-51

1233  Textile mills in Madhya
Pradesh 3951-52

2234  Chinakuri Colliery  Dia-
aster . . . . 3951

X235  Foreign  exchange  for
automobiles. 3952-53

-4**9

WRITTEN ANSWERS TO 
QUESTIONS—contd.
V.S.Q.  Subject  Columns
No.

4IOO

1236 Small  Scale  industries
in Kerala State. 3953-54

1237 Export of plastic hardware 
ana engineering goods to
Aden..................................... 3954

1238 Chinakuri Colliery Disas
ter  . . . 3954

1239 Punjab cotton 3954-55
1240 Welfare Extension  Pro

jects . . . . 3955
1241 Pilot scheme for educated

unemployed in Punjab . 3955-56

1242 Rehabilitation colonics in

JPS*
1243 Assistant  Salt  Commi

ssioner,  [ Brahampur 
(Orissa) 3956-57

1244 Stoppage  of  work  at
Calcutta Dock 3957-58

1245 Manufacture of clocks and
watches 3958

1246 Trade Promotion Organi
sation in  Europe . 3958-59

1247 Supply of copper and zinc
quotas . . . . 3960-61

1248 Cement factory,  Banga
lore . . . . 3961-62

1249 Export of shcllac, seedlac
and crudelac 3962

1250 Home  for  rehabilitation
of unattached  displaced
women . . . . 3962-63

1252 Punjab  Cloth  Mills>
Bhiwani 3963

CALLING ATTENTION TO 
MATTER  OF  URGENT 
PUBLIC  IMPORTANCE  3964-66

Shri  A. M. Tariq called  the 
attention of the Prime Mini
ster to the outcome of the 
recent talks held at Karachi 
between  India and Pakistan 
on the outstanding  border 
disputes  between  the two 
countries.

The Deputy Minister of Exter* 
temai  Affairs  (Shrimatf 
Lakshmi  Men on)  made a 
statement in regard there to.

AMENDMENTS BY  RAJYA 
SAB HA AGREED  TO 3966-CT

The amendments made by Rajya 
Sabha to the Cinematograph 
(Amendment) Bill, 1959, as 
passed by Lok&bha, .were 
taken into consideration and 
agreed to.  *

{SttWT

Columns

3934

3934-35
3935-36 
3935-36

3937
3937

3937-38

3938-39 

3939

3939-40

3940-41

3941

3941-42
3942

394--4J

3943

3943-44

3944
3944

3944-45
3945

3946 

3946-47

3948

3948
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C o l u m n s

R A IL W A Y  B U D G E T —  G E N E 
R A L  D IS C U S S IO N  . 3967— 4OU

Further f o u n t  discussion on 
the Railway Budget, 1959-60 
continued. T h e  Minister o f 
Railways (Shri Jagjivan Ram) 
replied to the debate and the 
discussion was concluded.

D E M A N D S  FO R  G R A N T S  
-R A IL W A Y S ), 1959-60 . 4013— 4116

Discussion on Demands for 
Grants in respect o f Railways

Counom
D E M A N D S F O R  G R A N T S  

(R A ILW A Y S), 1959-60—

commenced. One hundered 
and Fiftv-six cut motions on 
Demand N o. 1 were moved.
T h e discussion was not 
conduded.

A G E N D A  F O R  W E D N E S D A Y ,
M A R C H  4 , 19S9/PH ALGUN A 
13, 1880 (Safca)

Further discussion on Demands 
for Grants in respect o f Rail
way Budget, 1959*^0.




